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LEGISLLATIVE ASSEMBLY.
Monday, 10th April, 1933.

_The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable Mr..R. K.
Shanmukham Chetty) in the Chair.

QUESTIONS AND ANSWERS.

CAUSES OF THE DEATH OF ONE HAJEE VAJEEHUDDIN.

1165. *Maulvi Sayyid Murtuza Saheb Bahadur: (a) Will Government be
pleased to state the causes of the death of one Hajee Vajeehuddin?

(b) What is the report of the British Minister at Jeddah relating to the
said Hajee's death? Will Government be pleased to lay it on the table?

(c) Is it a fact that when passengers are on board the ship, tne crane
should not work and that, owing to the rule of the shipping company having
not been observed, the death of the said Hajee Sahib was caused ?

(d) If the shipping company’s negligence or non-observance of the
rules has resulted in the said death, was any action teken against the
company? If not, do they propose taking any action or not? If mot,
why nob?

(¢) Has any compensation been given to the bereaved family of the
deceased? If not, do Government propose to get the bereaveqd family
reasonable compensation? »

Mr, G. 8. Bajpal: Government have not received’ any report "from
His Majesty’'s Minister at Jeddah regarding the death of any pilgrim
named Hajee Vajeehuddin. They arc now making enquiries and the
result will be communicated to the House in due course,

Mr. M. Maswood Ahmad: Is there any one on behalf of Government
to see that the instructions and rules issued and framed by Government
are followed on the ship?

Mr, G. S, Bajpal: There is a Protector of Pilgrims at every port mow
and, in addition, we have got the Haj Committees.

-Kunwar Hajee Ismail Ali Khan: Mav I know if these Haj Committees
are working? ’
Mr. G. 8. Bajpsi: We nsked the Local Governments some months

ago to set up thess Haj Committees under the Act which wes passed in
the Simla Session. I could not say offhand whether they have actually

been functioning or not.

( 3377 ) A
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Maulvi Sayyld Murtuza Saheb Bahadur: Will Government find out
whether these Port Haj Committees have been set up?

Mr. G. 8. Bajpai: Certainly.

REFUSAL OF PERMISSION TO CERTAIN PERSONS TO PROCEED TO MECOA.

1166. *Maulvi Sayyild Murtuza Saheb Bahadur: (a) Is it a fact that
some respectable Muslims, such as Maulana Hasrat Mohani, Maulana
Ismail Ghuznavi and a few others including some respectable lady pilgrims
were not permitted to proceed to Mecca bv the last steamer S. S. Riznavi?
What are their names and their representative character?

(b) Will Government please state the reasons for their detention?

Mr H. A. F. Metcalfe: (a) Of the persons named, it is understood that
Maulang Hasrat Mohani has already proceeded to the Hedjaz. Govern-
ment have no information ag to any persons having been refused fucilities
for proceeding to the Hedjaz by S. S. Riznavi except Maulana Ismail
Ghuznavi who has been refused a pilgrim passport under the orders of
Government.

(b) The reasons for Government’s action in this case are that the
person named has an extremely bad record for anti-Government activity
both in India and abroad. He has twice been convicted and imprisoned for
anti-Government activities in India and Government have knowledge that
he has attempted not only to bring Government into hatred and contempt
among Indian pilgrims, but also to create hostile feelings between His
Majesty’s Government and the Government of a foreign country. As
recently as January, 1983, he issued a pamphlet entitled “Necessary in-
formation for Indian Ha]ls which contained very gross insinuations
against His Majesty's Government as the enemy of Islam. Taking these
facts into consideration, Government decided that a person of such
dangerous political tendencies could not be granted facilities for pursuing
his activities in a foreign country.

Maulvi Sayyid Murtuza Saheb Bahadur: May I know if Government
were not aware of his political activitiées when passport was issued in his
favour?

Mr. H. A. F, Metcalfe: I am not aware when a passport was issued in
his favour.

Maulvi Sayyid Murtuza Saheb Bahadur: Will Government be pleased
to ascertain whether it is a fact that passports were actually issued in his
favour and that he was refused to proceed to Mecca just at the time of
embarking ?

Mr. H. A. F. Metcalfe: 1 will make inquiries on that subject, but I
have no knowledge whether he possesses a passport.

Mr. 8. 0. Mitra: Did Government ask for any undertaking from this
gentleman that he will not take part in any political activities while he
was performing his Haj?

Mr, H, A. ¥, Metocalte: No.



QUEBTIONS AND ANSWERS. 3379

Mr. 8. 0. Mitra: Why then do Government restrict & man from per-
forming his binding religious duties without ensuring that he is not willing
to give an undertaking to this effect?

Mr. H, A F. Metcalfe: With regard to the suggestion that he has
been prevented from performing his binding religious duties, I think the
House should know that this gentleman has already proceeded to Mecca
not less than 18 times.

Dr. Ziauddin Ahmad: If a man has safely performed Haj for 18
times, he might be allowed to perform it for the 19th time?

Mr. H. A, F. Metcalfe: That is a question of opinion on which I venture
to disagree with the Honourable Member.

Dr. Ziauddin Ahmad: Muslim opinion is very strong on this point.
Performing the Haj as many times as possible is a great blessing.

Mr, M, Maswood Ahmad: Do Government propose that a Mussalman
should not perform certain number of pilgrimages? What is the maximum
limit in the opinion of the Government?

Mr. H A F. Metcalte: Government have no desire to place any
restriction whatever on the legitimate performance of religious duty.
What they object to is to a person obtaining facilities from Government
in order to go and work against Government in a foreicn country.

PrOMOTIONS TO THE GRADE OF INSPECTORS OF PosT OFFICES AND
RAiLwaYy MAIL SERVICE.

1167. *Mr. Muhammad Ashar Ali: (a) Is it a fact that under the rules
sn official above 35 years of age in the Post Offices and Railway Mail
Service is not eligible for Inspector’s appointment?

(b) Is it a fact that manv of the officials selected for the Inspectors’
examination, which could not be held owing to the introduction of the
lower selection grade examination, were above 40 years of age on the
date of the first lower selection grade examination, but notwithstanding
this they were allowed to appear for it?

(¢) Is it a fact that some of such officials as referred to in part (b)
above were declared to have passed the examination after having appeared
in only two subjects instead of four, and that they, having not been provided
for in the selection grade till the abolition of the lower selection grade
examination, are now placed on the list of candidates approved for appoint-
ment as Inspector in Post Offices and Railway Mail Service?

(d) Is it a fact that the Director-General of Posts and Telegraphs has
issued instructions to all Heads of Circles that officials. who were selected
for the Tnspectors’ examination and allowed to appear in the lower selection
grade examination held in 1919 and sctually passed it, should be only
considered as eligible for Inspectors’ appointment?

(¢) Tf the reply to part (b) be in the affirmative, will Government please
state whether the fact stated in part (c) i in consonance with the Director
General’s instructions in regard to Inspectors’ appointments?

A2
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(f) If not will they please state what action the: g now. propose to"take
in view of the practice prevalent in various Circles
1] !

Sir Thomas Ryan: (a) The fact is not as stated by the Honourable
Member. The age-limit of 85 years is in regard only to the ehgi’blhty
of an official to appear at the new Inspectors e:\amm'xtlon

(b) Government have no precise information hut the facts are probably
ag stated by the Honourable Member.

(¢) The reply to both the parts of the question is substantially in . the
affirmative.

(d) Yes, if by the ''1919"" examination. the Honourable Member means
the ‘1929’ examination. '

(e) If by ‘Director General's instructions’, the Honourable Member
refers to the rule referred to by him in part (a) above, he will see from
the reply to that part that there has been no inconsistency.

(f) Does not arise.

INITIAL PAY OF GRADUATES IN THE Post OFFICES.

1168, *Mr. Muhammad Azhar Ali: («) Is it not a fact that prior to 19th
September, 1930, there was no order discriminating between graduates of
arts, sciencc, or commerce for the purpose of starting ray in the Posts
and Telegraphs Department ?

(b) Is it not a fact that graduates and under-graduates in commerce
were actually recruited on a higher starting pav admissible to graduates
and under-graduates in arts and science, and that they were allowed to
draw the higher rate of pay for several yeais?

(c) Is it not a fact that on the 19th September, 1030, an order was issued
giving the benefit of higher starting pay in the Posts and Telegraphs De-
partment only to those degree and diploma holders in commerce who
entered the Department after the 19th September, 19307

(dy Is it a fact that according to this order the pay of graduates and
under-graduates in commerce recruited before that date were reduced with
retrospective effact, and that the pay alleged to have been overdrawn
by them is being recovered, therebv bringina them on the same level
with matriculates ?

(¢) Is it a fact that there is a rule that the pay which is drawn by an
official ‘‘under the reasonable belief that he is entitled to it’’ may not be
recovered ?

(fy Wil Government  please state if tnere is any order giving the
graduates in science (B.Sc.) the same benefits of pay, ete. , cojoyed by
graduates in arts (B.A.)? If not, what led Government to issue special
ordera for graduates in commer"'e only?

(9) Do Government propose to waive recovery from the officials
affected and restore their pay, thercby putting them on the same footing
with other graduates? If not, why not?

. (h) Will Government please supply the fdllowing information :

(1) the nurmber of graduates and - under-graduates in commeroe,
o affected in each Postal Circle by this order;
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(2) the total amount ordered to be recovered from. them;

.(8) the number of gradustes and under-graduutes in commerce
recruited after 19th September, 19807

Sir Thomas ﬂyan: The attention of ihe Honourable Member is invited
to the reply given in this House to Mr. C. 8. Ranga Iyer's almost iden-
tical unstarred question No. 121 on the 22nd Mareh, 1933.

‘GRANT OF INCREMENTS AND EXEMPTION FROM PASSING ANY EX4MINATION
T0 THE OFFICIALS OF THE SORTING OFFICE, MADRAS GENERAL Post
OFFICE. ‘ ' T '

- 1169, *Mr, N, M, Joshi: (a) Will Government be pleased to state
whether they are aware of the fact that some of the officials working at
Madras General Post Office Sorting Oftice have ocompleted their proba-
tionary period of two years and are not vet allowed to draw increments of
pay?  If so, why? — . o

(b) Will Government be pleased to state whether they are aware of
the fact that -some officials appointed at the Madras General Post Office
Sorting Office, after a departmental examination, are beiug asked to pass
another examination before earning their jncrement? . )

€c) It the answer to part () be in the afhirmative, are Government
mware that these men were recruited after undergoing a training of ‘four

months and after passing a,departmental test? :

(d) Will Government be pleased to state whether they are aware of
the fact that in the Telegraph side, if men in the station service after
passing the efficiency bar in ‘the first service are transferred to geneial
gervice, they are not required to pass again the same bar in general service?

(e) If the answer to part (d) be in the affirmative, are Government
prepared to consider-the grant of increments without any stoppage and:also
the grant of exemption to the men referred to in part (b) from passing
any examination? e .

Sir Thomas Ryan: Information has been called for and will.be placed
on the table in due course.

PrECARIOUS CONDITION OF THE LoOAN- OFFIOES OF BENGAL.

1170.*Mr. K. O, Neogy: (a) (i). Hos the attention of ‘Government been
drawn to the fact that the loon offices of Bengal are leading a precarious
existence and a majority of them are on the verge.of wholesale collapse?

.7 ()" Are ‘Government aware : /

(1) that this is causing an extensive hardship to. the middle class
., _und the rural population of Beugal and that any general failure
R " of these loan offices will seriously aggravate the present

economic crisis in the mufassil, and : ‘

j - ‘g)tha't ‘generally speaking the causes of this ‘stntg"o'ff a‘ﬁ_airﬁ lie

“beyond the control of the loan offices?

5.3 (b) If 4he answers to the sbave part be in the aﬁix;inaﬁiﬁe, what .remedial
measures do Goverpmeqt prapese taking to meet the present crisis? . ..
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(c) Are Government considering the desirability of establishing a ‘‘Financ-
ing Corporation’’ as suggested by the Central Banking Enquiry Committee ?

(d) Do Government propose undertaking banking legislation on the lines
rccommended by the Provincial and the Central Banking Enquiry Com-
mittee ?

(e) If the answer to parts (b), (c) or (d) be in the negative, will Govern-
ment please state the reasons therefor?

The Honourable Sir George Schuster: (a) (i) and (i7). The attention of
the Government of India has not been specifically drawn to the position
of the loan offices in Bengal as indicated in the question. They have no
reason to doubt that their land mortgage business has been seriously
affected by the fall in the price of agricultural commodities.

(b) A copy of the Honourable Member’s question is being forwarded to
the Government of Bengal.

(c), (4 and (¢). The Honourable Member is not correct in saying
that a financing corporation was specifically suggested by the Central
Banking Enquiry Committee.  One of the members of the Committee,
Mr. N. R. Sarkar, submitted a note to the Commijttee proposing the crea-
tion of such a corporation, and the Committee recommended that the sugges-
tion should be examined by the Government of Bengal and the Provincial
Legislature, land mortgage banking being under the control of Provincial
Governments. As regards the more general question of an Act to regulate
their purely banking operations, the Central Banking Enquiry Committee
recommended that they should be governed, like all joint-stock banks,
by a special bank Act. This aspect of the question, which alone falls within
the purview of the Central Government, will be examined when the
question of the Reserve Bank again comes under consideration. .

Mr. K. 0. Neogy: Will the Honourable Member Be pleased to lay om
the table of the House the replv which he may receive from the Gov-
ernment of Bengal in this matter?

The Honourable Sir George Schuster: Speaking offhand, I do not see
that there will be any objection to that, but I would ask the Honourable
Member to put down a question on the subject atthe next Session. I
think that will be more satisfactory.

COLLECTION OF THE SUBSORIPTION OF THE POSTAL AND RaATLwaY MAr. SERVIOR
Co-0oPERATIVE BENEFIT FUuxp EmMrrEp, MADRAS.

1171. *Mr, S, O. Mitra: (a) T it a fact that the subscriptions of the
Postal and Railway Mail Service Co-operative Benefit Fund, Ltd., Madras,
are deducted from the salary bill of the members and are remitted by
service money orders?

(b) Is it a fact that similarly the subscriptions of the All-India Mutual
Relief Fund, Punjab, are remitted by service money orders?

(c) If the reply to parts (a) and (b) be in the affirmative, will Govern-
ment be pleased to state why similar concessions have been refused to
bther benefit funds of the postal employees at Bombay and Calcutta?

(d) Are Government prepared to issue orders that the remittance of the
benefit funds may be remitteq by service money orders?
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(e) If not, will Government please state why a concession which has
been extended to some benefit funds are being refused to others?

Sir Thomas Ryan: (a) Yes, as a concessional arrangement which was
sanctioned in 1928.

(b) If the Honourable Member refers to the All-India Postal and Rail-
way Mail Service Mutual Relief Fund, Punjab, which enjoyed the con-
cession from 1928, that Fund has now been split up into two funds for
which no such concession has been granted. \

(c) to (¢). The concession granted in the past to certain Co-operative
Bocieties of the Posts and Telegraphs Department is not now being extend-
ed to others. Such extension would add to the already heavy work of the
Department. .

TRANSFER OF INSPECTORS OF PosST OFFIOBS IN BENGAL.

1172, *Mr, 8, O. Mitra: (1) Is it a fact that the Inspectors of Post
Offices are liable to transfer from one Sub-Division to another at an
interval of three years?

(b) Will Government be pleased to state why the Town Inspectors of
Calcutta have been allowed to work in Calcutta since their appointment as
Town Inspectors?

(c) Is it a fact that many Inspectors of the muffassil expressed their
willingness to come to Calcutta by forgoing their travelling allowance?

' (d) Is it also a fact that there are many Sub-Divisions, vig., Alipore,
Howrah, Barrackpore and Serampore, which are very near to Calcutta and
where these Town Inspectors can be transferred?

(e) Are Government prepared to issue orders that the Town Inspectors
of Calcutta are transferred to the muffassil Sub-Divisions also so that
the Inspectors working in the muffassil can get facilities to come to
Caloutta? If not, why not?

8ir Thomas Ryan: (az) Yes.

(b), (¢) and (d). Government have no precise information. The
matter is one within the competence of the Postmaster-General.
Bengal and Assam, to whom a copy of this question is being sent.

(¢) Government do not consider that the issue of any further orders
is required.

APPOINTMENT OF AN INDIAN AS DiREcToOR GENERAL, INDIAN MEDIOAL
SERVICE, OB AS PuBLI0 HEALTH COMMISSIONER IN INDIA.

|
' 1178. *Mr. Gaya Prasad Singh: (a) Will Government be pleased to
state if it is a fact that nearly fifteen years ago orders were passed by
the Government of India that either the Director General, Indian Medical
Service, or the Deputy Director General, Indian Medical Service, should
in future be an Indian? If so, will Government please lay a copy of that
order on the table?

(b) Is it s fact that the present Director Genmeral, Indian Medical
Service, is retiring from the service during this year?
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- (¢) Is it aldo-a fact that the extension granteq to the Public Health
Commissioner, India, expires this year? 1f the answer to parts (a) and
(b) be in the affirmative, do Government propose to appoint an Indian
lndian Medical Service Officer to the post? - wo o

Mr, @. 8. Bajpai: (a) No such orders were iaassed by the Government
of India. ' '

(b) Yes.

“(c) The present Public Health Commissioner will have completed
four years service as Major-General on the 10th December, 1983. Claims
of suitable Indian officers of the Indian Medical Service will receive due
consideration when the time comes. .

Mr, Gaya Prasad Bingh: With regard to the answer to part (¢) of my

question, I should like to know how many extensions'the Public. Health
Commissioner has already received ?

. Mr. @, 8. Bajpai: Hitherto, Sir, he has not received a single exten-
tion. - S '

g Mrmrrary PeNsION CLAmMs.

1174. *Mr. Muhammad Anwar-ul-Azim: Will Government be pleased
to place on the table replies to unstarred questions Nos. 299, 800, 802
4nd 308 of the 30th March, 1982, regarding military pensions claims?

" Mr, @. R. ¥. Tottenham: With vour permission, Sir, I will answer
questions Nos. 1174 and 1175 together.

Statements containing the information promised in reply to the ques-
tions mentioned by the Honourable Member were laid on the table on the
15th September, 1932.

. INCREASE OF PENsIONs OF RETIRED MILITARY MEN BY RE-EMPLOYMENT.

© $1175. *Mr. Muhammad Anwar-ul-Azim: Will Government be pleased
to lav on the table the reply to unstarred question No. 284 of the 29th
March, 1982, regarding the increase of pensions of retired military men by
re-emplovment as promised by them?

ARREARS OF PaY oF DRIVERS IN A MuLE CoRps..

1176. *Mr, Muhammad Anwar-ul-Azim: (a) With reference to the answer
given to part (q) of starred question No. 1088 of the B0th March. 1982, are
Government aware of the fact thav the -credit balances of poorly-paid
éz:qepovs of ‘the Indian Army:and drivers, ete.; of .the Indian Army
Service Corps are not being paid. by the officers concerned even om
establishing their claims direetly, or through _thair attorneys .and that their
applications submitted by them are not replied to? e Iy
- (0) If so,; will Government. kindly state the reasons why this-is so?-

y.
.

T . . N DRI SN m . ERYIRN .. -A.:’ B N
t For answer to this question, see answer to question No. 1174¢.
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Mr. @G. R. F. Tottenham: With vour permission, Sir, T will answer
questions Nos. 1176, 1177 and 1178 together.

The answer to part (a) of each question is in the negative, but if the
Honourable Member will let me know of any specific cases of the kind
mentioned by him. T will inquire ito them.

Part (V) of the questions does not' arise.

ARREARS OF PAY, ALLOWANCES AND PENSIONS OF EX-INDIAN OFFICERS
AND SOLDIERS OF THE INDIAN ARmy.

+1177. *Mr, Muhammad Anwar-ul-Azim: (a) Is it a fact that petitions
of ex-Indian officers and soldiers of the Indian Army in respect of arreare
of their pay. allowances and pensions are not replied to even by the highly-
placed militarv officers?

(b) If so, will Government kindly state the reason for such procedure
and their attitude towards their loval and faithful servants? :

BRLATED CLAIMS OF EX-MILITARY MEN 7O Pay, PENSION, BTO.

11178. *Mr, Muhammad Anwar-ul-Asim: (a) With referenge to the answer
given on the 28rd March, 1982, to part (a) of starred question No. 918,
is it not a fact that the claims of eaz-military men to pay, pension, etc.,
are not entertained by the Officers Commanding and the Controllers of
Military Accounts concerned, even after furnithing cause of delay by the
beneficiaries concerned in submission of their claims and that their claims
are still being declared as time-barred?

—-(b)-If so. are Government prepared to issue orders to the officers con-
cerned for the entertainment of such claims?

D1SABILITY OR INVALID PENSIONS GIVEN IN THE INDIAN ARMY.

1179. *Mr. Muhammad Anwar-ul-Azim: Is it a fact that service, dis-
ability or invalid pensions are given to all ranks, combatants and non-
camhatants including religious teachers of the Indian Army?

Mr. G. R. F, Tottenham: The Honourable Member is referred to the
reply 1 gave on the 25th Februarv, 1933, to part (1) of M». M. Maswood
Ahmad’s identical unstarred question No. 48.

PENSIONS AND GRATUITIES ADMISSIBLE TO PERSONNEL OF THE INDIAN ARMY.

1180. *Mr. Muhammad Anwar-ul-Azim: T« it o fact that mustering-out
nsfons and gratuities are adinissible to personnel of the Indian Army,
o are discharged on account of the dishandment of a unit and consequent
elimination of its reserve, or on account of reduction of establishment or
in any other circumstances due to no fault of their owm, without any
restriction: to any date of their euhstment or re-enlistment in the Indian

Amy?

+ For answer to thils question, sé¢ answer te dqueition No. 1176.
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Mr. G. R. ¥. Tottenham: The Honourable Member is referred to the

answer I gave on the 25th February, 1983, to part (b) of Mr. M. Maswood
Ahmad's identical question No. 48.

ADVISORY AND STANDING COMMITTEES OF THE VARIOUS DEPARTMENTS
OF THE GOVERNMENT OF INDIA.

1181. *Mr. 8. O. Mitra: (a) Will Government please state what are the
different Advisory and Standing Committees of the various Departments
of the Government of India?

(b) What is the strength of each of these Committees?

(c) How many times did each of the Committees meet during the last
financial year?

The Honourable Bir Harry Haig: The information desired by the
Honourable Member is being obtained and will be laid on the table in due
course.

DENIAL T0 RAILWAY SUBORDINATES OF MORADABAD OF THE PRIVILEGE oP
SEEING OFFIOERS AT CALOUTTA.

1182. *Mr. B. N. Misgra: (a) Is it a fact that the subordinates of
Moradabad are denied the privilege of seeing officers at Calcutte?

(b) If not, under what circumstances did Mr. L. E. Vining address
the following on the 9th June, 1932:

* You will not be given permission to see anyone in Calcutta. You have got to realise
without further delay that my orders are to be carried out and I shall have to take

serious view of your attitude which is bordering on insubordination which I am not
prepared to tolerate ™ ?

Mr. P. R. Rau: With your permission, Sir, I propose to reply to ques-
tions Nos. 1182, 1183 and 1184 together. I have called for certain
information and will lay a reply on the table in due course.

PUNISHMENT GIVEN TO THE SUBORDINATES OF THE MORADABAD DjvISION,
East INDIAN RATLWaAY.

+1183. *Mr, B. N. Misra: Is it a fact that the subordinates of the Morada-
bad Division on the East Indian Railway are punished in anticipation of
their explanations? TIf not, will Government be pleased to lay on the table
a copy of the Divisional Superintendent, Moradabad, letter No. 112/99/
27-E., of the 4th July, 1932, and what action do Government propose to take
to punish the officers concerned ?

SUSPENSION OF OERTAIN SUBORDINATES OF THE MORADABAD DIVISION,
EasT INDIAN RATLWAY.

+1184. *Mr. B. N, Misra: (a) Is it a fact that the subordinates of
the Moradabad Division were suspended by Mr. L. E. Vining and Mr. C.
Pearce, and were paid during the period of suspension the subsistence
allowance, but never received any punishment for the offence which could
not be established? If so, why are they paid quarter pay in the absence of
any punishment? |
(b) Will Government be pleased to lay on the table the following letters
issued by the Divisional Superintendent, Moradabad: (1) L./489 of 8rd

4For answer to this question, se¢ answer to question No. 1182,




QUESTIONS AND ANSWERS. %81

December, 1932; (2) 8/82-E. of 5th December, 1932; (8) E.-29/82 of 6th
December, 1932; (4) E.-Control of 12th October, 1982; (5) C. C.-11/M. B.-
10 of 12th October, 1982; (8) C. C.-17;M_ B.-24 of 12th October, 1982; (7)
C. C.-19/M. B.-82 of 17th October, 1032; (8) E. T.-8/32-R. A. 8. M. of
24th October, 1982; (9) E, T.-8/82-R. A. 8. M. of 1st November, 1982,
and (10) E. T.-3/82-R. A. 8. M. of 29th/30th November, 1932, with
supporting documents?

MvusLm Porior OFFICERS IN DErwI.

1185. *Mr. B. N, Misra: (a) Is it a fact that the Deputy Superintendent
of Police, Kotwali, the Deputy Superintendent, C. I. D., and the Deputy
Superintendent on Special Duty at Delhi are Muhammadans?

(b) Is it also a fact that the Circle Inspector and the ASub-Inspector-in-
Charge of Kotwali are also Muhammadans?

(c) Are Government aware of their general policy to avoid preponderance
of one community in a department and also at & particular station?

(d) Are Government also aware that the populsﬁion of Delhi and ite
suburbs mostly consists of Hindus, and that the Muhammadans are much

less in number?

(e) Is it a fact that in spite of there being already two Muslim Deputy
Superintendents of Police and many other Muslim Police officers in Delhi,
another Muslim Deputy Superintendent of Police has very recently been
brought in place of the only Hindu Deputy Superintendent of Police?

(f) If the reply to part (¢) be in the affirmative, was a Hindu or non-
Muslim particularly asked for from the Punjab Government? If not, why

not?

The Honourable 8ir Harry Haig: (a) and (b). The replies are in the
affirmative. '

(c) to (). I would refer the Honourable Member to the reply given
Fy me to parts (¢), (d) and (e) of Bardar Sant Singh’s unstarred question
No. 180 on the 5th April, 1983.

MEBTINGS OF QADIANIS HELD IN THE HOUSE OF THE DEPUTY SUPERINTENDENT,
CRIMINAL INVESTIGATION DEPARTMENT, DELHI.

1186. *Mr, B. N. Misra: Are Government aware that meetings of
Qadianis are held almost on every Friday and Sunday in the house of the
Deputy Superintendent of Police, C. I. D., Delhi, who himself belongs to
that sect and that all other religions are openly criticised in those meetings?
If so, under what rule are these meetings allowed to be held in the house
of a responsible police officer who is the custodian of law and order?

The Honourable Sir Harry Haig: The Deputy Superintendent of Police,
C. I. D., is a member of the Anjuman-i-Ahmadiya, Lahore. No meetings

of the kind described are held in his house.
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NoN-PoLrTioAl, OASES INVESTIGATED BY THE DErmr CRIMINAL
INVESTIGATION DEPARTMENT.

1187, *Mr. B. N, Misra: («) Will Government be pleased to sbaté the

non-p;alitical cases investigated by the Delhi C. I. D. during the last three
years

(b) 1f the reply be in the negative or if there was a negligible number,
how do Government justify the retention of a post of Deputy Superintendent
‘in the Delhi C. I. D.? Is it the fact that a criminal agency has recently
been created cxclusively to deal with the non-political cases?

blm Honourable Sir Harry Halg: (a) The information is not easily a?ail-
‘able. ' )

(b) Though the Delhi C. I. D, has investigated some non-political cases
~during the last three years, its primary function is the watching and
investigation of political, communal and revolutionary “movements and
crime. No separate staff has -been sanctioned for the investigation of non-
political ‘crime. = The Cenatral Investigating Agency referred to in the ques-
tion as the ‘‘Criminal Agency’’, is merely a local rearrangement of Police
Btation investigating staff and has no connection with the Delhi C. I. D.
.o .

DUTIES OF THE DEPUTY SUPERINTENDENT OF POLIOE, CRIMINATL INVHSTIGATION
DEPARTMENT, DELHI.

1188. *Mr.. B. N. Migra: (a) Is it a fact that the Deputy Superintendent
iof Police, C. I. D., is merely an intermediary between the Superintendent
of Police, C. I. D. and the Inspectors, C. I. D.? What work does he
actually do?

~ (b) 1s it a fact that this appointment was particularly created in order
to deal with criminal cases and also to relieve the Superintendent of Police
-of C. I. D. during hig short leave, etc., when there was only one Deputy
Superintendent of Police in Delhi?

(c¢) Is it a fact that since then a post of Deputy Superintendent
-of Police, Headquarters, has permanently becen created and a separate C. I.
Agency has been established? If so, how do Government justify the
retention of this post during the present days of financial stringency?

The Honourable Sir Harry Haig: (a) and (¢). The answer to the first
part is in the negative. As regards the second part, T would refer the
“Honourable Member to the replv I have just given to his question No. 1187.
The work done bv the Deputy Superintendent is of an exacting nature
requiring the whole-time attention of a Guzetted Officer.

(b) No, Sir.

*I;o‘ou. AND CONVEYANOE ALLOWANCES GIVEN. TO THE GAZETTED POLICE
. OrFFicERS IN DELHI

1189. *Mr. B. N, Misra: (¢) How muoch lodal and conveyance -allowances
are given to the gazetted police officers in Delhi and when and why were
thess sanctioned? T LT Tt w

(b) Have these allowances ever been- revised a.,.ntdi{ overhauled? . Ifnot

‘why not? If so, when and with what effect? ~
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(¢) Are Government prepared to .revisc the grant of conveyance allow-

ance given to the Deputy Superintendent of Police, C. I. D., Delhi, and.
reduce its scale?

The Honourable Sir Harry Haig: («) I lay on the table a statement
showing the Jocal and conveyance allowances at present drawn by Gazetted
Police Officers in Delhi. These allowances were sanctioned when the posts
were created, with the exception of the conveyance allowance of the
Deputy Superintendent of Police, C. I. D. This was first sanctioned as a
temporary measure for a period of six months from the Ist August, 1930, in
recognition of the fact that he wans expected to supervise work in a large
area, in which he did not draw travelling allowance. The local and convey«
ance allowances drawn by other Gazetted Officers were sanctioned in view
of the fact that Delhi is an expensive centre and because, the duties of
these officers at headquarters necessitate the keeping of a motor car.

(b) The sanctioned local and conveyance allowances except thoge which
were in existence before the 1st January, 1919, and have not been enhanced
since that date have been subjected to emergency cuts varying from 10 per
cent. to 20 per cent. since March, 1931.

(¢) Government do not consider that the conveyance sllowance drawn

- the Deputy Superintendent, C. I. D., is excessive, and are not, there-
mn, prepared to take the action suggested

Statement.
Designation of Gazettel Officers. Local All Convey
“ fon of 7 Allowances.

Rs. Ra.

1. Senior Superintendent of Police . . . . oo 150
2. Superintendent of Police, C. I. D. . . . . . 129
3. Assistant Superintendent of Police . . . 90 109
4. Deputy Superintendent of Police City . . . 75 87/8
6. Deputy Superintendent of Police Headquarters . 75 87/8
6. Dputy Superintendent of Police, C. I. D. . . 75 87/8.

MoTtor DrIvErs oF PorLicE OFFICERS 1IN DELHI.

1190. *Mr. B, N. Misra: Are Govsrcment aware that none of the police
officers in Delhi has got his private motor driver, but, that the police
constables detailed as their orderlies or gunmen are being utilised as motor
drivers? If so, why and under what orders?

The Honourable 8ir Harry Haig: T am making enquiries from the
Chief Commissioner, Delhi, and will lay a reply on the table in due
eourse.

Sm:.r oF Apvance Corirs oF REPLIFS TO STARRED QUESTIONS TO THE
MEMBERS OF THE LEGISLATURES.

1191. *Rai Bahadur Sukhraj Roy: (a) What objection have Government
to supply advence eopv of replies to starred questions to the Legislatures
concernad at least 24 hours before the date oo which the reply has to be:
given?
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(b) Have Government considered whether the Legislatures should not
be given at least 24 hours’ opportunity, if not more, to go through the replies
to their starred questions and to prepare themselves to put suitable supple-
mentary questions where necessary? If so, with what result?

The Honourable Sir Brojendra Mitter: (a) and (b). The procedure
contemplated by the Honourable Member is not authorized by the Standing
Orders and in the opinion of Government would be wholly at variance with
the elementary implications of the system of oral interpellation.

CLERKS’ QUARTERS IN NEwW DELHT.

1192. *Rai Bahadur Sukhraj Roy: (a) What objection have Government
to furnish the statements and information called for in unstarred ques-
tion Nos. 54 and 57, dated the 18th February, 1932, and starred question
No. 879, dated the 23rd September, 1931°?

(b) What are the reasons for treating the information of less or no
benefit to public or employees?

The Honourabe Sir Frank Noyce: (a) and (b). The objection to
furnish the statements and information called for in the questions referred
tu was mentioned in the replies to those questions, viz., the labour involved
in compiling the information required would be incommensurate with the
benefit obtained.

EXEMPTION OF A CERTAIN CLaSS OF EMPLOYEES FROM THE TEN PER OENT.
Cur 1IN Pay.

1193. *Ral Bahadur Sukhraj Roy: (a) Will Government be pleased to
refer to starred question No. 617, dated the 4th March, 1932, regarding
the exemption of a certain class of emplovees from the 10 per cent. cut
in pay and state if the offices subordinate to the Imperial Secretariat and
its Attached offices (except Railways and Posts and Telegraphs) have since
been treated in the same manner? If not, why not?

(b) Will Government please state whether the employees of the Rail-
way Board and the Director General's office were not treated differentially
in this matter only or are not treated differentially in all other matters also?
If differential treatment has been made applicable in the case mentioned
in part (a) only, have Government considered whether it should be made
applicable in all other matters also?

The Honourable Sir Frank Noyce: (a) The Honourable  Member
apparently refers to the fact that officials drawing a pay of Rs. 40 per
mensem and below, employed in the Railway Department (Railway
Bonrd) and in the Posts and Telegraphs Directorate, were not exempted
from the emergency cut while officials  drawing similar rates of pay
emploved in other Departments of the Government of India Secretariat
ond other attached offices were exempted. The position as regards
exemption from the cut remasins unchanged and the question of fresh
-consideration has not therefore arisen.

(b) Exemption from the cut is the only matter related to th_e appli-
eation of the Civil Services (Emergency Deduction ) Rules which the
‘Henourable Member has presumably in mind in which the employees of

i



QUESTIONS AND ANSWERS. 3391

the Railway Board and the Director General’s office were treated different-
ly from the employees in other Departments of the Government of India
Secretariat and other attached offices. Government are not aware of the
‘‘other matters’’ in respect of which the Honourable Member desires
differential treatment to be meted out.

ABSENCE OF THE SUPERINTENDENT OF THE WIRELESS BRANCH oF THE OFFICE
oF THE DIRECTOR GENERAL, PosTS AND TELEGRAPHS.

1194. *Ral Bahadur Sukhraj Roy: Will Governmeng be pleased to refer
to starred question No. 816 answered on the 15th March, 1982, regarding the
absence of the Superintendent of the Wireless Branch, Director General,
Fosts and Telegraphs, and state if during the period from 18th July to 28rd
December, 1931, the work of the Branch suffered much for want of &
Superintendent only and if the work could not have been managed by
posting one or two more Assistants there? Is the work of the Branch up
tc&l 1',11e1 mark now? If not, where is the necessity for posting a highly paid
official ?

8ir Thomas Ryan: (a) Yes, the work of the branch did suffer for wanb
of a Superintendent during the period in question. It could not have been
managed efficiently by posting additional assistants. The work is up to
the mark now. The last part does not arise.

RETENTION OF THE APPOINTMENT OF OVEBSEER OF PEONS IN THE OFFICE
OF THE DIRECTOR GENERAL, PoSTS AND TELEGRAPHS.

1195. *Rai Bahadur Sukhraj Roy: Will Government be pleased to state :

(a) if the overseer of peons in the Director General, Posts and Tele-
graph’s office was granted leave during the summer months,
1982, and, if so, for what period and who was appointed to
act in his place; if none, why and how the work was managed;

(b) the name of the departments in which such appointments exist;
if none, state necessity justifying this appointment in the
Director General’s office only;

(c) when and by whom this appointment wds sanctioned;

(d) what are the justifications for retaining this appointment any
longer especially during these hard days of financial stringency;

(¢) what would be the annual saving if this appointment is abolished ?

8ir Thomas Ryan: (a) Yes, for one month, subsequently extended by
two weeks. No one was appointed to act in his place as the time was
short and in order to avoid extra expenditure. As it was the slack
season, his work was managed by a clerk in the Cash Branch with the
help of peons.

(b) and (d). This is a special post which exists only in my office. The
overseer maintains discipline among a large inferior staff and sees that
unauthorised persons do not obtain access to the office; he is also employed
in the conveyance of cash and in supervision of the peons quarters.

(c) The post was first sanctioned by the Director General, as a
temporary measure from the 16th August, 1920, and was subsequently
made permanent. Its retention was agreed to by the Standing Finance
Committee in 1980.

e) Rs. 504 would be saved in pay but a great deal of inconvenience
would be entailed,
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INADEQUATE REPRESENTATION OF MUSLIMS IN THE BENARES City Posr
OFFI0B.

1196. *Maulvi Sayyid Murtuza Saheb Bahadur: (a) With reference to
the statement furnished by Government in reply to starred question
No. 363, dated the 20th February, 1933. are Government aware that the total
number of permanent Muslim employees at the Benares City Post Office
has further been reduced from 59 to 56 by (i) the retirement of one
Muslim selection grade Sub-Postmaster, (ii) the death of one Upper
Division Muslim clerk, and (iii) the transfer of a Muslim selection grade
Town Inspector to the Benares Division, out of the total strength of 316
officials, leaving & percentage of only about 18 per cent. for the Muslims?

(b) Are Government aware that the Muslim population in the jurisdic-
tion of the Postmaster, Benares City Post Office (viz., in Benares town
and cantonment), is about 34 per cent. according to the latest Census
Report?

(c) If the replies to parts (a) and (b) above be in the affirmative,
will Government be pleased to account for this shortage of more
than 15 per cent. in the Muslim representation at Benares City? Do
they propose to adjust this communal inequality of Muslims?

The Honourable Sir Frank Noyce: (a) Government regret that they
have no precise information subsequent to that supplied in the statement
to which the Honourable Member refers. '

(b) and (c). Apparently the Honourable Member’s contention is that
the representation of Muslims in the staff of each post office should cor-
respond with the percentage of Muselims in the population served by that
office. Government regret that theyv are quite uneble to accept such a
claim nor are they prepared to take any steps to increase the representa-
tion of Muslims in the Benares City Post Office other than to insist on
the strict observance of the third vacaney rule in making direct
recruitment.

INADEQUATE REPRESENTATION OF MvusLiMS IN THE BENARES CIiTY PosT
: OFFICE.

1197. *Maulvi Sayyid Murtuza Saheb Bahadur: (a) With reference to
the pledge given in their reply to starred question No. 364, dated the 20th
Februarv, 1933, will Government please state if the required information
has since been collected and whether the rigid ratio of 11 per cent. fixed for
the recruitment of Muslims at the Benares City Post Office is not estab-
lished by the Postmaster-General, United Provinces, letter No. A.X.-1272-
A., dated the 8rd April, 1928?

(b) If the reply to part (a) be in the affirmative, are Government
prepared to stand by their promise and take necessary action for the modi-
fication of the Postmaster-General's order referred to.in part (a) above?

Phe Honourable Sir Frank Noyce: (a) and (b). Government have
found from enquiry that several vears ago, through & misunderstanding
of their orders for the redress of communal inequalities, the Postmaster-
(General. United Provinces Circle, fixed o ratio on a population basis for
the representation of ench community in the clerical cadre, which was
11 per cent. for Muslims in Benares Cityv. These orders were issued’ as
long ago as 1928  and were cancelled by the Postrr’nastetl'-G’eneml fn 1980.

S
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Maulvi Sayyid Murtuza Saheb Bahadur: Was this done in consulta-
tion with the Director General of Posts and Telegraphs or by the Post-
master Geaneral himself?

The Honourable Sir Frank Noyce: Is the Honournble Member refer-
ring to the issue of the orders or to the cancellation?

Maulvi Sayyid Murtuza Saheb Bahadur: The cancellation.

The Honourable 8ir Frank Noyce: I have no precise information on
the point, but I think the Postmaster General himself discovered the error
and cancelled the orders. In any case this is past history now.

Maulvi Sayyid Murtuza Saheb Bahadur: Is it not necessarv that when
the cancellation of a particular order is effected, it should be done in
consultation with the superior officers?

The Honourable Sir Frank Noyce: No, Sir.

INADRQUATE REPRESENTATION OF MUSLMS IN THE BENARES Crty Post
OFFICE.

1198. *Maulvi S8ayyid Murtuza Saheb Bahadur: (a) Will Government
kindlv state if they have seen the article ‘‘Muslim demand in Services—
Government of India considering representation’’ published in the Pioneer,
dated the 22nd January, 1988, and whether thev have since arrived at a
definite conclusion regarding the question of sparing Muslim emplovees
from retrenchment so that the policy of giving the Muslims a proper
representation may not be defeated?

(b) If the reply to part (a) be in the affirmative, nre Government
prepared to stand by their own orders issued in the Department of
Industries and Labour, Memo. No. G.-63, dated the 24th September.
1981, which clearly lay down that the Department should refrain fromn
taking action which affects adversely the position of minority communitics
in the process of retrenchment?

(¢) Are Government prepared to issue definitc instructions to all the
appointing authorities, including the Postmaster, Benares City, not to
retrench any Muslim emplovee under them?

(d) How do Government reconcile the reply given by them to part (b) of
starred question No. 365, dated the 20th February, 1988, and their orders
referred to in the Department of Industries and Labour, Memo. No. G.-28,
dated the 24th September, 19317

The Honourable 8ir Frank Noyce: (a) The reply to the first part is in
the affirmative and as regards the second part, I may mention that Gov-
ernment issued orders in August, 1981, making it clear that as far as
practicable in selecting persons for retrenchment, the existing ratic between
the communities in each categorv of service should be maintained. The
object of those orders was to provide a reasonable principle in aceordance
with which all communities would receive fair treatment in the process
of retrenchment. There is no proposal to revise these orders,

(b) Yes.
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(¢) No. This is obviously not the intention of the orders referred to
in part (b) of the question.

(d) The Honourable Member presumsbly refers to the Department of
Industries and Labour Memorandum No. G-63 (not G-23), dated the 24th
September, 1981, if so, Government do nct admit that the reply to which
the Honourable Member refers is in any way inconsistent with this order.

INADEQUATE REPRESENTATION OF MUSLIMS IN THE BENARES Crry Posrt
OrFI0E.

1199. *Maulvi Sayyid Murtuza Saheb Bahadur: (a) With reference to
the promise made in reply to starred question No. 366, dated the 20th
February, 19383, have Government collected the required information and
is it a fact that there are only two Muslim Town Sub-Postmasters out of a
total number of 15?

(b) What course do Government propose to take for safeguarding against
this prejudicial treatrnent meted out to the minority community?

The Honourable Sir Frank Noyce: (a) Information was iaid on the
table on the 20th March, 1933, and a reference to it will show that the
reply to the latter part of the question is in the affirmative.

(b) As already explained in this House such posts are not filled on
communal considerations and Government see no reason to depart from
the existing practice.

ABOLITION OF THE LOWER SELECTION GRADE EXAMINATION OF PosT OFFIOES.

1200. *Maulvi Sayyid Murtuza Saheb Bahadur: (a) With reference to
the reply given to starred question No. 868, dated the 20th February, 1938,
will Government please state why the lower selection grade examination
was entirely abolished?

(b) Will Government be pleased to state whether they have since arrived
at a definite conclusion about the question of dispensing with the examina-
tion in the case of reliable senior postmen and whetker they have also issued
instructions in the matter to all the Postmasters-General, including the
Postmaster-General, United Provinces?

(¢c) Are Government aware that the words ‘‘reliable men’’ used by Gov-
ernment can be construed in many ways, and are Government prepared to
make the expression more definite and clear, and state whether it means
the postmen of all round past good records or anything else?

Sir Thomas Ryan: (a) The Honourable Member is referred to the replies
given in this House to supplementary questions by Dr. Ziauddin Ahmad
in connection with Mr, 8. C. Mitra’s starred question No. 792 on the
14th March, 1982. {

(b) The reply to both the parts ie in the affirmative.

(¢) Clear instructions have been issued vesting Heads of Circles with
discretionary powers to exempt from the examination such of the exist-
mg senior members of the postmen class who, they consider, are really
fit for promotion.
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EXAMINATION FOR THE REORUITMENT OF LowER DIvisioN CLERKS HELD AT
THE BENARES City Post OFFIOE.

1201. *Maulvi Sayyid Murtuza Saheb Bahadur: (a) With reference to
the reply given to starred question No. 3069, on the 20th February, 1983, will
Government be pleased to state whether, in view of the fact that the
lower division clerk’s examination held at Benares City on 6th October,
1932, both for outside and departmental candidates, was not cancelled,
they are prepared to treat the four Muslim outside candidates as passed
approved candidates, and do Government propose to order that all such
other candidates, both outside and departmental, passing in similar future
examinations would be considered junior to all these four men?

(b) Is it a fact that the Postmaster-General, United Provinces, in his
letter No. Staff. A./A.-X.-1309/V, dated the 15th  December, 1982,
addressed to all Superintendents of Post Offices end first class Postmasters
of his Circle, had actually called for the names and particulars of all
successful candidates examined before 14th November, 1983, for his
approval and did the Postmaster, Benares City, actually furnish the
required information in respect of these four successful Muslim candidates
examined on 6th October, 1932, to the said Postmaster-General, for
approval, in compliance with the above orders? If not, why not?

(c) Are Government aware that out of the total number of 114 upper
division time scale clerks at Benares City, there are already 95 non-
Muslims against 19 Muslims and are Government aware that there are at
present five clear vacancies of lower division clerks at Benares City
(viz., three shown in the statement furnished by them in reply to starred
question No. 868, dated the 20th February, 19388; one created on the
retrenchment of B. Mathura Prasad Roy, late clerk, Benares City, while
the other one was created on the death of one Muslim clerk, Mohd.
Isimail) ?

(d) Are Government also aware that out of these five vacancies at
Benares City, one has been reserved for a ncn-Muslim clerk, Cawnpore
Post Office? If so, why?

(¢) Are Government prepared to issue immediate orders cancelling the
transfer and provision for the said Bengali clerk, Cawnpore, to Benares
City Post Office?

The Honourable Sir Frank Noyce: The case is being investigated and
a reply will be placed on the table in due course.

Pavctty oF MusLiM OFFICIALS SENT TO THE TRLEGRAPE TRAINING CLasS.

1202. *Maulvi Sayyid Murtuza Saheb Bahadur: (a) With reference to
the reply given to starred question No. 870, dated the 20th February, 1988,
will Government kindly state if it is a fact that acquittance rolls in Post
Offices are preserved for 85 years and whether remarks regarding deputa-
tions of officials to Telegraph Training Class are also noted in them?

(b) Will Government also please state how long the records relating
to officials deputed to Telegraph Training Class are required to !)e preserved
both in Post Offices as well as in the office of the Officer-in-charge of
Telegraph Training Class and whether efforts were made to collect the
full information asked for in starred question No. 870, dated 20th February,
1088, in consultation with the acquittance rolls of the corresponding

B 2
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periods as also from the records preserved in the office of the officer, or
officers-in-charge of the concerning Telegraph Training classes?

(c) 1f the reply to part (a) be in the affirmative, will Government now
furnish the full information regarding all communities separately year by
year and are they prepared to issue distinet orders to all the authorities
concerned including Postmaster, Benares City, to guard against such pre-
judicial treatment in future?

(d) Are Government aware that by depriving Muslim candidates of
deputation to Telegraph Training Class, they close the doors of holding
charge of combined offices (thereby earning a large sum of late fees) for a
particular community, viz., Muslims, and if so, are they prepared to take
remedial measures in the matter against the monopoly of a particular
community ?

The Honourable Sir Frank Noyce: (a) tc (¢). In the question to which
the Honourable Member refers, Government were asked how many mem-
bers of a certain community were sent to the Telegraph training class
since 1920. Government gave the required information from the year
1926 as exact information prior to that year was not available nor in view
of the time that has elapsed and of the number of offices the records of
which would have to be consulted is it likely that any enquiries now
undertaken would yield accurate results. Ag already explainad the Posts
and Telegraphs Department is working with a reduced staff and such
minute historicgl investigations as that suggested by the Honourable
Member are not practicable, more particularly when, as in this case, the
results would be of academic interest only. Government, therefore. regret
that they are unable to furnish the information asked for in part (¢) of the
Honourable Member’s question, nor, since the selection of candidates for
the Telegraph training classes is not made on a communal basis, are they
prepared to issue the orders which he suggests.

(d) Government do not admit that suitable Muslim candidates are not
accopted for the Telegraph training classes and do not therefore consider
that any special measures are necessary.

Tme-Lvir ForR THE RETENTION OF HEAD CLERK, CORRESPONDENCE BRANCH,
oF A Fmst Crass Heap Post OFFICE.

1203. *Maulvi Sayyid Murtuza Saheb Bahadur: (a) With reference to
the reply given to starred question No. 871, dated the 20th February, 1938,
stating that there is no. fixed limit of time: upto which the Head
Clerk, Correspondence Branch, of a first class Head Office can be allowed
to continue on his post, will Government kindly state if such posts are
meant to be held by a perticular official belonging to only one community
always without any change of such incumbents?

(b) If the reply be in affirmative, are Government prepared to change
their policy?

Sir Thomas Ryan: (a) The reply is in the negative.

(b) Does not arise.
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PoST OF THE PERSONAL ASSISTANT TO THE ACCOUNTANT GENERAL, Posts
AND TELEGRAPHS,

1204, *Maulvi Sayyid Murtuza Saheb Bahadur: (a¢) Will Government
kindly state wkether they comsider the post of the Personal Assistant to
the Accountant General, Posts and Telegraphs, to be the most important
of all the posts of Assistant Accounts Officers of the Indian Posts and
Telegraphs Department ?

(b) If so, why has an officiating man been allowed to hold that post for
so long a period?

The Honourable Sir George Schuster: Enquiry is being made and a
complete reply will be laid on the table in due course.

RENT OF GOVERNMENT QUARTERS PAID BY THE STAFF OF THE OFFICE OF
THE DEPUTY ACCOUNTANT GENERAL, PosTS AND TELEGRAPHS, DELHI.

1205. *Maulvi Sayyld Murtuza Saheb Bahadur: (a¢) Will Government
kindly state whether the members of the staff of the oftice of the Deputy
Accountant General, Posts and Telegraphs, Delhi, who are occupying the
residential buildings of the Central Government are liable to pay remt
thereof under the provisions of Fundamental Rule 45A°?

(b) Will Government kindly state under what conditions a Government
servant who has acquired a lien on a residence can be asked to vacate it?

(c) Will Government kindly state why the members of the staff of the
Office of the Deputy Accountant General, Posts and Telegraphs, Delhi, are
treated as ‘non-entitled’ for the purposes of ellotment of the rosidential
buildings of the Central Government in New and Ol Delhi? Is it a
fact that the staff of other local offices are not so treated?

(d) Have Government decided that in respect of the residential build-
ings of the Central Government occupied by the officers of a commercial de-
partment, the difference between the standard rent of the buildings
calculated under Fundamental Rule 45B and the rent actually recovered
from the tenants should be paid by the commercial department to the
Central Public Works Department? If so, does it mean that the com-
mercial department will, in its turn, realise this difference from the

tenants?

(¢) When a Central Government servant whether ordinarily entitled or
not is allowed to occupy a Central Government residential building, can
he, under any rule or order be asked to pay that difference, i.e., to pay
the full 'standard rent of the building calculated under Fundamental Rule
45B merely because he is serving in a commercial department?

(/) Will Government kindly state under what rules or orders tke
Deputv Accountant General, Posts and Telegraphs, Delhi, is obtaining
declarations from the members occupying Government quarters that they
will have to pay standard rent of the buildings ealenlated under
Fundamental Rule 45B with retrospective effect from the 1st April, 1932?

(9) Is it & fact that the Personal Assistant to the Accountant Genersl,
Posts and Telegraphs, drawing more than Re. (00 per month is being
allowed to occupy a ‘B’ type quarter? Is it a fact that it is not meant
for those drawing more than Rs. 600 per month? If so, do Government
propose to take steps to get the quarter vacated by him?
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The Honourable 8ir Frank Noyce: The information asked for by the
Honourable Member is being collected and will be laid on the table of the
House in due course.

PrOTECTOR OF Has PmGrmMS AT KARACHI.

1206. *Mr. Uppi Saheb Bahadur: Will Government be pleased to state:
(2) who is the present Protector of Haj Pilgrims at Karachi;
(b) what was he before he was appointed to this post; and
(c) what is his present age?

Mr. G. 8. Bajpai: With your permission, Sir. I propose to reply to
questions Nos. 1206 and 1207 together. The information is being aobtained
and will be laid on the table in due course.

ProTECTOR OF HAJ PmGRmMS AT KARACHI.

+1207. *Mr. Uppi Saheb Bahadur: (a) Will Government be pleased to
state whether they are aware that the present Protector of Haj Pilgrims
at Karachi is not able to help the pilgrims owing to his old age and that
the pilgrims suffer on account of his short temper?
(b) If the reply to part (a) be in the negative, do Government propose
to enquire into the matter and lay the information on the table of the
House?

LAVATORY ARBANGEMENT AT THE KaARACHT Hay Cawmp.

1208. *Mr. Uppi Saheb Bahadur: Will Government be pleased to state:

(a) whether they or the Haj Committee received any complaint
regarding the situation of lavatory at the Karachi Haj Camp
that it is facing towards Kibla and that it is against the
religious sentiments of Mussalmans;

(b) if not, are Government prepared to enquire and find out whether
the lavatories are situated as mentioned in part (a);

(c) if the answer to part (b) be in the affirmative do Government
propose to take steps to remedy this eerious grievance of the
Mussalmans; if not, why not?

Mr. G. S. Bajpai: (a), (b) and (¢). The Government of India are
aware of the complaints on the subject referred to by the Honourable
Member. The question of reconstructing the latrines was considered in
connection with the report of the Haj Inquiry Committee but it was decided
that the work, which was estimated to cost Rs. 8,000, should be held in
abevance until the financial situation improved, unless the Karachi Haj
Committee were able themselves in the meantime to raise funds to meet
the entire expenditure.

REFUSAL BY THE CEYLON GOVEBRNMENT TO GIVE PREFERENCE TO OERTAIN
Goobs.

1200. *Mr. 8. @. Jog: (a) Is it a fact thas the Ceylon Government have
refused to give preference on goods such as cement, iron and steel and
textiles ?

{For answer to this question, se¢ answer to question No. 1206.
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(b) Are Government aware that Ceylon has got tc import all thig from
abroad?

(c) Are the Government of India prepared to take steps to negotiate a
trade agreement with Ceylon with a view to get preference on cement, etc.?

(d) Will Government please state whether any correspondence is going
on either directly or through the Colonial Office with the Ceylon Govern-
ment?

(e) Is it a fact that a deputation is expected to wait upon the Govern-
ment of India as & result of recommendations from the Board of Ministers

in Ceylon?

The Honourable 8ir Joseph Bhore: (a), (d) and (e). Yes.

(b) So far as Government are aware textile goods are to some extent
produced in Ceylon. The other articles mentioned in part (a) of the ques-
tion are not produced in Ceylon.

(c) The matter is still under the consideration of the Government of

India.

WITHDRAWAL OF THE SIXTH SET OF OFFICIALS OF THE RAILWAY MAIL SERVIOR
(DELHI-LAHORE).

1210. *Pandit Satyendra Nath Sen: (a) Is it a fact that D-3. D-81 and
D-27 Sections of the Railway Mail Service (Delhi-Lahore) have a run of
more than ten hours of which about eight hours are in the night?

(b) Is it a fact that owing to the classification of there sections as
working partly by day and partly by night only five sets are justified, where-
as if they are classed as purely night sections, six sets are justified?

(c) Is it also a fact that formerly six sets were allowed to D-3 and D-81

sections, but as a retrenchment measure, the Postmaster-General, Punjab
and N.-W. F. Circle, has withdrawn the sixth set of these sections recently ?

(d) Is it also a fact that the All-India (including Burma) Postal and
Railway Mail Service Union had protested to the Postmaster General,
Punjab and N.-W. F. Circle, against the withdrawal and urged to allow
the staff the benefit of night?

(e) Is it also & faet that the staff of the Railway Mail Bervice, ‘D’
Division, had wired to the Postmaster-General, Punjab and N.-W. P, Circle,
Lahore, explaining the hard<hip that the withdrawal of the sixth set would
cause to them and requested for the retention of the sixth set for these
sections, on which the Postmaster-General, Punjab and N.-W. F. Circle,
Lahore, is reported to have issued orders for the restoration of the sixth set,
but later on cancelled them?

() It the replies to the above parts be in the affirmative, will Govern-
ment please state the precise reasons why the sixth set for D-8 and D-81

gections was not restored?

Mr. Thomas Ryan: (a)—(f). Government have no precise information
as to the facts stated in parts (a), (b) and (c) of the question. As regards
the rest of the question Government understand from a communication
which has been received from the All-India (including Burma) Postal and
Railway Mail Service Union that the question is being represented by
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that body to the Postmaster-General, Punjab, wh> is fully competent to
deal with the matter, and with whose discretion Government do not pro-
pose tn interfere.

STANDARDS FOR DETERMINING T4E SETS OF A RaiLway Main SERVICE
DivisioN.

1211. *Pandit Satyendra Nath Sen: (a) Is it a fact that Govern-
ment have recently laid down certain standards for determining the sets
of a Railway Mail Service section, e.g., work by day, by night and partly
by night and partly by day?

(b) 1s it also a fact that no standard was laid down before for sections
working partly by night and partly by day and it is only at the instance of
the All-India (including Burma) Postal and Railway Mail Service Union
that such a standard was laid down?

(c) If so, will Government please state the various standards laid down
and the way in which they differ from what the All-India (including Burma)
Postal and Railway Mail Service Union had suggested?

(d) Is it a fact that for the purpose of sections working partly by day
‘and partly by night, ‘Night' has been taken to commence from 21 hours
and day from 5 hours and that Mr. G. V. Bewoor has stated, in the time-
test formulated by him and since accepted by the Government that ‘Night’
should mean the timings between 20 hours and 6 hours?

(e) If so, will Government please state the precise reasons why the
definition of ‘Night’ given by Mr. G. V. Bewoor and accepted by the
Govermnent was not adopted in the case of sections working partly by
night and partly by day?

(f) Will Government please state why the suggestion made by the All-
India (including Burma) Postal and Railway Mail Service Union to the
effect that the mmning time of such sections should be converted either
in terms ‘Night Section’ or ‘Day Bection’ was not accepted?

(9) Will Government please also state whether they are aware that the
revised standard laid down by them is apprehended to cause great hard-
ship to the Railway Mail Service staff and that the discretionary power
vested in the Heads of Circles in determining the number of sets for
sections working partly by day and partly by night is not being justly
exercised ?

(k) If so, will Government please state what action they propose to
take in the matter, so as to remove the apprebension of hardship felt by
the staft?

Sir Thomas Ryan: (a) Yes, in 1930 and 1982.

(0) The reply to the first part of the question is in the affirmative and
to the second part in the negative.

(¢) The standards for running sections of the Railway Mail Service are
ag follows:

Day sections Weekly working hours 36 with aminimum
of 30 hours. »

Night sections . . Weekly working hours 30 with 8 minimum
of 24 hours.

Sections working partly by . .
day and partly by night . Weekl A working hours 33 with & minimum
of hours.
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Government are unable to trace any suggestions from the All-India (in-
cluding Burma) Postal and Railway Mail Service Union as to standards
for running sections.

(d) The reply to the first part is in the atfirmative. As regards the
sccond part. the night and day timings as specified in Mr. Bewoor’s
Report related to attendance in stationary mail offices. No similar defini-
tions were suggested for running sections.

(¢) As explained in reply to (d) above, the definition referred to related
to stationary muil offices. The work of running sections is governed by
an entirely different set of rules as regards hours of duty, etc., and
there was no reason therefore to follow exactly the definition of night and
day duty as laid down for the staff of stationary offices.

(f) Government are not aware of the suggestions referred to.

(9) Government have no reason to believe that the position is aa stated
by the Honourable Mewmber.

(/) Does not arise

UNSTARRED QUESTIONS AND ANSWERS.

Pay oF THE COMMERCIAL STAFF AND ASSISTANT STATION MASTERS ON THE
NorTH WESTERN RAILWAY.

189, Mr, Goswami M. R. Purl: (a) Is it a fact that the commercial
staff on the North Western Railway get from Rs. 60 to Rs. 68 per mensem
and Is. 4 per year promotion, while assistant station masters, whose
responsibilities are comparatively serious, get only Rs. 68 per mensewn and
Rs. 8 annual promotion? Will Government be pleased to state the reasons
for this difference?

(b) Is it a fact that in several stations on the North Western Railway
the commercial and other staff who are supposed to be subordinate to
assistant station masters are getting far higher pay than they? If so, are

~Government ptepared to adjust this?

Mr. P. R. Rau: These questions are within the competence of the
Agent to decide and Government have no information. I have sent the
Honourable Member's question to the Agent, North Western Railway, for
information and any nction that he may consider necessary.

ALLEGED FAVOURITISM IN TBE READING BRANCH OF THE GOVERNMENT OF
InpD1a PrEsSs, NEw DELHT.
190. Mr. M. Maswood Ahmad: (a) Are Government aware that great
favouritism is going on in the Reading Branch of the Government of India
Press, New Delhi, in the distribution of work to the readers?

(b) Is it a fact that the Bengali readers are given typed and printed
matter for proof reading, whereag all manuscript and difficult copy is given

to Messrs. Farmer and Francis?

The Honourable 8ir ¥rank Noyce: (a) No.
(b) Government have no information. It is open to any one who has
a grievance to represent to proper authorities in the usual way.
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GRIEVANCES OF TELEPHONE OPRBATORS,

191. EKhan Bahadur Haji Wajthuddin: (¢) Has the attention of Gov-
ernment been drawn to an article on page 2 of the Daily Hamdani, of
Lucknow, dated the 18th March, 1933, about the grievances of telephone
operators ?

(b) Has the Director General, Posts and Telegraphs, issued any
instructions for the emplovment of women only in the cadre of telephone
operators?

(c) Is it & fact that similar instructions were issued about a couple
of years ago but were stayed on the protest of Indian employees?

(d) Considering the increasing unemgployment and distressing economio
situation, are Government prepared to cancel these orders and give
equal chances to men and women in the emplovment of telephone
operators ?

() Is it a fact that the femsle telephone operators entail larger
expenses on the Department, since they are entitled to maternity leave
on full pay?

The Honourable Sir Frank Noyce: (a) Government have seen the
article.

(b) No. The Director General’s orders only lay down that preference
is to be given to women in appointments to the cadre of Telephone
Operators.

(c) The reply to the first part is in the negative. The second part
does not arise.,

(d) The economic situation presumably affects both sexes. I may say
however that the question raised by the Honourable Member will receive
further consideration.

(¢) Not necessarily.

OrDERS PROHTBITING MAULANA IsMAIL GHUZNAVI FROM LEAVING INDIA.

192. Khan Bahadur Haji Wajihuddin: (a) Has the attention of Govern-
ment been drawn to the Tress message published in the Hindustan Times
of the 24th March, 1933, on page 12, to the effect that Maulana Ismail
Ghuznavi, who was to have gone for Haj pilgrimage has been informed
by the Pilgrims Protector that the Government of India have issued orders
prohibiting him from leaving India? .

(b) Will Government be pleased to inform the Assembly the reasons
which led Government to adopt this procedure?

Mr, H. A. F. Metcalte: (a) Yes.

(b) The Honourable Member is referred to the reply which I have
today given to Maulvi Savyid Murtuza Saheb Bahadur’s starred question
No. 11686.

UNCLAIMED MONEY oF THE HaJ PrLeriMs.

193. Khar Bahadur Hajl Wajlhuddin: (¢) To what extent is it true
that a sum of Rs, 43 lakhs being the unclaimed amount of Tndian Hedjaz
pilerims is ‘v the hands of the Government of India?
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(b) Is it true or not that the said sum has lately been sanctioned to
be utilised for construction of military barracks at Kamaran?

Mr. G. 8. Bajpai: The Honourable Member ig referred to the reply
given to parts (a) and (b) of starred question No. 956 asked by Mr. M.
Maswood Ahmad on the 27th March, 1938.

CONTEMPLATED LAYING OUT OF A NEW ROAD IN SECUNDERABAD.

194. Khap Bahadur Haji Wajlhuddin: (q) Is it 8 fact that the
Secunderabad uuthorities contemplate laying out a new road 84 feet wide in
the heart of the city?

(b) Ir it a fact that besides opening the area for this road it is also
intended to have an area 93 feet wide clear on either side of the road for
building houses on & new design?

(c) Are Government aware that this scheme will involve the demoli-
tion of 680 houses, the dishousing of about over 2,000 families and more
than 10,000 peoplg?

(d) What is the object of this town planning scheme?

(e) Are Government aware that this object is stated to be the pre-
vention of the frequent outbresk of plague in the city?

(f) If so, have Government tried other methods of stamping out plague?
(9) What arrangements have been made for rat-catching on s large
scale. for disinfecting houses and for popularising plague inoculation ?

(k) Have the local authorities of Secunderabad made any serious effort
to direct house-owners to make the houses more sanitary? If so, what
specific steps have been taken in this direction?

(i) If all these means have not been taken in an organised form, do
Government propose to try these before launching on such a drastic scheme?

(j) Have Government consulted any sanitary or town-planning expert in
this matter?

(k) What is the object of building houses of the same design on either
side of the proposed road?

(1) Is it a fact that Government expeot to get about 14 lakhs of rupees
by the sale of these sites?

(m) Are Government aware that the people consider this whole scheme
to be a business proposition rather than a bealth proposition?

(n) Do Government realise the depth and the intensity of suffering that
will be caused by dishousing 10,000 people?

(0) Do Government propose to re-consider the scheme in consultation
with some town planning expert with a view to securing public health

with the minimum of trouble to the people?

Mr. @. R. ¥, Tottenham: T am making enquiries and will lay a reply
on the table in due course.
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MonTrLY HOUSE RENTS OF OERTATN QUARTERS POR MEMBDRS OF THE
LEGISLATIVE ASSEMBLY.

195. Mr. 8. C. Mitra: (a) Will Government please state what are the
consolidated monthly house rents of the Assembly Members’ quarters No.
4, Windsor Place and No. 4 Ferozeshak: Road?

(b) What are the different factors that constitute the consolidated rent?

(¢) Why does the rate of rent differ slightly from year to year?

(d) Is it a fact that charges for clecincity and water rates are fixed at
Rs. 20 per month?

() Why are not the charges for electricity and water consumption

gade? according to the actual conmsurnption, when there sre meters for
em

(f) When the charges for actual ccnsumption of electricity and water
are more or less than the fixed amount, what is done for the balance?
Is it returned to the Members if therc is left any balance or is it kept
in a reserve fund?

The Honourable Sir Frank Noyce: (a) No. 4—Windsor Place, Ra.
182-12-0 per mensem,

No. 4—Ferozeshah. Rond, Rs. 123-12-0 per mensem.
(h) The consolidated rents cover the following items:
(1) Rent of buildings,
(2) Rent of furnmiture,
(B) Charges for water, electric current, chowkidars and sweepers.
(c) Beeause item (8) in the reply to part (b) is not a constant factor.
(d) No.
(¢) Water is metered by groups of residences. There are separate
meters for electricity but as some Members may elect to occupy their
quarters for short discontinuous periods on a daily rental basis it would

be inconvenient for charges for electricitv to be made on the basis of actual
consumption.

(f) The charges made are based on estimates of the actual quantity
likely to be consumed. If a small surplus remains after paying the cost
incurred by Government, such surplus accrucs to Government and not to
any reserve fund. If there is a deficit, Government meet such deficit.

RECRUITMENT OF (GRADUATES AS ASSISTANTS IN THE GOVERNM‘ENT oF INDIA
PrEss, New Dgrm.

196. Mr, M. Maswood Ahmad: Will Government please state if it
is a fact that for the post of assistants in the grade of Rs. 80—4—140 in

the Government of India Press, New Dell’. graduates were recruited as
from among the clerical ctaff of the Press?

The Honourable Sir Frank Noyce: The three posts of Assistants created
in 1927 were filled by recruitment of graduates from outside.
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SoaLEs oF PAY OoF LOwWER GRADE CLERKS IN THE (GOVERNMENT OF INDIA
Press, NEw DsLHI.

197. Mr. M. Maswood Ahmad: Wil Government please state if it is
s fact that the lower olerical scale of Rs. 85—24—80 of the Government
of India Press, New Delhi, is far infericr (o that of any other Government
office? Is it a fact that the Manager, Government of India Press, while
submitting the proposals for the revision of scales of pay in the lower
grade to the Government of India has further reduced them?

The Honourable Sir Frank Noyce: The answer to the first part is in
the ncegative.  Government have before them proposals for scales of pay
which will apply to new recruits but I am not in a position to say what
they are.

AMOUNT SPENT ON THE QUEEN MARY ZENANA GHAT, PUSHEAR.

198. Mr, Gaya Prasad 8ingh: (a) Will Government be pleased i»
state how much money has been spent on the Queen Mary Zenana Ghat,
Pushkar, on account of:

(i) building materials such as stones, lime, iron, wood, cement and
fares;
fii) expenses incurred for officers;
(iii) ground purchaced?

(b) Will Government please state if anything is spent on the said ghat
from the funds of the Pushkar Jagir Committee?

(¢) Will Government please state what amount of money has been
spent by the Vice-President of the Pushkar Jagir Committee in connection
with the collection of funds for the said ghat?

(d) Will Government please state how much money iu all has been
collected towards the buildings of the Queen Mary Zenana Ghat, Pushkar,
and has all the money collected been spent over it?

(¢) Will Government please state whether it is a fact tLat the Govern-
ment engineers have expressed the opinion that this ghat 18 very weak
in its foundstion?

(f) Will Government please state whether the Khewatdars of Pushkar
applied to the Local Government for the formation of a ‘‘Khewatdar Com-
mittee’’ and if so, what steps Government have taken towards it?

(9) Are Government aware that the Pushkar Jagir Committee is debarred
from selling public lands according to the Ajmer-Merwara Regulation,
but has been doing so?

Mr. H. A. F. Metcalfe: The information asked for has been called for
and a reply will be laid on the table in due course.

STATEMENTS LAID ON THE TABLE.

The Honourable 8ir Harry Haig (Home Member): 8ir, I lay on the table .

(i) the information promised in reply to starred question No. 400
asked bv Mr. C. C. Biswas on the 21st February, 1988; and

(ii) the information promised in reply to starred question No. 525
! asked by Mr. 8. C. Mitra on the 27th February, 1988.
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PorTION OF THE CALCUTTA MAIDAN HELD BY THE RoYvAlL TurRr CLUB FOR USE
AS A Race Cotrse.

*400. The main terms and conditions on which portions of the Caloutta Maid
?oltlzupiezl by Foothall, Golf and other Sports Clubs fnd by the Ronaldshay Hzlt :!:e&:z
ollows :

Football ani other Sports Clubs.—Permits for recreation grounds are issued b; -]
Commissioner of Police, Calcutta, for the season, subject inter ali%, to the condit;?ns—y o

(1) That the ground shall be kept clean and chairs, etc., shall be removed immediately
after play is over.

(2) That the ground shall not be roped off or enclosed except with the permissi
the Commissioner of Police. P et i o pe sion. of

(3) That on Sundays no game shall be played in which gat i
demanded or which may attract any crowd. Py gate money of any sorb is
co (4) That tefnt; (l).f afpresc;ibsdf pattern may be erected on sites selected by the

mmissioner of Police for a fee of rupee one monthl sr tent to b id i
and that the tents are closed by 8 p.mM. every evening.y P o be paid in advance

5) That a nominal roll of membors will bs submitted to the Commissioner of Police
within a fixed date twice a year.

The Royal Calcutta Golf Club.—(1) That no railing or garden shall be mad: h
Pavilion erected by the Club. gore ade round the

(2) That the Club shall pay the rent of Rs. 20 pzr menszn for their Pavilion,

(3) That permission shall be applied for annually to allow the building to stands

The Ladies Golf Club.—(1) That nothing in the way of a permanent structure (e.g.,
of concrete or masonry) shall be erected.

(2) That a site and elevation plan of the existing building shall be furnished by the
Club to the Commissioner of Police and no additions and altera,tgions shall be made - t}c’: the
pavilion without his written permission.

(3) That the pavilion shall be maintained in good repair and shall be kept properly

ainted, and repairs shall be carried out at least oncs a year or at any other time when
called on by the Commissioner of Police.

(4) That the Club shall pay an annual rent of Rs. 60. i

Ronaldshay Hut.—(1) That the Young Men's Christian Association shall have the
right continuously to use the site for the purposs of the Roaaldshay Hat.

(2) That the Hut shall be maintained and conducted by the Association in all respects
aocording to the satisfaction of the Government of Bangal and no alteration or extension
shall be made thereto without permission. :

(3) That the Association will pay on the 1st April the sum of Re. 1 for the use of the
site.

(4) That the Association will forthwith at any time on receipt of notice in writing to
that effect from the Government of Bengal at their own expense remove the Hut and all
necessaries and restore the site to its former condition to the satisfaction of the local
Government. On any default under the provision the Government may oarry out the
necessary work and the cost therefore shall be paid by the Association on demand.

SuppLY oF Books To STATE PrisoNer, MR, SuBHAs CHANDRA BoOSE.

*525. (a) Yes.
(b) There is nothing on record to show that Mr. Subhas Chandra Bose used the library

previously.

{¢) to (f). The application of Mr. Bose for the supply of certain books was forwarded
in accordance with the usual practice through the C.I. D., Bengal, who suggested that if
books were issued, they should be examined by the C. I. D. The Government of Bengal
gent the application to the Librarian, who replied that he could supply books on the usaal
terms, but arrangements for safe transit and oustody should bs mads if the books were to
be examined by the C. I. D. Mr. Bose left for Bhowali on the 8th Octohar, 1932, and the

matter was not further pursued.
(g) and (i). Theee questions do not arise as the matter which 3tate Prisoners should
be allowed to read is not one for the decision of the Librarian.

(h) Yes.



STATEMENTS LAID ON THE TABLE. 3407

The Honourable Sir George Schuster (Finance Member): Sir, I lay on
the table the information promised in reply to starred question No. 851
asked by Pandit Ram Krishna Jha on the 21st March, 1983.

RECRUITMENT IN THE OFFICE OF THE DEPUTY ACCOUNTANT GENERAL,
PosTs aAND TELEGRAPHS.

*851. (a) A competitive examination was held by the Accountant General, Central
Revenues, in February, 1931, This examination was intended primarily to facilitate the
selection of clerks for the Accountant General, Central Revenues’ office who co: nds
to Upper Division clerks in the office of the Deputy Accountant General, Posts and Tele-
graphs, and was not intended for recruitment of Lower Division clerks—a class which does
not exist in the office of the Accountant General, Central Revenues. The Deputy
Accountant General, Posts and Telegraphs. agreed to recruit passed men when necessary
as clerks in the Upper Division and also proposed to consider the cases of such of the
successful can dates as were willing to accept Lower Division appointments in his office.

(b) None; a few men are offered posts. but either because the post was refused or
because the men were not immediately available none of the men who qualified in the
recruitment examination was appointed to the Lower Division in the office of the Deputy
Accountant General, Posts and Telegraphs. In the meantime the position changed owing
to the retrenchment campaign.

(c) (¢). 25 men. These men were qualified for appointment though they had not
passed the recruitment examination of 1931.

(¢) (it)s They were recruited mainly from the following sources :

(1) Lower Division temporary clerks discharged on the reduction of item work and
re-appointed when Upper Division posts were converted into Lower Division
posts.

(2) Men discharged from other Accounts and Audit Offices who were qualified and
had experience of audit work.

(3) In five cases sons or nephews were appointed of officials retrenched before they
had reached the age of retirement as a measure of economy.

(d) Will be considered when vacancies ocour.

Mr. H. A. ¥. Metcalfe (Foreign Secretary): Sjr, I lay on the table the
information promised in replv to starred question No. 790 asked by Mr.
Gaya Prasad Singh on the 20th March, 1983.

3 t—

ARREST OF INDIANS IN GERMANY.

*790. The Government of India have reccived information that two Indians A. C. N,
Nambiar and M. J. 8. Naidu (son of Mrs. Naidu) were among foreigners recently arrested in
Germany. Of these, Naidu was subsequently released. Nambiar was also released on the
95th March, 1933, and has been required to leave Germany by the 31st March, 1933. Tt
has been alleged that a large quantity of Communist subversive propaga,ndi.t, literature
was found amongst Nambiar’s papers. He received good treatment during his detention
and his interests were closely watched by His Majesty’s Embassy.

Sir Thomas Ryan (Director General of Posts and Telegraphs): Sir, I
lav on the table the information promised in reply to unstarred question
N> 142 asked bv Mr. N. M. Joshi on the 27th March, 1988.
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FILLING UP PERMANENTLY OF CERTAIN APPOINTMENTS IN THE BoMBay CITY
PosT OFFICE.

142. (a) and (b). The facts are substantially as stated by the Honourable Member.

(c) As regards the first part, the appointments are not vacant but filled up in an
officiating capacity. The Honourable Member ig referred in this connexion to the reply
g.ven to part (d) of his own starred question No. 398 in this House on the 19th September,
1932. As regards the second part, no timo scale appointment was reduced during the period
in question.

(d) No. The Honourable Member is referred to the reply to the first part of (¢) above-

Mr, P. R. Rau (Financial Commissioner, Railways): Sir, I lay on the
tablc the information promised in reply to starred question No. 1050 asked
by Lieut.-Colonel Sir Henry Gidney on the 1st April, 1938. '

CONTRACTS IN THE TRANSPORTATION DEPARTMENT ON THE BHUSAWAL AND
NaGpUR DiIvisioNs oF THE GREAT INDIAN PENINSULA Ramway.
*1050. (a) Government are informed that on the Bhusawal and Nagpur Divisions a

certain firm holds the major proportion of the coal and shed and ash pit cleaning contracts
but has not a monopoly, there being four firms who hold contracts for this work.

(b) Government understand that contracts were advertised.

(¢) Tenders were invited through the medium of the T'imes of India, the Stateaman
and the Sanj Varterman, and the following 0 contractors submitted tenders :

Finda Ally Tyebally.

Mathura, son of Sheolal.

Syed Tufail Ahmed.

Ram Kumar.

Balwant Singh.

Mohammed and Son.

Ardeshir Cowasjee Amroliwala.
R. V. Kulkarni and Brother.
K. Maheshden Singh.

(d) The Agent reports that negotiations with contractors to reduce their rates were
undertaken during the financial year 1931-32 prior to the question being raised in the
Assembly last year. On the Bhusawal Division the savings arising on account of more
favourable coal handling and similar rates are in the rogion of Rs. 20,000 per annum.

(e) Eight coal handling. shed and ash pit cleaning contracts are reported to have been
allotted to the firm which holds the major proportion of the contracts. This firm has
not been allotted any contracts on any of the other Divisions of the G. I. P. Railway.

(f) The Railway proposes, when expedient, to call through the medium of the public
ress for tenders for coal handling and similar contracts when the current contracts expire.
bviously it cannot undertake that contracts will necessarily be given to the contractor

who submits the lowest tender. -

Mr. G. 8. Bajpai (Secretarvy, Department of Education, Health and
Lands): Sir, I lay on the table the information promised in reply to
unstarred question No. 148 asked by Mr. M. Maswood Ahmad on the 30th
March, 1983. )

PRESENTATION OF A MINIATURE PALACE MADE OF SALT TO THE
SUPERINTENDENT OF EDUCATION, DELHL

146. (a), (b) and (c). A small toy made of bits of wire lined with salt was sent by a
pon-official gentleman. This toy cannot be described as & miniature palace and had no
intrinsic value. Most of the salt lining had fallen oft befox:o,.__the“toy a.rny,od_. If tl:ge
Honourable Member can suggest the pame of any museum willing to accept this ‘toy, it
will be immediately sent there. There has been no breach of the Government Servante’
Conduoct Rules. : i :




Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
I have to inform Honourable Members that today I propose to sit till about
6-80 or 6-45 in the evening.

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran: Non-Muham-
madan): Sir, I wish to submit one thing. I must honestly tell you that
I have no desire of prolonging the Session beyond the Easter holidays,
but on one of the non-official days, which are few and far between, when
a suggestion was made about sitting a little late, vou asked Government
whether they agreed tq it or not. Government refused to sit late, and
then vou referred the matter to us whether we intended to sit late. The
same procedure ought to have been followed in the present case. It is
open to Government to postpone a few of their measures to the Simla
Session. I do not want to sit bevond the Easter holidays, if I can help it.
But non-official business should be treated in the same way as the official
business, and no sort of preferential treatment should be accorded to Gov- -
ernment business. That is my submission.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
Order, order: The Honourable Member has evidently misunderstood what
took place on the non-official dav. The Chair did not consult Government :
whether it suited their convenience. When the Chair proposed to sit late
that dav. the Leader of the House announced on behalf of the Government
that thev had got an Executive Council meeting at ‘6 o'clock and the
intention of the Chair was also to sit up till 8 o'clock. But the proposition
wns put to the House and the. Chair thought that there was a serinus
difference of opinion amongst the Non-Official Members and not amongst the -
Official Members on that point. The Chair proposes to deal both with
official and non-official days on the same footing. (‘‘Hear, hear’’ from
Non-Official Benches.) In this particular case, from the inquiries made,
the Chair came to know that a great many Non-Official Members will not
object to sitting late today and for the next two days. Certain inquiries
were made and the Chair was given to understand that a great manv
Non-Official Members did not object to it.

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Sir, we have not béen consulted. Neither our Party nor our
Leader has been consulted. I think we may sit for some time longer, but
not till half past six, but if we are forced to sit, we will do so even up
to midnight. ]

Mr. President (The Honourable Mr. R. K. Bhanmukham Chetty):
May I request those Honourable Members, who object to sit late, to get
up in their seats?

(Several Honourable Members got up in their seats.)

Sir Oowasji Jehangir (Bombay City: Non-Mubhammadan Urban): T
object to half-past six and I have my reasons for doing so.

Mr. President (The Honoursble Mr. R. K. Shanmukham Chetty):

What are your reasons? ,
( 3409 )
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Sir Oowasji Jehangir: Sir, all we think is that notice should
be given if we are to sit later than six o'clock, as we all have
made important engagements. Assembly work of course takes precedence
over all other business, but if we &re " to sit late, we require
a little notice that we are going to sit late and then we should
have made our plans accordingly. At the most I think that we should
sit till six o’clock, but if we are going to sit till half-past six—I am
prepared to sit even after dinner—I think, Sir, you should give us proper
notice, so that we may cancel our appointments and be present here to
facilitate the despatch of Assembly business. I think that the convenience
of Non-Official Members should also be taken into consideration and the
hour ehould not be changed without notice to Honourable Members. If
you, Sir, in your discretion desire that a further hour should be given
and ask us to come after dinner, I, personally speaking for myself, will
have no objection to go on and finish the work that is before the Session,
but if you decide to go beyond a certain hour, it does inconvenience
Members who have made previous arrangements.

Sir Hari Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, though I was not consulted, I consulted my Party on the
subject. and it is the unanimous wish of the Party to co-operate with the
Chair in finishing the Session on or about the 12th, but not later. As
the same time, as I stated earlier in the case of this extended Session,
my Party is of opinion that contentious Bills might be held over till the
Simla Session and, if that is once agreed to, there would be every co-
operation on the part of this side of the House with Government to
finish the work as quickly as possible without devoting over-time for the
disposal of the work. I understand, Sir, that Members on the other side
of the House do find it inconvenient to sit later than the 12th as much
as it is inconvenient to us and to my Party. If we are to sit beyond
five or thereabout, it would be convenient if we had timely notice of it.
1, therefore, think that in view of the large number of Members who have
got up opposing the sitting till half-past six, you will kindly recomsider
wvour decision.

Mr. 0. S. Ranga Iyer (Rohilkund and Kumaon Divisions: Non Muham-
madan Rural): I rise to say, Sir, that some of the statements made by
the Leader pof my Party are somewhat inaccurate. (Laughter.) There
was no unanimous decision arrived at in our Party regarding this matter.
T believe the Honourable gentlemen present here will bear witness to what
T said that we were not consulted, and, therefore, unanimity is out of the
question.

Sir Hari Singh Gour: T rise, Sir, to make a personal explanation.
There was a meeting of the Party, but my Honourable friend was not
present.

Mr. O. 8. Ranga Iyer: T understand from my friend, the Secretary of
my Party that the meeting was not held owing to the want of a quorum. We
are not in a position to anticipate what happens on the floor of the House
and, after having heard Sir Cowasji Jehangir, I rise to say I am quite
in svmpathy with him. T would respectfully suggest to you, $ir, in view
of the opinion of Sir Cowasji Jehangir, who speaks for his Party, T believe,
that on this particular day we may sit till six o’clock, incidentally hoping
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that Honourable Members on this side of the House will not prolong the
agony of discussion so far as the debate is concerned and this is entirely
in the hands of the Leaders of the Parties to regulate, because, as Sir
Cowasji Jehangir has pointed out, most of us are unwilling to sit up late
beyond six o'clock today. But, Sir, if you think 1t necessary to sit later,
both Sir Cowasji Jehangir and myself will welcome the idea and request
you to give notice to us of sitting late. Even though it is very incon-
venient in this hot day to sit beyond six o'clock, we may be prepared
to sit later tomorrow and, after dinner, if need be, the day after
tomorrow.

Mr. M, Magwood Ahmad (Patna and Chota Nagpur cum Orissa:
Muhammadan): Half-past-six, Sir, will be too terrible, as there will be
no time for Asar prayer, and asking us to sit up to half-past-six will not
give us sufficient time to perform our Maghrib prayer as well. So it will
be very inconvenient to Mussalmans

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
Order, order. The Chair is always willing to meet the convenience of all
sections of the House, especially with regard to the hours of sitting. One
great difficulty which the Chair has always found is the fact that it
vainly looks for any co-operation or guidence from Party Leaders in this
matter. That is the most serious handicap for the Chair and for the
House as a whole. But the Chair fully realises the point brought to its
notice by the Honourable Member, Sir Cowasji Jehangir, and, with a view
to meeting that point of view, today the Chair proposes to sit till about
six o’clock. It is perhaps advisable for the Chair to give due notice now to
Honourable Members with regard to the programme for the next two days.
‘Tomorrow the Chair proposes to sit till about half-past-six and, if the state
of business so demands, on Wednesday, the Chair proposes to call for
o sitting at night after dinner.

THE INDIAN INCOME-TAX (SECOND AMENDMENT) BILL.
PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE,
The Honourable Sir George Schuster (Finance Member): Sir, I beg

ta preseny the Report of the Select Committee on the Bill further to
amend the Indian Income-tax Act, 1922, for certain purposes.

THE INDIAN MERCHANT SHIPPING (AMENDMENT) BILL~--contd.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
The House will now resume consideration of the Bill further to amend the
Indian Merchant Shipping Act, 1928, for certain purposes, as reported
by the Select Committee,

The question is:
 That clause 12 stand part of the Bill. "
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Mr. M. Maswood Ahmad (Patna and Chota Nagpur cum Orissa:
Mabammadan): Sir, I move:

‘“ That in part (iv) of clause 12 (a) of the Bill, in the proposed Proviso, for the worde
‘ six weeks * the words * eight weeks ' be substituted.”

In this connection, Sir, I want to explain what will be the result of
this amendment. The Select Committee and the Government have pro-
posed several amendments in section 209A and the result of these amend-
ments will be that this section will be read as follows:

‘“ Where any pilgrim, who has been carried to the Hedjaz by a pilgrim ship with a
return tick et issued in British India within the previous eighteen months, is, owing to his
inability toobtain accommodation on a ship for which the return ticket i3 available, detained
at Jeddah for a longer period than twenty-five days from the day on which he presents his
ticket to the British Consul at Jeddah, notifying his desire to embark for the return

assage, the master, owner or agent of the ship in which such pilgrim was carried to the
djaz shall pay to the Governor General in Council in respect of such pilgrim such sum not
exceeding double the whole sum received by such master, owner or agent in respect of
the retur ticket as the Governor General in Council claims as the cost of repatriating the
pilgrim together with a sum of one rupee for each day after the expiry of the twenty-five
days aforesaid during which the pilgrun has beon detained at Jeddah :”

And after this amendment which has been mentioned in clause 12(a
in sub-clauses (i) and (iir), there are minor changes and so I will not
read that portion—instead of the words ‘‘British Consul’’ the words ‘‘His
Majesty 's Representative’’ have been suggested, and so on. Tne most
important amendment is in sub-clause (fv) which says:

* Provided, further, that in the caee of any pilgrim whose ticket has been deposited
with His Majesty's Representative at Jeddah the said period of twenty-five days shall,
during the period of siz weeks following the Haj day, be reduced to fifteen days beginning
on the day on which such pilgrim notifies to His Majesty’s Representative at Jeddah his

desire to embark for the return passage.”
So, Sir, if a pilgrim will deposit his ticket to His Majesty’s repre-
sentative within six weeks following the Haj day and will notify that he

wants to go back to India, only then, out of twenty-five days, it will be
reduced to fifteen days.

In this connection, Sir, T say that three kinds of men go to Hedjaz—
rich men, the middle class men and, then, the very poor peoples. These
pilgrims spend hundreds of rupees in going to the Hedjaz. 90 per cent.
of the pilgrims go once in their life to the Hedjaz. There may be one
or two exceptions who may go there eighteen or nineteen times; but in
90 per cent. of the cases a8 man goes there once in his life; and the middle
class men who have got a little money manage somehow and collect
gsome moncy to go to the Hedjaz and they go on camel from Mecca to
Medina. The journey takes twelve days to reach Medina from Mecca and
twelve days back to reach Mecca from Medina or a total of 24 days:
they do it generally after performing the Haj. So this period of six weeks
is quite insufficient. The men who go there go with their hearts filled
with religious feelings. They do not go there on a pleasure trip. The
love of Mecca and Medine takes them there; and to insist that these
facilities will be given to them only if they will return or intend to return
to India within six weeks is very hard. I appeal to the Government that
they should consider this point: these men who go there once in their life,
after spending hundreds and thousands of rupees, who go there just like
dead bodies, who go there packed like lifeless articles, who reach Jeddah
half dead, who reach there after spending 15 sleepless nights, who were
treated just like a flock of sheep on board ship; and, after they reach
Medina, to ask them to return to India within six weeks and not to allow
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them at least eight weeks is very very hard indeed; and I would ask the Gov-
ernment for God's sake to consider this matter. This is a very serious
issue: they should allow the Muslims to live at least for eight weeks there,
and there is no harm if they allow them to do so. The same facilities,
which they provide for pilgrims who return within six weeks, should be
extended to those who take eight weeks in returning to Jeddah. I would
have suggested more time, because a man who goes there once in a life
time should be allowed more time to reside there and to have more prayers
at Mecca and Jeddah, but 1 know Government will not be willing, and
so this is a very moderate request that they should be allowed to live
there for eight weeks. .

Mr. @G. S. Bajpai (Secretary, Department of Education, Health and
Lands): Sir, I am afraid my Honourable friend has been trying to play
upon one's feelings of sympathy quite unnecessarily. It is not that Gov-
ermnment have no sympathy with those who go to make this pilgrimage:
thev do not want to prevent their going to Medina; but this period of
six weeks has been calculated in relation to facts. The number of people
actuallv getting back to Jeddah for return to India after the Haj is about
75 per cent., i.e., the pilgrims who come back within ten days: so that
by the end of six weeks practically the whole of the traffic is exhausted.
Therefore, there is no justification for extending the period beyond six
weeks which is the period which we have fixed. We have to consider the
convenience of pilgrims undoubtedly; but at the same time it is not fair
to expect the shipping company to have ships available indefinitely for
individual stragglers who may filter down to Jeddah. I, therefore, regret
that I cannot accept the amendment.

Mr. Muhammad Azhar Ali (Lucknow and Fvzabad Divisions: Muham-
madan Rural): Sir, I have listened with great patience to the speech
delivered by my friend, Mr. Bajpai. I should like to remind him that this
isnot a matter of ordinary travelling by railway. This is a matter of
going from one part of the world to another and it entails travelling by
ships, by camels, by motor cars and by various other means

Mr, G. 8. Bajpai: My friend does not suggest that people should travel
from Mecca to Medina by ship, does he?

Mr. Muhammad Azhar Ali: T am so sorry that my Honourable friend
has not got the intelligence to understand that when people have to go
from India to Mecca and Medina, they have to use ships, motor cars,
camels and everything. 8o, what I suggest is that the strict rules for
persons who go to this pilgrimage should not be enacted. Thig is not an
extraordinary desire on the part of my Honourable friend, Mr. Maswood
Ahmad. It is a very small matter. If the man cannot return by one
ship, he can return by another ship; if the return ticket is to be made
a condition precedent, then at least this much concession ought to be
given to persons who travel from one land to another. It is not a matter
of great importance for my friend who may shake his head here: but it
is a matter of very serious consideration to the Muslims who go from
one land to another land. It may be verv easy for officials to imagine
that it will not entail very great difficulty or very great trouble for the
pilgrims; but itis undoubtedly a matter of very serious  consideration
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[My. Muhammad Azhar Ali.]

for a man who has to travel for the Haj from one place to another far
outgide his country: and there it will not be the British Government who
will be prepared to help them: they will be met with opposition from the
shipping company; but why should the Government give so much lati-
tude to the shipping agents and to the shipping companies and not give any
sort of latitude to their own subjects when they go to different lands for pur-
poses of their religious duties? I do not find any reason for this stiff attitude
on the part of the Government. Itisnot o matter of catching another
train if one is missed: it is u question of being away for six weeks and it is
quite possible that people going to the pilgrimage may spend away all
the money they carry with them and rely only on the passage money
which they have put in for the return ticket; they will have no money and
they will be landed in difficulty. Supposing I or any Member takes his
family and one of the members falls sick, what will then happen? Either
ho must return by the ship that is prowded by the company or, if he can-
not return, then what will happen? He will have to return.

Sir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): Will the Honourable Member kindly explain what clause
we are discussing and what is the purport of that clause?

Mr. Muhammad Azhar Ai: We are discussing clausc 12 which has
been very elaborately explained by my {friend, Mr. Maswood Ahmad, and
the same argument applies.

Maulvi Muhammad Shafee Daoodi (Tirhut Division: Muhammadan):
Sir, it is quite true that if we had more than six weeks it would have
been more convenient to the pilgrims; but we have to take all sides of
this question into consideration. The considerations which have been put
forward by my friends in support of the amendment do not seem to be
correct. We did try in the Committee to extend the period of six weeks
as far as possible so that the fifteen dayvs rule might apply to those who
may stay longer than six weeks; but when we were pressed with the view
point of the shipping companies we had to consider as to what was the
maximum time required for returning to Jeddah. At that time the
points which we had in mind were these. The first was the 12 dayxs
spent in going to Medina from Mececa and 12 days coming back from
Medina to Mecca together 24 days: and then forty times prayer in
Medina is what is considered a pious duty: those prayvers are performed
in ecight days at the ratec of five times a day: allowing eight days for
this, we have altogether 24 plus 8—382 Hays Then we gave a margin
of ten days more and the whole thing came to 42 davs or six weeks; and
in this way we came to the conclusion that six weeks might suffice and
we might compromisc with the shipping companies that six weeks should
be the period. Of course if we want to ventilate our views to the public
in the way my friends are doing, that is quite a different matter altogether.
But when we have to become practical men and solve the difficulties which
arise between the two different views, we have got to come to some
conclusion, and this was the calculation which wé made and we came to
this ‘‘six weeks”; if my friend can succeed in persuading the shipping
companies to agree to eight weeks. T have no objection. With these
words, I resume my seat.
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Mr, Muhammad Aghar Ali: Sir, I will ask a question of my friend.
Is it in my power to persuade the shipping companies or is it in the Gov-
ernment’s power?

Maulvi Mubammad Shafee Daoodi: It is in the power of Government
and Government explained to us that they had done their best in per-
suading the shipping companies and we also considered those points which
we have placed just now before the House, and we gave ten days’' extra
time to the pilgrims for the purpose of coming back to Jeddah.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
The question is:

‘‘ That in part (@) of olause 12 (a) of the Bill, in the proposed Proviso, for the words
¢ gix weeks ’ the words * eight weeks’ be substituted.”

The motion was negatived.

Mr. M. Maswood Ahmad: Sir, 1 beg to move:

‘“ That in part (w) of olause 12 (a) of the Bill, in the proposed Proviso, for the words
‘ fifteen days’ the words ‘ ten days’ be substituted.”

Sir, 1 realise that it is very difficult in this House to carry any amend-
ment, but 1 do my duty and when I move these amendments, 1 place the
feelings of Muslimg before this House, and for no other reason. All the
speeches for and against will be on the record and the public will decide
who has placed their views on the floor of this House If we are defeuted,
it is not because the amendments are not reasonable, but it 18 the fault
of the Constitution that we cannot carry these amendments.

Sir, Government have not cared to know the views of the Muslims on
this point. They du not circulate the Bill; they arc not dissolving this
House so that the public 1may express their opinion about us. Sir, it is
very difficult to convince Government when they have definitely decided
not to be cauvinced and to pass anything,

The effect of this amendment will be that a man who reaches there
at Jeddah within six weeks, as has been calculated by my friend, Mr.
Shafee Daoodi, to which erroneous calculation I do not agree, should get
his steamer within 10 days instead of 15 days. Though it is binding on u
man to live at least for cight days in Medina, it is not binding on him
that he should leave Medina just after eight days. Even if a man will
come away from Medina after eight days and will reach Jeddah, he will
be asked to stay there for 15 days to get a ship to come back to Bombay
or Karachi.

The great trouble is that Government bave always taken those things
which are injurious to the pilgrims and they have put those in this Bill to
discourage the pilgrimage. All the beneficial suggestions and recommend-
ations of the Haj Inquiry Committee have becen overlooked in all cases
as I pointed out day before yesterday.

The Honourable Sir Frank Noyce (Member for Industries and Labour):
No.
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Mr. M. Maswood Abhmad: My Honourable friend says, no. I will give
a quotation in support of my view in this matter. I think I am correct
when I say that Mr. Hassanally P. Ibrahim was also a member of the
Haj Inquiry Committee. 1 am thankful that mv Honourable friend does
not say no to that also. And here is a pamphlet sent by him which gives
the opmion of His Majestv’s representative at Jeddah in his evidence before
the Haj Inquiry Committee on this point. He says:

‘* The British Consul at Jeddah rightly stated before the Haj Inquiry Committee in
this respect that ships should be waiting for pilgrims instead of pilgrims waiting for ships.”

His Majesty's representative says that ships should be waiting for
pilgrims and here is this Bill and my Honourable friend says that the
men should be waiting at Jeddsh for 15 days.

The Honourable Sir Frank Noyce: I said nothing of the sort. My
Honourable friend’s contention was that every beneficial recommendation
of the Haj Inquiry Committee had been ignored. That contention I
stoutly deny.

Mr. M. Maswood Ahmad: If 1 go on to speak on those points I will
not be relevant and the Chair will call me to order if I quote all the
recommendations of the Haj Inquiry Committee to prove my point. I
must, therefore, restrict my speech within the Standing Orders of this
House. If my friend wants to know and if the Chair allows me to
speak for three hours on the third reading, 1 would be prepared to quote
all those beneficial recommendations which have been overlooked,

I have shown that 15 days is too much. Government have showered
a good deal of sympathy on Turner Morrison and Co. When there were
Namazi and Co. and other companies, Government did not care to show
any sympathy to them. When those companies are no longer there and
only the Turner Morrison and Co. are left, Government want to shower
on them so many boons which are inthe clauses here. Instead of a
bond for each pilgrim ship, they give them one bond for all the
pilgrim ships for the whole season, and so on. 1 do not want to
take the time of the House on that point. I have placed the opinion
of His Majesty’s Representative at Jeddah. I say that pilgrims
should not be waiting for ships rather the ships should be waiting for the
pilgrims. These pilgrims who, according to the nice calculations of my
friend Maulana Shafee Daoodi, should be forced to leave Medina after
eight days, should be given an opportunity to get ships at Jeddah
within ten days and not 15 days. So, I move, that instead of 15 days
the limit should be 10 days.

Maulvi Muhammad Shafee Daoodi: Sir, I have again the misfortune

to differ from my Honourable friend who has moved this amendment.
Tt appears he wants to throw the blame of his not supporting one import-
ant measure about the retention of only one system, wiz., the deposit of
passage money, on the shoulders of others. He has taken this opportunity
to bring that matter in. It was he who raised the point of order yes-
terday on this question when Haji Wajihuddin and I, along with my other
friends, were going to support that amendment, and the question had to
be dnopped according to the ruling given by the Chair. Now, on this
12 Noox. question again, if my friend’s intention is to block the passage
of the Bill or to prolong the proceedings, that is a different
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matter altogether, but if his object is to seek the convenience of the pil-
grims, then he should be consistent. These are little points which my
friend shoyld have urged in the Standing Haj Committee, of which .he
‘was Member for three years. He did not raise that point in the Standing
Haj Committee R

Mr M. Maswood Ahmad: I am raiging that point here. What is the
difference ?

Maulvi Muhammad Shafee Daoodi: Sir, it was at the suggestion of the
Standing Haj Committee that this Bill was introduced in the Assembly
in the beginning of 1932. That Bill did not find any mention of conveniences
of this kind which are now asked for. When the Bill came beforc the
Select Committee at Simla, of which I and others were also Members, we
thought that this question should be raised and solved in a manner which
might not create any difficulties, and the durgtion of 25 davs was by com-
promise reduced to 15 davs. Even at that time my friend did not ask
for ten davs as he is doing now. He saw that after 15 days had been
secured, he should still further ask for the reduction of the duration from
15 to ten days. We can go on with this kind of bargaining till we come
down to the minimum of one day. Tt is quite right if vou take that view,
but if you are a practical man and if vou want to give the pilgrims all the
conveniences, then we have to look to other matters as well. My friend
ought to have urged these points in the Standing Haj Committee, but he did
not do so. It was we, Sir, who pressed for this point, and we got the . . .

Mr. M, Maswood Abhmad: I had raised the point in the Select Com-
mittee. It is incorrect to say that I did not raise that point there.

Maulvi Muhammad S8hafee Daoodi: We got the period of
25 davs reduced to 15. Now. when the Bill comes up in the present form,
the Honourable Member raises a new point. He has not even written a
minute of dissent on this question , . . . .

Mr. M, Maswood Ahmad: This is incorrect ugain. If my friend will
refer to page 5 of the Select Committee report he will find that I have
written the point in my minute of dissent S '

Maulvi Muhammad Shafee Daocodi: May I know at what page?
Mr, M, Maswood Ahmad: I’age 5.
Maulvi Muhammad Shafee Daoodi: Where is it?

Mr. M. Maswood Ahmad: Please see at the bottom of page 5. 11 lines
up from the bottom in column 1, where I have said ‘10’ days should be
substituted for ‘‘15’" days.

Maulvi Muhammad Shafee Daocodi: But vou did not raise this question
in the Committee itself. My friend might have thought over it at home,
because he did not raise the question in the Committee itself. However,
my point is that we should not be thinking of our constituencies when we
are framing Jaws in this House. We should think of the justice of the cause
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which we are pleading and not of any demonstration outside the country,
otherwise we cannot come to any conclusion if we have this sort of pro-
paganda spirit in us.

Mr. @. S. Bajpai: Sir, a good deal that I would have said otherwise
has already been said by my friend, Mr. Shafee Daocodi. The one point
that I would like to bring to the notice of the House is this. As it is, &
reduction from 25 days to 15 days is a concession, and the proviso wil}
apply only in the event of any ship not being available at Jeddah with
accommodation to take the pilgrims on. Supposing that situation arises,
the Consul or the representative of the shipping company has to get a
ship all the way from Bombay, and we have to take into account the
time that the ship would take in order to get from Bombay to Jeddah.,
That is the reasen, Sir, why we have fixed the period of 15 days and
not 10 days, because this is a practical proposition. We are not dealing
with arbitrary figures, whether we can do with 6, 8, 10 or 15 or anything
that may commend itself to the Honourable Member’s fancy. That
is why we have fixed 15 days, and I regret that I am not in a position
to accept the amendment.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
The question is:

‘“ That in part (7v) of clause 12 (a) of the Bill, in the proposed Proviso, for the words
¢ fifteen days’ the words ‘ ten days’ be substituted.”

The motion was negatived.
Clause 12 was added to the Bill. .
Clauses 13 and 14 were added to tke Bill.

Mr. M. Maswood Ahmad: I move, Sir:

oddec‘l‘ That after sub-clause (2) of clause 16 of the Bill, the following new sub-clause be
s
¢ (3) After sub-section (2) of tho said section, the following sub-section shall be
inserted, namely :

¢(24) The master, owner, captain of a pilgrim ship or their agent, after each
voyage, should obtain a detailed certificate from each pilgrim or from each
head of a party of pilgrims on a prescribed form in a presrcibed manner
that the provisions of the Act or Acts were carefully followed and the
pilgrim has or has not, as the case may be, any grievance against the ship

RN

authorities or against the medical officer’.

The object of this amendment is that all the provisions of this
measure should be given due care. Now, the great change that has
been made in this Bill is that pilgrims will in future get cooked food.
1 urge that Government should issue printed certificates to each pilgrim
or the head of a party of pilgrims, and on these certificates they should
say whether they got the food and medicine properly or not. Sir, very
few people go and ask for the complaint book on which they can write
their remarks against the company. In several cases, and it is my own
personal experience, it is very difficult to get these complaint books.
Once { was travelling to Tirhut, the division of my friend, Maulana Shafee
Daocodi Saheb. On the way T wanted some food from a refreshment
room oh the B. and N. W. Railway. The food suppliedq was of a very
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bad quality, and so I wanted the complaint book to put in my remarks
about the bad quality of the food. The man on duty in the refreshment
room said that the book was lodged with the manager. I waited for a
long time for the manager, but he did not turn up. Then I went to the
Station Master, and he said that he had no authority to force the man
to give me the complaint book. I asked him then to take my statement.
If my friend doubts what I say, I can give him the accurate date as
well. 8o it took about an hour in this connection. I waited for the
manager, then I went to the Station Master, and so on. I had to take
so much trouble. So I say it is generally very difficult to get access to
these complaint books. I was not a Member of the Assembly then,—
but I gay it will be very difficult for these illiterate pilgrims to force the
Captains to supply them with the Remarks Book or even to go to the
Haj Committee to express their complaints. If Government are really
honest and sincere in their intention, they must provide each pilgrim
with a printed certificate in which he may say that so much space was
given, that such kind of food was given, and so on. If Government
accept the principle of this amendment, I have no objection if they
change its wording to any suitable form just as they did day before
vesterday. The main idea is this that each pilgrim must get an oppor-
tunity to say what he wants to say.

There is another trouble which Hajis experience. A4 present they
ceannot return easily on any other ship except the ship of the Turner
Morrigon and Company. You remember, Sir, the other day I put a ques-
tion on this subject and it was admitted by my Honourable friend, Mr.
Bajpai, that once a few pilgrims came to India on some German ship.
Government did not like it. They wanted to bring a suit against the
Company and an explanation was called for. The Company wanted to be
pardoned and then my Honourable friend, Mr. Bajpai, dropped the matter.
The men who travel are in a very handicapped position.

Sir, if my propusal will cost a pie more for printing the forms or if
you want a clerk for this purpose, it will come to one anna per head and
I ask Government to raise the fare by one anna so that the pilgrims,
when they come back to Bombay will be able to mention all their griev-
ances. If it be found that there was anything wrong, the DPort Haj
Committees, and not these pilgrims, should be asked to lodge any informa-
tion or bring any casc against the ship. Sir, T move.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
Amendment moved :

dde:i. That after sub-clause (2) of clause 15 of the Bill, the following new sub.clause be
a :
‘(3) After sub-section (2) of the said section the following sub-section shall be
inserted, namely :

‘(24) The master, owner, captain of a pilgrim ship or their agent, after each
voyage, should obtain a detailed certificate from each pilgrim or from each
head of a party of pilgrims on a prescribed form in 8 prescribod manner
that the provisions of the Act or Acts were carefully followed and the
pilgrim has or has not, as the cass may be, any grievance against the ship

USET)

authorities or against the medical officer’.

My @ 8 ﬁi]pal: The object of the Honourable Member has the fullest
s¥Mmpathy of Goverhment and T interpret that object to be not the throwing
of more work'on the officers of the ship, but the bringing to the notice of the
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Captain the difficulties to which these people may be subjected with & view
to having their grievances redressed. Now, there is a two fold provision
with regard to that made in the Port Haj Committce’s Bill, which is now
law, which was passed in September last. Sub-section (f) of section 18 of
that Act entrusts the Port Haj Committees with the function of bringing
the grievances of pilgrins und any irregularities or omissions on the part of
a master or owner of a pilgrim ship in the carrying out of the provisions of
the Indian Merchant Shipping Act, 1928, to the notice of the authorities
concerned and to suggest remedies. That is the first provision. The second
is, in order to establish a liaijgson between the pilgrims and the Port Haj
Committees that there shall be, whenever practicable, an individual pilgrim
or a Committee of pilgrims on board a pilgrim ship to represcnt the griev-
ances of the pilgrims to the master or owner of the ship. So we have pro-
vided an organisation for making representations to the authorities con-
cerned and we have provided for the requisite linison between the pilgrims
and the Port Haj Committees. In these circumstances, this amendment is
superfluous and I oppose it.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty): The
question is:

‘ That after sub-clause (2) of clause 15 of the Bill, the following new sub.clause b®
added :

¢ (3) After sub-section (2) of the said section, the following sub-section shall be
inserted, namely :

*(24) The master, owner, captain of a pilgrim ship or their agent, after each
voyage, should obtain a detailed certificate from each pilgrim or from
each head of a party of pilgrims on a prescribed form in a prescribed manner
that the provisions of the Act or Acts were carefully followed and the
pilgrim has or has not, as the case may be, any grievance against the
ship authorities or against the medical officer *.” "’

The motion was negatived.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): The
question is:

“ That clause 15 stand part of the Bill,
The motion was adopted.
Clause 15 was added to the Bill.

Mr, D. @G. Mitchell (Secretary, Legislative Department): Sir, I move:

“That in sub-clause (I) of clause 1, for the figures  1932° the figures * 1933’ be
substituted.”

The motion was adopted.
Clause 1, as amended, was added to the Bill.
The Title and the Preamble were added to the Bill.

Mr. @. 8. Bajpal: I move that the Bill, as amended, be passed..

Mr. Muhammad Anwar-ul-Azim (Chittagong Division: Muhammadan
Rural): Mr. President, it is far from my purpose to delay the passage of
this Bill, but I think it will be criminal folly if I allow this stage to pass
without saying & few words about certain Honourable Members who spok'o
on behalf of Government during the progress of the Bill. Government's
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excuse seems to have been that there should not be any criticism of this
Bill because this is a new venture and so it will not be right for anybody
to be very critical, but, it seems that personally speaking nobody here,
not even a4 Mussalman Member, would object to o measure like this being
passed without hitch if it is o fairly good measure, but some Honourable
and aggressive friends, by trying to please Government, go out of their
way and take the responsibility on their head and try to injure the feelings
of others, and perhaps that is the cause of the delay of the passage of this
measure. At times, GGovernment have said: ‘‘Oh, we have got the Port
Haj Committees. Why bother about doing this or that. Government are
very vigilant and solicitous”. But they should have seen whether these
Committees were actually functioning and whether their services were
available during the past Haj seuson; and, as a matter of fact,
the Government in their inordinate anxiety have also missed the Haj
before last. You will find, Sir, that this Bill was introduced about a
couple of years ago; and if Government have been so solicitous with
regard to Muslim opinion and about putting this Bill on the anvil, how is it
that it has taken them about two years? But I do not blame them. They.
are entitled to have their own time, but it seems that Government at
times, by trying to delegate their responsibility to the shoulders of others,
are unnecessarily bringing up controversies which could be very well
avoided. We all know of course that with the Government's standing
majority in this House, this BiJl will have an easy passage (Hear, hear),
but I am still of opinion that though it is a trial of first venture, it may
be improved if Government do teke the real Muslim opinion into their
confidence and not rely on the sub-janta Haj Inquiry Committee (Hear,
hear) (Laughter), which functions either in Delhi or sometimes, to suit
their own purpose and convenience, in the cool climate of the Simla Hills.
That being the case, I do not think I ought to say anything more.

Mr, M. Maswood Ahmad: Sir, I oppose the Bill—not clause by clause—
but T oppose the whole Bill being passed. S8ir, I want to reply first to
the poing raised just now by my Honourable friend opposite that Govern-
ment have not rejected the recommendations of the Haj Inquiry
Committee, and in this connection, I would like to ask: ‘‘Have (iovern-
ment accepted all the recommendations of the Haj Inquiry Committee?’’
The reply must be, no. When Government had not accepted all the
recommendations, then what was wrong if I said that they had selected
only a few recommendations and put them into this Bill? 8ir, as my
time is limited, I shall not be very exhaustive, but I would ask only
another question: ‘‘What was the recommendation of the Haj Inquiry
Committee about the formation of a Port Haj Committee, and what has
been done?’’ I have already shown at Simla that Government have not
followed the recommendation. 8ir, the facts cannot be denied. What
was the recommendation of the Haj Inquiry Committee in connection
with the alleyv-way? They rejected it, as also my amendment on that
point.

My Honourable friend, the Maulana Saheb, said that alley-way has Leen
given and that it has been duly calculated. But on p. 183 I find their
remarks to the effect that ‘‘similar allowance should be made in the
between-deck as at present’’, but there is msde no provision for any such
passage. After this, what right have they got to say that the alley-way
is deducted?
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I warn the Government, Sir, that they must take these things into
consideration. Now, my Honourable friend, Mr. DBajpai, is under the
oath of allegiance and he must advise the Government as to what would
be the correct attitude. He must not do such things as to injure the
feelings of Mussalmans unnecessarily in this matter. Sir, Indis is an
eastern country, and we love our religion above all. We cannot allow
the Government to play with our religion.

It was said yesterday that so much money had been spent on the Haj
Inquiry Committee and that, after all, this was a unanimous recom-
mendation of theirs and that that being so, the Government could not
reject those recommendations. I say that not only one or two recom-
mendations, but all the recommendations of the Haj Inquiry Committee
were unanimous, and when the Government have rejected a few of them,
what right have they got to say that they accepted a particular
recommendation, because it was a unanimous recommendation? May I
88k, whether recommendations which they have not accepted were not
unanimous recommendations ?

Bir, I must draw attention now to the analogy of the Ordinance of the
Straits Settlements. In spite of the recommendation of the Haj Inquiry
Committee that the Act in India should be based on that Ordinance, the
clause in the Bill about the supply of good cooked food to the pilgrims is
not based on the Ordinance of the Straits Settlements. There it has been
said that good food will be supplied, and here the Government have kept
that word ‘‘good” in their own pocket. They want that the Mussalmans
must go to their doors and always knock, and so they have not provided
that word here. I hgve shown that the word  ‘‘fuel”’ was already
mentioned there, but it is not mentioned here in the Bill. So Government
have drafted this Bill, it would appear, not in accordance with the
recommendations of the Haj Inquiry Committee. Why did not they take
that whole clause from the Ordinance and put that in here? What was
the necessity for omitting the word ‘‘good’’ before the word ‘‘food’’?
‘What was the necessity for omitting the word ‘‘fuel’’ from there?

Sir, as regards the question of half fare for children going to Mecca,
it has been said that this matter would be brought to the notice of the
International Sanitary Convention. Now I say that that question of fare
cannot be raised before that body at all. First ot all, I have tried to
show clearly that that International Sanitary Convention was an
ez parte document and now I say you cannot raise the question of fare
there. What can they do there? They can only discuss purely sanitary
conditions. Where is the question of sanitation in fare? Half fare does
not affect the sanitation. Up till now these children are getting 16 sq. ft.,
and probably they would only say that children should get 8 sq. ft. Now
I cannot be a party to all that, and I warn the Government today of that
fact. '

‘When Mussalmans are getting such small space,—2 ft. 8 inches wide
and 6 ft. long, how bad that is! Even a dead body, as I have said,
cannot be placed in a space of 2 ft. 8 inches! Is this humanity, Sir, that
we Mussalmans should be asked to go to Mecca being huddled in spaces
of 2 ft. 8 inches each? How can 1,500 pilgrims of each ship be asked,
in the name of humanity, to accommodate themselves thus? 8ir, I appeal
to the House that they should not pass this Bill. And if the Government
Member asks the House to pass this Bill, I would ask him that he should
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run up to the Governor General and ask that under their own power this
16 s8q. ft space should be raised to 18 sq. ft. Absolutely no space is given
between two rows of men; there is no space between two pilgrims, so
that if any pilgrim should turn, he would turn on another, and if any
pilgrim will move an inch at night during sleep his toe will touch the head

of the other man. 8ir, I ask the Government in the name of humanity
to consider these points.

I think I will not be out of order if I say something about food. The
Leader of the House, Sir Brojendra Mitter, has been given the title of
“Ullama’’ by my Honourable friend, Haji Wajihuddin, because he was in

sympathy with Mussalmans while discussing the Child Marriage Restraint
(Amendment) Bill.

Khan Bahadur Haji Wajihuddin: He fully deserves that title.

Mr. M, Maswood Ahmad: Certainly he deserves that title. He had
full sympathy with the pilgrims as well on this question and he was willing
to suggest to Government that there should be two kinds of tickets—one
with food and the other without food. He himself has said that if he
had been ini the Committee he would have pressed this point. (Applause.)
After all, Sir, T find that all these amendments have been opposed by the
‘Government; and we are forced to pay to the Turner Morison & Co.
whether the pilgrims get food or not. Now, Bir, what happens generally
in the case of a marriage party is that about 400 or 500 men gather
together in one place. People who are responsible for feeding them start
serving them with food from 8 A. M. and this process of feeding goes on
sometimes even up to 3 p. M. or 4 P, M. In this connection they get the
support of all the relatives also. It will be very difficult to find an open
space on the ship where they can feed all these persons together at one
and the same time. Then, Sir, you can just imagine what will happen
in the case of these 1,500 pilgrims on board the ship who are packed there
like a pack of sheep. They will be served on the deck. I am sure, 50
per cent., of the pilgrims will not get their food at all. Is this humanity?
You want to keep them without food. Then, T will say another thing.
There are so many taps on board the ship, still the fight goes on every
day to get water. So, you can imagine what will happen when they go
to get their food. ‘A man will say: ‘‘Give me dal’’; another will say:
““Give me korma’’, and there will be such a pandemonium that there will
be dal and korma on the beard and face of every pilgrim. My Honourable
friend, 8ir Muhammad Yakub, has said: ‘*‘What about the Purdahnashin
ladies? How will they be served? Tf you ask them to sit at one place,
who will serve them?'’ But, Sir, I find that the advice of Sir Muhammad
Yakub is acceptable to Government when it suits them, but his advice
with regard to these poor pilgrims is not acceptable to Government:

‘ Tomy this

And Tomy that

And Tomy get away

Tt is th}?nkdygu Mr. t::.tl;im
When band begins 8,
And band begins to p! ayy
And band begins to play.”

There is the time when the band begins to play and on that occasion
Sir Muhammad Yakub is thanked and asked to go with them in the same
lobby. But when he says that the suggestion i3 unacceptable to our
community, he is told that his proposal cannot be accepted.
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Kunwar Hajee Ismail Ali Khan (Mcerut Division: Muhammadan
Rural): What about Sir Abdur Rahim’s view?

Mr. M, Maswood Ahmad: I have already dealt with Sir Abdur Rahim’s
view. There are men here who prefer the Western Hostel, but the
majority of us prefer to live in orthodox  quarters. Those who are
accustomed to live in Western Hostel would certainly not like these things.
But those who are accustomed to live in orthodox stvle know that the
health can be preserved only if the food is decently prepared and in a
decent place.

Pandit Ram Krishna Jha  (Darbhanga cum BSaran: Non-Muham-
madan): What about Maulvi Muhammad Shafee Daoodi?

Mr. M. Maswood Ahmad: T do not want to mention the names. I
pray to God to pardon those Mussalmans who have opposed me in this
matter if they were wrong and T was right. Tf T was wrong, then I will
ask the Government ‘IThdi nas sarital mustagim’ ‘‘show me the right
path’’. 7
Sir, it was said that T was a non-co-operator, or I am a non-co-operator.
I sav, T am not a non-co-operator at all. Non-co-operators are in jail or
outside this House.

Maulvi Muhammad Shafee Daoodi: That was not the remark, Sir.
The remark was that he quoted papers and gentlemen outside the House
who are non-co-operators.

Mr. M Maswood Ahmad: It has heen seen on several occasions that
the new converts at the time of expressing their feelings are more enthu-
siastic. I am luckily not a new convert. My opmion today is the same
as it was 10 vears ago.

I have expressed my views that the whole Bill is unacceptable to the
Mussalmans. Tt is injurious to the cause of Mussalmans. The Bill is in
svmpathy with the Turner Morison & Co., and I do not grudge it. But
I want justice to be done to my community as well. Up till now in this
House I have seen many Bills which contained clauses which were good,
bad and indifferent. but this is the only Bill in which I find only two
kinds of clauses, bad or indifferent. Even the Ordinance Bill which was
passed in this House had something good in il, because it was meant to.
protect the liberty of others, although 99.99 per cent. of it was bad. But
in this Bill there is nothing good for the pilgrims; they are only creating
more trouble for them.

Sir, an Honourable Member said that the intention of God was thab

ppoor persons should not go to Mecea. I have got his speech with me.
Because he is not in his seat, I will not name him. He said:

L]
“The Government are performing the duty which God has ordered you to perform
as a good Muslim, namely, to stop the poor Mussalmans to go to Hedjaz.”
This was also the opinion of the Haj Inquiry Committee. On page
155, they say: ' .
* Would-be pilgrims not in possession of this amount should be dissuaded from
proceeding on the pilgrimage.”
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It is true, Sir, that our religion says that Haj is fars only for those
persons who have estetdat, but in our religion there is sunnat and mustahib
also. I would most humbly and respectfully ask him, what was the
condition in the time of our Prophet? People having no money, people
having nothing to eat, people having only one cloth were going to the
Hedjaz on foot without anv conveniences. They were often lying in the
desert for want of food which was supplied by others. We Mussalmans
are poor, but because we are poor, that is no cause for saying that we
should give up all our religious functions. On the other hand the poor
man has got more religious feelings than the rich man. It was the efforts
of poor men which were responsible for the existence of so many Mussal-
mans in the world today. Sir, T will end my speech after reading a little
passage from the Holy Koran:

b ¢ Ekde nassiratal Muataqim, seratalla zina anaamtaaaa aalaihim.

Mr. G. Morgan (Bengal: European): Sir, to be consistent, I have to
oppose the Bill. My opposition to the Bill, as everybody kmows, is on
clauses 2, 3 and 4.—the question of the supply of cooked food. My
Honourable friend, who has just sat down, said that Government in this
Bill have shown every sympathy for the steamer company. Well, Sir,
it is curious that, if that is so, I should be speaking in opposition to the
Bill. As the Bill will be oertamly passed, I only want to draw the atten-
tion of Government to one matter and that is that under clause 15 sub-
clauses (f) and (ff) when rules and regulations are made by the Governor
General I hope Government will discuss fully and practically the conditions
of the carrying of food, and cooking of food and the menus, under the rules
to be applied, so that in a practical manner these regulatxons may be
carried out; and I hope that Government will give me an assurance that
this will be thoroughly discussed with representatives of the steamer
companies so that reallv something practicable and feasible may be

evolved.

-- Mr, Amar Nath Dutt (Burdwan Division: Non-Mubammadan Rural):
Sir, allow me to congratulate mv Mubammadan fellow-subjects on their
very good fortune in having a three full days’ debate in which the ques-
tion of closure did not intervene as was the case when another important
Bill was discussed. What itis due to. I do not know; it may be due
either to the presence of the Leader of the House of Elders or any other
thing which has cowed down the spirit of asking for a closure on the other
side, Still T congratulate my Muhammadan brethren on their very good
fortune. 8ir, the question that is before us requires to be viewed with a
very dispassionate mind, and when vou find that opinion is divided and
when we find there is so much feeling ag evinced by my friend, Mr. Maswond
Ahmad, we the members of another community have a duty not only
towards them, but towards ourselves as common citizens of our common
motherland. Therefore, we should carefully consider the views of hoth
sides before we exercise our right of vote. Sir, no doubt our Muham-
madan fellow-subjects only are affected by the provisions of this Rill, hut
there arc some questions regarding which we can claim to have some know-
ledze, such as sanitation and food and we can put forward suggestions
which will be acceptable to the Muhammadan community. No one wiil
deny that evervone would like to have the food to which he is aceustomed
and cooked by hands from which he is arcustomed to take it
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An Honourable Member: What will you do in Europe?

Mr. Amar Nath Dutt: Orthodox Hindus will not take food _coqked by
men other than their own caste-men or Brahmins. There are of course
members of my community who do not observe this rule, but there are
many who stick to this rule still. When our Muslim brethren go on pil-
grimage to Mecca for one month or two months, pobody will agree that
they should be subjected to the kind of food to which they are mot accus-
tomed. I am glad that some of my friends have shown sympathy for the
orthodox views of the Muhammadan community and this is as it should be. I
hope they would show the same sympathy when their own religion and
religious usage is concerned and, instead of being carried away by hete-
rodox zeal, they will extend the same sympathy and consideration. Even
my Honourable friend over there, the Leader of the House, who does not
claim to be an orthodox Hindu, has that respect and consideration for
the relicious views and sentiments of the orthodox Hindus, but I regret
very much there are some amongst us who donot do so and are friends
of every other community but their own. 1 wish this will be bhorne in
mind by them when again the occasion arises.

Mr. Muhammad Muazzam Sahib Bahadur (North Madras: Muham-
madan): Sir, if I may touch upon that remark which my Honourable
friend, Mr. Amar Nath Dutt, made just now with regard to the passage
of this Bill which will become law in a few minutes more, I should tell
him that the other Bill which we had under discussion previous to this
concerned a matter which had already been disposed of by this Legislature
and what was wanted was an extension of the powers which this Legisla-
ture exercised in regard to centrally administered areas to the provinces.
But this Bill concerns itself with amending the Indian Merchant Shipping
Act in so far as the sections of that Act have any bearing on the passage
of pilgrims to and from the Hedjaz. In a matter like this where it is a
question of amending about 15 clauses one can easily visualise that there
will have to be a lot of time employed in discussing these subjects and if
there has been no closure during these two and a half days, it is because
we had to discuss a number of clauses one after another and no particular
clause took up more time than was absolutely necessary. But in the case
of the other Bill we had to discuss one clause for about half a day. That
never happened in respect of this Bill.

Coming to the main Bill, Sir, look at the fate of the Hajis when they
start on their pilgrimage. It is a matter of common knowledge that most
of these pilgrims when they leave their homes travel third class on the
railway; and, considering the amenities which the railways at present
provide for third class passengers, one can easily conceive the great hard-
ships which these people have to endure specially when they go with their
families and children to the port of embarkation. They arrive at Bombay
some how or other, and there they are treated to a mild lathi charge. They
bear the lathi charge, and when they get into the steamer, they find that
they are provided with a berth which is not more than 2 feet 8 inches in
width—hardly enough accommodation for a grave. That is their second
shock, and then when evening comes on and they want to cook their own
food, they are not allowed to doso. They are told by the shipping com-
pany that they connot get food prepared in their own wayv. 8o thev are
forced to have the food given by the steamer company. While on thoir
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kness ordinarily among 50 per cent. of
the passengers and one can judge to what hardship such people would be
exposed when they are compelled to take food which is not to their
liking. Sir, I forgot to mention that, before they embark, they have to
get themselves inoculated. vaccinated against gmall-pox, moculpted against
cholera. I do not believe that they are to be inoculated against plague.
(An Honourable Member: *‘Yes.”") They are to be inoculated against
plague, as my Honourable friend says. Then, on the way, .they are
quarantined at Kameran to make sure that they are free from mf'ectxops
diseases. (An Honourable Member: *‘There is no quarantine now.”’) Sir,
if there is no quarantine at Kameran, I think that is the only good feature
of this Bill. Then they disembark at Jeddah and go to Mecca and Medina
to perform their rcligious functions. They come back to embark again for
their homeward voyage and they find to their utter amazement that there
is no steamer to carry them. They are thus stranded at Jeddah and, after
some time, they go on board ship and there again they have to take com-
pulsory food. Fortunately there is no lathi charge at Jeddah as they had
in Bombay. Then the pilgrim disembarks at Bombay and goes home by
third class undergoing the same difficulties. 80 one can easily imagine, if
a pilgrim once goes to Mecea on his pilgrimage, what hardship he has to
endure both on the outward and inward journeys, and I ask, would he
have the courage to undertake a similar journev, even though he may be a
very rich person or can any one expect that he would advise any other
person in whom he isin the least interested to undertake this journev?
Am T to understand, therefore, Sir, that the hardships which a pilgrim
has to undergo under this amended Bill are meant to confer on him addi-
tional spiritual benefit, and I am onlv sorry, Sir, that the Government
have not done the best thev could in this respect.

Mr. K. P. Thampan (West Coast and Nilgiris:
Rural): Sir, the question may now be put.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
The Chair accepts the closure. The question is: )

* That the question be now put.”

The Assembly divided :

journey on the sea, there is sea sic

Non-Muhammadan
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Ahdul Hye, Khan Bahadar Abul Joshi, Mr. N. M,
Hasnat Muhammad, Lal Chand, Hony. Captain Rao

Acott, Mr, A. 8. V. Bahadur Chaudhri.

Ahmad Nawaz Khan, Major Nawab. Leach, Mr. AL G.
Allah Baksh Khan Tiwana, Khan Megaw, Major General Sir John.
Bahadur Malik. Metcalfe, Mr. H. A. P.

Amir Hussain, Khan Bahador S8ajyid

Anwar-ul-Azim, Mr. Muhammad.

Bajpai, Mr. G. 8

Clow, Mr. A. G.

Dalal, Dr, R. D.

Dutt, Mr. Amar Nath.

Dutt, Mr. G. S.

Dutt. Mr. P. C.

Ghuznavi. Mr. A. H.

Gidney. Lieut.-Colonel Sir Henry.

Hezlett. Mr. J.

Jawoahar Singh,  Sardar Bahadur
Sardar.

Morgan, Mr. G.

Mukheriee. Rai Bahadur 8. C.

Raghubir Singh, Kunwar.

Raisman, Mr, A.

Rau, Mr. P. R,

Rvan, Bir Thomas.

Seaman, Mr. C. K.

Sher Muhammad Khan Gakhar,
Captain.

Singh, Mr. Pradvamna Prashad.

Thampan, Mr. K. P,

Tottenham. Mr. G. R. P.
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Abdul Matin Chaudhury, Mr. Murtuza Saheb Bahadur, Maulvi
Azhar Ali, Mr. Muhammad. Sayyid. ‘
Biswas, Mr. C. C. Panvg?;n, Mr. B. Rajaram.
Chinoy, ‘Mr. Rahimtoola M. Patil, Rao Bahadur B L.
Das, Mr. B, Rao, Mr. M. N.
Ibrahim Ali Khan, Lieut. Nawab Rustogi, Mr. Badri Lal

Muohammad. Sarda, Diwan Bahadur Harlilas
[smail Ali Khan, Kunwar Hajee. Shafee Daoodi, Maulvi Mohammad.
Jadhav, Mr. B, V. Singh, Mr. Gaya Prasad.
Jha, Pandit Ram Krishna. Sohan Singh, Sirdar. .
Jog, Mr. 8. G. Suhrawardy, Sir Abdulla-al-Mémiin.
Kyaw Myint, U Uppi Ssaheb Bahadur, Mr. .
Liladhay Chaudhury, Seth. Wajihuddin, Khan Bahadur Haji.
Misra, Mr. B. N. Yakub, Sir Muhammad.
Mitra, Mr. 8. C. Yamin Khan, Mr. Muhammad. .
Mudaliar, Diwan Bahadur A. Rama- Ziauddin Ahmad, Dr.

swami.

"The motion was adopted.

The Honourable Khan Bahadur Mian Sir Fazl-i-Husain (Member for
Education, Health and Lands): Sir, we have, after a lengthy
debate, arrived at the end. 1 am very glad that on the floor of
this House all that could possibly have been said criticising the Bill has
been said once, twice and many times over. There are certian things
which emerge as approved not only by a majority of the House, but prac-
tically unanimously, and such agreement it is difficult to find in support
of a measure of reform. The main point urged against this measure is
that it does not include all the recommendations made by the Haj In-
quiry Committee, and, therefore, is defective. I think I explained yes-
terday that in this Bill there are only those measures which relate to
pilgrim traffic and suitable for inclusion in a statute, while other recom-
mendations are such as come in under rules and, therefore, are not stated
in the Bill. Then, certain points were raised, points which, I think, it
is necessary for me to mention and reply to, so that there may be no mis-
apprehension on those points. The first one was that the Haj Inquiry
Committee’s report is not a document which is in itself a good and sound
document: secondlv, that it has not been duly considered bv Government
and its recommendations have not been accepted bv the Government;
thirdly, that a largé number of recommendations of this Inquiry Com-
mittee have been rejected by Government. And, finally, that the reform
about food is such as not to be a reform, but a most serious and objection-
able innovation likely to do harm instead of good to the people for whom
it is intended. Mav I dispose of the last point first, because we have
heard such a lot about food that it has become quite nauseating.

1p.M,

May T remind Honourable Members of this House that there are such
institutions amongst Mussalmans in India as are called Urs Shareef, that
is to say, the anniversaries of great saints—such as the Ajmer Shareef, the
Pak Patan Shareef and in many other places and to which functions people,
not from one province, but from manyv provinces, come—not only from
Tndian provinces, but also from across the border, both from the side of
Baluchistan as well as Afghanistan. Is it alleged that at Urs individual
votaries trv and cook for themselves? Is it alleged that the institution
of langar is not known to Muslims? It is surprising to me that in a
spirit of controversy simple facts, well-known to all of us, are put aside.
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Until we develop a spirit of calm consideration, even when we are discuss-
ing points in dispute, there is absolutely no hope of our ever getting on to
the stage where we can see both sides of the question. (Interruption.)
The Honourable Member from Madras mav not possess manyv shrines: if
he has not, then I pityv him and trust that he will get some soon.

An Honourable Member: They come to Ajmier.

The Honourable Khan Bahadur Mian €ir Fazl4-Husain: They do? I
trust he will come to the langars. . . . ... :

S8ir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham:
madan Rural). Is this supply of cooked food compulsory for any Urs?

(s

The Honourable Khan Bahadur Mian Sir Fazld-Husain: It is not &
«question of whether it is compulsory or not. There is the langar; ang is
there gny poor man who does not avail himself of the langar, whether that
langar is of Hindus, or of Muslims or of any other community ?

Sir Muhammad Yakub: That is only for the beggars.

The Honourable Khan Bahadur Mian Sir Fazl-i-Husain: There, again,
the Honourable Member considers that there are but two -classes, the
well-to-do and the beggars. He is wrong. I myself have wvisited the
Pak Patan Shareef and enjoyed the hospitality at the Urs of Pak Patan
Bhareef and I do not think the Honourable Member from the United
Provinces would put me in the class of beggars. Similarly, 1 know for
certain that very many of the middle class people, who go to these Urses,
do take advantage of the hospitality of these langars. It is wrong to say
that these langars sre intended only for beggars. As a matter of fact
the institution of langar, if I may say so, is an indication of Islamic culture.
Therefore, on the question of food, I think, I have said enough to show
that it is not right to sav that the reform is going to be very revolu.
tionary. Nothing of the kind. Again, any one, who is familiar with those
parts of India which are preponderatingly Muslim, understands that the
shops of *‘Tabbakh’’, that is to say, the sellers of cooked food, for instance.
in Peshawar, are very largely patronised. In fact, there are very few
people barring the rich who cook their food at home, and they gencrally
indent upon these shops for even their daily menls.  As for travellers
they invariably go to these shops. There, aain, to say that conked fnod
for others is something revolutionary, something new, is not right.

May 1, Sir, remind the House whether thev contemplatc as o sclf-gov-
erning India in charge of their amny making arrangemonts for the vations
of their army, each soldier cooking for himself, and members recruited frora
Bengal, from United Provinces having a separate kitchen made for
them? They may contemplate that, 8ir, but if they do adopt it. they will
make the cooking arrangements for their respective armies much more
expensive than at present. People contemplate common mess for all
Tndians when they are in' the national army .

Mr, Muhammad Ashar Ali: May I ask
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The Honourable Khan Bahadur Mian Sir Fazl-i-Husain: You cannot
ask anything ot this stage. It is getting too late. 1 cannot but regret thas
so much stress was laid on this aspect of the legislation. I am free to
admit that it is a reform, but I cannot admit that it is such a dangerous
reform that after careful consideration one should not have undertaken.
When I say careful consideration, I have again in mind the mentality of
those Members of the Haj Inquiry Committee and of the Select Committee-
and further of the Standing Haj Committee, where all orthodox people,
extremely orthodox people, were in favour of this reform; and it is right
that never was a discordant note struck by any Member right up till
after the proceedings of the Select Committee. I think the point taken
by the Honourable Member from Bihar, Mr. Shafee Daoodi, was correct,
and those who are opposing the Bill, one or two Members, no doubt are
doing their duty, as the duty of all oppositionists must be, to critically
examine every measure in the handling of which they have not had a
share. There is no harm in it. I dare say if they had the same oppor-
tunities as the Members of the Haj Inquiry Committee of going over the
whole of India, examining witnesses and then forming their opinions, their
opinions would have been exactly the same as those of the Haj Inquiry
Committee. I cannot help stressing the point that when I read the
names of the members who served on the Haj Inquiry Committee and,
after that, on the Standing Haj Committee, and, after that, on the
Select Committee, it is such a list that Government could not hut have
accepted the advice given by these Committees. I say, again, Sir, that
I do not want to belittle the critical work that has been done in connec-
tion with this Bill by two Members, one from United Provinces, Khan
Bahadur Haji Wajihuddin, who, with the best of intentions, representing
the extremely conservative section, did very properly express himseif
advising caution. 1 have tried to appreciate the point of view of the
Honourable Member from Bihar, Mr. Maswood Ahmad, who ordinarily
possesses liberal and progressive views. Therefore, to me it was a matter
of some surprise,—I won't say of disappointment,—when in a spirit of
controversy he took up the cudgels of a critic, and wanted to condemn
the whole thing root and branch. Because of this attitude, a great deal
of force that one might have otherwise detected in his criticism has escaped
notice.

Lastly, it was said that this is a religious matter. Well, this is a religious
matter only in the sense that this is an attempt to promote the convenience
of those who undertake pilgrimage, and I trust the measure does attain
a certain amount of success in achieving that object.

It has been said how will these measures be worked. 1 can assure
the House that when framing rules and regulations, Government will take
all necessary steps to consult the Port Haj Committees with a view to
making suitable rules and regulations and, at the same time, bear in mind
what has been said by Mr. Morgan that in making rules and regulations
such rules are not framed as may be prejudicial to the interests of the
shipping agents. As I said yesterday, Government are there to see fairplay
between the pilgrims and the shipping agents. I have every hope that
now that the heat of controversy is over . . . . .

Mr. Presldent (The Honourable Mr. R. K. Shanmukham Chetty);

If it suits th i A
speech after eL ﬁzlzlv;emence of the Honourable Member, he may resume his
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The Honourable Khan Bahadur Mian Sir Fazl4-Husain: I will take

less than five minutes.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
But taking a division and all that will take some time.

The Honourable Khan Bahadur Mian 8ir Fazl-i-Husain: As you like,
Sir.

Mr. Pregident (The Honourable Mr. R. K. Shanmukham Chetty):
The Honourable Member may resume his speech after Lunch, after which
the question can be put and division taken.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President (The Honourable Mr. R. K. Shanmukham Chetty) in the

LChair.

The Honourable Khan Bahadur Mian Sir Fazi-i-Husain: I was abouf
to conclude my speech when the House rose for Lunch. The portion of
my speech that I had yet to make was a reference to this unfortunate
incident that at this late stage of the third reading, after a protracted
debate, those Members who were strong supporters of the Bill, some of
them having been the authors of the Haj Inquiry Committee Report,
did not get an opportunity of speaking, because the House carried the

motion for closure.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): The Government, not the House.

The Honourable Khan Bahadur Mian Sir Fazl-i-Husain: That was
very unfortunate, because as the Government have brought forward this
measure solely in pursuance of the Haj Inquiry Committee’s report, it was
but natural that those who were responsible for that report should be
the supporters of this measure.

Maulvi Muhammad Shafee Daoodi: Would the Honourabhle Member in
charge share his time with Syed Murtuza Sahib as he wants to say a few
important words on this question.

The Honourable Khan Bahadur Mian Sir Fazl-i-Busain:I would not for
a moment object to sharing it with him, because I feel certain that he
could, as a leading member of the Haj Inquiry and Select Comumittee, put
forward his views with authority. T am entirely in thc hands of the Chair
and have no objection to such a thing being done if you, Sir, wish to allow

it

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
Rules and Standing Orders governing procedure are intended to safeguard
the interests of the House and not the interest of the Chair or of any
particular section. The Chair has repeatedly expressed that in the matter
of closure, when the Chair accepts the closure, it only gives an opportunity
to the House to decide whether it will continue the debate or not. It is
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the function of the Chair alwavs to safeguard the interests of minorities
(Hear. hear) and rules are devised to the best of human ability to sufe-
guarding the interests of minorities. But. as a result of the cxperience
in the British House of Commons, it was realised that in very many cases
majorities require to be protected against the tyranny of minorities. From
its study of Parliamentary procedure, the Chair has learnt that the closure
motion is one of those articles of procedure which are distinctly meant
to safeguard the majority against the tvranny of the minoritv. In a
House of, say, 150 Members, if ten Mémbers want to block the business
of the House and the other 140 want to proceed with the business, the
majority of 140 have no remedy against the minority of 10, unless there
is a procedure like the closure motion. In this particular case, when the
Division Bell ceased, the Chair again wanted to give an opportunity to
the House and the Chair declared that the ‘“Noes' have it and, in gpite
or that, a division was forced. Tt will be very serious departure from well
established practice and it will lead to serious complications in the future
ifby any precedent the Chair departs from the strict adherence to the
rules of closure and allows any other Honourable Member except the
Government Member to take part.

_Mr. Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
With due respect to what you have said, T want vour indulgence to make
a few observations upon the procedure of acceptance of the closure.

Mr. Pregident (The Honourable Mr. R. K. Shanmukham Chetty):
The Chair is sorry the House cannot have this discussion now. Since a
request was made to the Chair to make an exemption, the Chair thought it
worth while to explain its position. and what the implication of a closure
motion was. The Chair cunnot allow a disoussion on the ethics of the
motion.

Dr. Ziauddin Ahmad: When the next Bill comes on, we will remember
the arguments.

Mr. Muhammad Yamin Khan: If the Chair does not want to exercise
its discretion as to when a closure motion should be accepted and when
it should not he accepted, we are going to move the closure for every
Government Bill nfter the first speech and we will leave it to the House
to decide. '

Mr., President (The Honourable Mr. R. K. Shanmukham Chetty):
Honourable Members have got perfect liberty to apply  the closure
motion at any stage thev like, hut it is for the Chair to decide whether
the closure motion will be accepted or not and the Chair, in deciding
whether o closure motion will be accepted or not, always takes into
consideration the fact whether there has been a fair debate on the question
before the House. Now, in this particular case, the Chair accepted the
closure for this reason. Tf the discussion on the third reading was the
firgt discussion, the Chair could not have under any circumstances accepted
the closure motion because only four Honourable Members had taken
part in the debate, but the third reading of a Bill is & continuation of the
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process of the discussion of the measure. This measure has been discussed
for 24 days and, in deciding whether there has been a fair debate or not,
the Chair has to take into consideration not merely the number of speakers
who took part in the third reading, but the number of speakers who took
part in the entire debate. As a matter of fact, the iden of a third reading
in a Bill is this. When a Bill is materially amended in material
particulars during the consideration stage, then the third reading furnishes
an opportunity for Honourable Members to give their comments at that
stage. The Chair will, therefore,” have also to take into consideration,
when a closure motion is applied on the third reading, whether there has
been any material change, in the amendments carried through the consi-
deration stage. Now, in this particular case. not a single material
amendment was carried and since the discussion went on for 2} davs, the
Chair thought that there had been o fair debate and, therefore, the
‘Chair accepted the closure.

Mr Muhammad Yamin Khan: May I ask one point from the Chair,
because it is not clear to me. I want to know whether the Chair thinks’
that, in accepting the closure on the third reading, the Chair should not
take'into consideration the fact that certain speeches have been made only:
in opposition to the Bill and no speech has been ‘made in support of the
Bill. In this case the criterion that the debate should be so conducted
‘that both sides should be heard will not apply, in order to guide the Chair
whether the closure motion should be accepted or not.

Dr. Ziauddin Ahmad: So an Honourable gentleman in his speech said
that support of this particular Bill is sufficient to send him to Hell
(Valad Dalin) and it was for other Members to review the position. The
closure to economise time is u point which we could not follow in the
case of every Bill

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Is it vour ruling that we can make speeches only when
there are material alterations during the consideration stage?

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty): No,
what the Chair meant was that the Chair takes that point into considera-
tion in deciding whether it will accept the closure motion or not.

The Honourable Khan Bahadur Mian Sir Fazl-i-Husain: 1 assure the
Fouse that Government are under very great obligation to the members of
the Haj Inquiry Committee and to the members of the Standing Haj
Committee and, further, the members of the Select Committee and have
had wholehearted support from these three institutions and as vou. Sir,
verv rightly snid. it was onlv a minorityv of one or two. though a very
vociferous minority. that made the House take so long over the Bill;
otherwise, the business might have been transacted in less than half the
time. As to the fact that during the consideration stage, some Honourable
Members did not get the opportunity of speaking, T do not think, in view
of what has been said in the speeches made in earlier stages of the debate,
this can detract from the value of the support thev have given to the
mensure. I am sure the Bill will prove in course of time a great blessing
to all those who will be proceeding to the Haj. It is our intention to
make the Haj pilgrimage as comfortable as possible without ‘making it
too expensive for the people to undertake, and that is a question of
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[Kban Bahadur Mian Sir Fazl-i-Husain.]

principle which has been very rightly enunciated by the Haj Inquiry
Committee and to which the Government adhere. There is nothing for
me, Sir, now to do except to thank the Members of the Select Committee
and others who took part in the debate once more and assure them that
the Government, in framing the rules and regulations, will stand by the
principle which has been enunciated during the course of the debate. Now
one word, Sir, with reference to certain unfortunate observations hastily
and thoughtlessly made no doubt by one or two speakers during the course
of this debate as to what was said by the Honourable Member in charge
of this Bill. When speaking on various motions, he has given expression
to the views of the Department and not to his personal views. Furtker,
I may be permitted to add that the language in which he has given expres-
sion to the views of the Department, having listened to it myself, was
absolutely unexceptionable, and I myself could not have used better or
more suitable language in expressing those views. It is, therefore, a pity
that in the heat of controversy, undeserved and unjust reflections should
have been made, however indirectly 1t may be, on those who took part in
this debate and performed their task to the best of their ability. I do
hope, Sir, that the House will pass this measure with as much unanimity
as is possible, and which the heat of controversy will allow,

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): The
question is:

‘ That the Bill further to amend the Indian Merchant Shipping Act, 1923, for certain
purposes, as reported by the Select Committee, and, as amended, be passed.”

The Assembly divided: ¢

AYES—49.

Abdul Hye, Khan Bahadur Abul Leach. Mr. A. G

Hasnat Muhammad.
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Clow, Mr. A, G.
Dalal, Dr. R. D.
Das, Mr. B.
Dutt, Mr. G. 8.
Dutt, Mr. P. C.
Fox, Mr. H. B,
Ghuznavi, Mr. A. H.
Gidney, Lieut.-Colonel Sir Henry.
Haig, The Honourable Sir Harry.
Hezlett, Mr. J.
Jadhav, Mr. B. V.
James, Mr. F. E.
Jawahar  Bingh,
Sardar.
Jebangir, Sir Cowasji.
Krishnamachariar, Raja Bahador G.
Lal Chand, Hony. Captain Rao
Bahadar Chaundhri.

Sardar Bahadur

Megaw, Major G 1 Sir
Metcalfe, M]r. H.e?&e,r;‘. Sir John.
Misra, Mr. B. N.
Mitchell, Mr, D. G

Mitter, The Honourable Sir
Brojendra.

Muazzam  Sahib  Bahadur, Mr.
Muhammad.

Mujumdar, Sardar G. N.

Mukherjee, Rai Bahadur 8. C.

Noyce, The Honourable Sir Frank.

Raghubir Singh, Kunwar.

Raisman, Mr. A.

Rajah, Rao Bahadur M. C.

Rastogi, Mr. Badri Lal.

Rau, Mr. P. R.

Ryan, Sir Thomas.

Schuster, The Honourable Sir George.

Scott, Mr. J. Ramsay.

Seaman, Mr. C. K.

Shafee Daoodi, Maulvi Muhammad.

Sher Muhammad Khan Gakhar
Captain,

Singh, Mr. Pradyumna Prashad.

Tottenham., Mr. G. R. F.

Trivedi, Mr. C. M.

Vachha, Khan Bahadur J. B.
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Abdul Matin Chaudhury, Mr. Morgan, Mr. G.

Azhar Ali, Mr. Muhammad. ’ Pandian, Mr. B. Rajaram.

Ibrahim Ali Khan, Lieut. Nawab ! Rafiuddin  Ahmad, Khan Bsahadur
Muhammad. | Maulvi.

Jha, Pandit Ram Krishna. i Thampan, Mr, K. P.

Kyaw Myint, U | Uppi Saheb Bahadur, Mr.

Maswood Ahmad, Mr. M. | Wajihuddin, Khan Bahadur Haji.

The motion was adopted.

THE INDIAN INCOME-TAX (AMENDMENT) BILL.
AMENDMENT OF SECTION 4.

The Honourable Sir George Schuster (Finance Member): B8ir, I beg to:
move:

‘“ That the Bill further to amend the Indian Income-tax Act, 1922, for a certain puT
(.1, TN

(Aendment of Section 4), as reported by the Select Committee, be taken into consi
tion.”

I shall endeavour to be brief in my remarks in support of this motion:
Indeed, T find it very difficult to visualise what the case of the opposition
to this Bill is, and, therefore, Sir, I shall have to wait till I hear what
my opponents say in order to put before the House my reasons for objecting
to that opposition. The House has had before it now for some time the
report of the Select Committee and I would only like very shortly to ecall
attention to the principal alterations in the Bill as it was originally sub-
mitted which have been made by the Select Committee.

In the first place, the Select Committe has accepted the recommendation
which was made in the course of the debate by my Honourable friend,
Mr. Biswas, that the word ‘‘income’’ ought to be added to the words
‘‘profits and gains’’. That is a minor alteration. Then there are two im-
portant alterations involved in the two provisos to sub-section (c) of section 2.
The first proviso gives effect to the intention that so far as this Act is
concerned, bygones will be bygones. There should be no attempt to work
backwards to accumulations of profits or income which have escaped
income-tax in the past. I think that, by accepting that proviso, Govern.
ment have gone a long way to meet any possible objections that might
be made to this measure. If there is any man who will be adversely
affected by this measure, that can only apply to acts committed in the
tuture. If he accumulates income abroad after this mensure is passed,
ag I hope it will be, then he does so with his eves open. He knows exactly
what to expect. The second proviso is one which, I may say, I regard
with a much more doubtful eye. The proviso says that where an
accumulation of profits earned over a number of vears is brought back
into the country in one year, it shall not be treated as income for that
single year, but shall be divided up among the vears during which it was
earned. The object of that proviso is to guard an individual who mav
bring income back from abroad against the possibility that by bringing-
back, say, 10 years’ income in one year he may find himself subjected to
very heavy rates of super-tax, T would call attention of Honourable
Members to the point that those members of the Select Committee who
supported this proviso have confined their attention to possible payers of'
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super-tax. Government members have all signed a minute of dissent to
that particular recommendation, beenuse we feel that if an individual
does bring back the income of 10 yeurs in one year, that is his own look-out.
He knew perfectly well what the position was as regards his foreign
income. He can easily escape from the alleged m]ustlce of treating all
that as the income of one year by bringing his income back as and when
he earns it, and if he chooses to bring it back all in one year, that is his
own look-out.  But, as this particular proviso wds recommended by a
majority of the Select Committee, Government while dissenting from it
have not thernselves put down any amendment for the purpose: of doing
away with that proviso. Those are the main pomts which were taken up
in the Select Committee.

As regards the general object which- we have in mind, Government’s
case remains the same as it always has been. I venture to submit.that
‘a8 to the essential purpose which lies behind our. action in putting forward
this Bill, there can really be no difference of opinion in this House. The
-essential purpose is to remove a privilege from a certain class of income,
to remove an unnatural—I say deliberately unnatural—inducement .to the
-export of capital from India for investment abroad which, under the existing
law, does undoubtedly affect the position. I cannot imagine that there
can be any individual in this House who would support the existing position
-which is, as I have so often repeated, that if individual A chooses to
invest his money in foreign securities, he can draw the income from that
without paying & penny of Indian income-tax, and if individual B, who
lives next door to him and_has perhaps g-reater belief in his own country,
invests his money in Indian securities, he has to pay income-tax on
everything that he earns. T cannot believe, as 1 have said, that there is
a single man in this House who can stand for the maintenance of that
posmon (‘““Hear, hear’’ from Opposition Benches.) On the other hand.
there are some who profcss to see in this measure all sorts of possibilities
of injustice. = They profess the fear that companies will be penalised;
companies, which, for legitimate purposes and because part of their
business lies abroad have to keep money abroad, will be penalised if at
any time they wish to bring back certain of the reserves that thev accu-
mulated abrond for capital expenditure in this country. T have taken the
opportunity to explain the position to many who have held those fenrs
and T trust that T have been able to dispel the fears of any man who
chooses tn look at the matter in an unprejudiced way. But there arc
still some who think that there may be cases of which we have not vet
thought and I suppose that that is the idea which influenced those
members of the Belect Committee who recommended that this measure
should again be circulated for opinion. 1 shall have to deal with the
pﬁrtmular issue involved in that proposal when an amendment supporting

circulation is moved, if it is moved, when the time comes. But,

8PM.  hefore it is moved. T wish to say this—that Government, are just

as anxious as any Honourable Member who may entertain those fears to
avoid the operation of this measure leading to any injustice, to any unfair
burden on those who are acting quite legitimately. The only object of the
measure is to make those who live in India and invest, their money abroad
pay their fair share of Indian income.tax. But if there are cases,—and
I can coneeive of no possibility in which this could arise,—if there are
-cases in which it might act unfairly, Government would undoubtedly deal
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with the position, and I am prepared to say this—that if the Honourable
Members of this House recommend to Government that & Committee
should be set up,—a Committee in whatever form they may like to re-
commend,—that a Committee should be set up to watoh the operation of
this Act and tc make recommendations for amendment of it if any cases
of real.injustice are discovered, then that is a propysal which. Government
would at once take up. They will be only too glad to co-operate in
action of that kind, and I am prepared to give a most positive under-
taking that we would bring forward amending legislation if any injustice
were discovered. But let me say now that I am quite convinced that
nothing that we would regard as an injustice will be discovered, because,
although this Act may be inconvenient to certain pcrsons, I feel that it
cannot be used in a way which would be unfair to legitimate interests.
But I am always open to conviction,—I may be wrong,—and. in order
to provide against all possibility of injustice, I am quite prepared to take.
the course to which I have just referred.

Now, 8ir, there is one other point on which I wish to say something.
I have dealt with matters to which the Select Committee's report has
made reference. There is one particular matter to which no reference has
been made, and that is the position of income earned from agriculture in
countries outside India. It may be g surprise to some of the Honourable
Members, and there are a good number of them who referred to this
particular matter in previous debates on this matter, it may be a
surprise to them to learn that there was no single unofficial member of
the Belect Committee who made any reference at all to this point in our
discussions. I do not know what the unofficial members who are supposed
to represent the interests of various parties were doing, but their silence
was certainly significant. It was no part of Government’s business to
bring the matter forward, but I was surprised that nothing was said by
any of the unofficial members. But though we did not bring it forwa
in the Select Committee, we have been giving a great deal of attention
to it, and I notice that an amendment has been put down by one Honour-
able Member, Mr. Reddi, on this particular point. The amendment, as
originally tabled by my Honourable friend, was for technical ressons I
think —that at least is the interpretation of Government,—ineffective,
and I had planned to say in my speech on the measure today that if my
Honourable friend wished any help from Government in making his
amendment effective, I would be verv glad to offer him such assistance
a8 we could, because I should not have wished to take advantage of a
technical point to defeat him. But just as T was coming to the House
this afternoon, a new sheet of amendments was handed to me and T note
that my Honourable friend has altered the wording of his amendment,
and as far as 1 can see, it would now be effective. Now. Sir, T think
the point with which Honourable Members who have taken up this matter
are concerned is this, that the whole basis for the exemption of agricultural
income from income-tax is that agricultural profits already pay land
revenue, and agricultural income in the Indian Income.Tax Act is.—to
put the matter shortly and not to use the exact words of the Act,—defined
as income from land which has alreadv paid land revenue or something
like land revenue. I believe that my Honournble friends who arg interested
in this consider that it is unfair that similar income from Indian Stales
which has alreadv paid land revenue in Tndian States should. if brought
in to British India be subjected to British Indian income-tax.  That
indeed would be,—and T have come to this conclusion on reflection,—that
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would be certainly a form of double taxation which -would fall particularly
heavily on a particular class of investment. Now a diffioult question
which grises in this connection is that it is quite possible that changes as
regards the position of Indian States under the Federation may have a
very definite bearing on this particular question. It is quite possible that
perticular arrangements for relief against double taxation may be made.

We maintain the position which we have always maintained thet it would
be difficult to make in normal circumstances an exception in the case of
a particular class of income unless there were special arrangements in
force for relief against double taxation. But what I am prepared to say
is this that if this amendment is moved and if it is the view of the

majority of the House that this special exemption should be made. Gov-

ernment would not stand in the way of it; and when I say the majority

of the House, I mean this that Government are quite prepared to refrain

from voting on this particular amendment. T want to put to the House

the exact position. It will in a sense be introducing an anomaly, if this

amendment is passed. On the other hand, I feel that there is a certain

‘basis for that particular anomaly and that in fact it will not be quite so

anomalous as might otherwise appear. That being so, we have come to

the conclusion that we will ourselves stand back from that particular

discussion. Now that I have explained the position, I leave it to the

House to decide whether they would wish to treat this particular class of *
income specially. I may say that it will not,—and that is really one of

my main reasons for taking this position,—it will not, we think. seriously

affect the main purpose of the Bill. When we considered this measure,

it was not that type of income which we had in mind, The people who

live in British India and hold land in Indian States are not people who

have adopted that course with the deliberate purpose of avoiding their fair

b.urden of taxation.

Now, Sir, I do not wish to anticipate any debate that may take
place on the motion for circulation if it is moved. I would only like
to remind the House, before they take up that subject, of two points.
One is that this measure has been before the country for about seven
months. It was introduced at the beginning of September of last year.
We have received opinions on it from a very large number of Chambers
of Commerce, and everybody in the country, every association in the
country, has had ample opportunity for considering the mensure. I would
further remind the House that when I moved for the reference of this
Bill to a Select Committee some weeks ago, if any one had thought
that this was a measure which ought to be circulated. that was ‘he
time to ask the House to take that course. The House. on the other
hand, was ready to commit itself to reference to Select Committee and
nothing has transpired since then,—and I say so with great confiderce. ---
nothing has transpired since then tn justify the House in changing 1ts
course and stultifying the action which it itself has taken. I would
further,—though I do not wish to be personal in this matter.—I would
further like to call the attention of the House to the fact that the Honour-
able Member who has put down this amendment for circulation was him-
self a member of the Select Committee on thig Bill and himself took such an
extraordinary interest in this measure that he never attended a single
‘one of the meetings of the Committee. Now, Sir, I can understand that
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my Honourable friend having absented himself from the discussions may
bave found out the significance of this measure and is anxious for further
time in which to inforrn himself about it; but, Sir, if we are to wait
on the convenience of Honourable Members of that kind, and if the
business of this House is to be treated in that sort of way, then, Sir,
we shall wait till doomsday and we shall never get a measure passed.
I think it is justifiable for Members of Government who have trieq to
get this measure properly considered, for Members of Government, who
at great inconvenience are always ready to give their time at any hour
for the convenience of the Members of Select Committee, it is quite
fair for us to protest when we find that these Honourable Members will
not take the trouble to attend meetings of Select Committees and then
intervene with a dilatory motion ~f this kind. That is all that I have
to say. I have no doubt that in further debate on this subject we shall
bave paraded before us a number of possible hard cases and the Govern-
ment will be represented as a predatory force ready to pounce down and
seize the hard-earned property of deserving people. But T would ask
the House to look at the matter 1n another wav. It is not a case of
Government attacking a particular class for its own benefit. It is =
case of the Government seeking to distribute the burdens of taxation
fairly. We feel that it is not fair that a particular class of income should
te exempt, and, if we succeed in getting a fair levy on that particular
class of income. then, Sir, we shall not use the money for our own
nefarious purpose, but we shall use it for relieving the - burdeng of
taxation on those who have not been able to escape any part of their
fair share and who are already overburdened.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
Motion moved :

“That the Bill further to amend the Indian Income-tax Act, 1922, for a certain purpose
(Amendment of Section 4). as reported by the Select Committee, be taken into considera-
tion.”

Mr. B. V. Jadhav (Bombavy Central Division: Non-Muhammadan
Rural): Sir, I rise to move:

““ That the Bill, as reported by the Selest’Committee, be circulated for the purpose
of eliciting opinion thereon by August 31st, 1933.”

In the first place, I must say that I entirelv agrec with the principle
of the Bill. T am not in favour of the capitalists, I feel that they are
despoiling the masses and are profiteering at their cost, and, therefore.
the burden of taxation should be placed on the shoulders that are able
to bear it. Also at the same time, Sir. I am moving this amendment.
because I feel that sufficient publicicv hag not been given to thig measure.
This measure, as the Honourable the Finance Member states, is intended
to tax those who are sending their capital abrosd. Tf this Bill was ta
affect only those who are sending their capital abroad. T would not have
anything to say in favour of this motion for circulation. But, Sir, the
wording of the Act is ‘‘bringing into British India the profits enrned
in other places’’. As evervbody knows, Indinns have gone overseag for
trade and commerce. Sindhi merchants have gone to the West Conast
of Europe and other places in Egypt and Africa; Kathiawaris and
Gujeratis have done the same in East and South Africa; from Madras
the Chettivars have gone to the East, and all of them are carrying on
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their trade there. All these people are not very big capitalists.  They
are poor people who have gone there in search of bread and have earned
there something and they want to bring . . ..

The Honourable Sir George Schuster: Sir, may I point out to the
House, before my Honourable friend harrows its feelings any further,
that oll these people will be quite unaffected by this measure as long
as. they are resident out of India. As long as they earn profits out of
India, they are quite unaffected by this measure? It ig only the income
received in India by residents in British India which ig affected.

Mr. B. V. Jadhav: That is true. These people will have to come
back too. They are not banished for life and, as soon as they come back
or as soon ag they receive money from their offices overseas, their
income will be taxed.

The Honourable Sir George Schuster: No, Sir. That is not the
position. Their income will have been earned at a time when they were
not assessable to British Indian income-tax. It does not matter when
they bring it back. As it was not earned at the time when it was not
assessable, it will not be assessed when they come back to British India.

Sir Oowasji Jehangir (Bombay City: Non-Muhammadan TUrban):
Sir, may I point out to my Henourable friend that there are a good
number of people living in India trading with countrieg outside India who
bring in moneys into India for purpeses of trade .. ..

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
The Honourable Member is importing an entirely new ppint on which
ke would have ample opportunity te discuss when he gets his turn.

Sir Cowasji Jehangir: Sir, so also will the Honourable the Finance
Member have ample opportunity to give his answer.

Mr. 0. S. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): On a point of order, Sir. I should like to know whether
it is proper for another Honourable Member who is not the speaker himself
to put questions to the Government when the Government are not in
possession of the floor of the House? The Finance Member, I think,
was interrupting in a parliamentary manner the speaker, but is it the
proper form on the part of another Honourable Member to start putting
questions to the Government at thig stage?

Mr, B. V. Jadhav: Sir, whatever the intention of Government may
be, the wording of the Act will be the guiding principle and people,
bringing their profits or their capital overseas, will, I am afraid, be liable
to pay income-tax according to the terms of the new legislation. Then
there is another thing. The mercantile classes in the varioug centres
cenerallv come from Indian States, and Indian States, for the purposes
of this Act, are foreign territories. People have got offices in both places
in British India and in Indian Stntes, and at present they have been
treating the offices in British India :s their Head Offices and their offices
in the Indian States as sub-offices. But if the provisions of this Act are
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gtrictly brought into operation, then these persoms will have to pay
mcome-tax on income that they have earned in Indian States, and,
therefore, the chances are that the capital from British India might be
diverted to the Indian States and their chief offices might be transferred
from British India. That is one of the dangers. We want to know
what the effect of the legislation will be on the subjests of the Indian
States who are carrying on trade throughout the whole of British India.
Their opinion has not been consulted, and it is very necessary that they
ought to be given proper opportunity of saying what they have to say.
The time that is asked ip my motion is not & very lengthy time,—up till
the end of August this year,—that is merely three months, and I think
three months’ fime is quite sufficient for this purpose, and, phe‘re'fore,
Sir, T move that my amendment be taken into consideration. -

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
Amendment maved : '

* That the Bill, as reported by the Select Committee, be cireylated for the purpose
of eliciting opinion thereon by August 31st, 19338.” s

The diseussion will now proceed on the amendment and also on the
original motion. When the question is put, the amendment will first
be put to the vote. ' ' ‘

Sir Cowasjl Jehanglr: Mr. President, it is rather difficult to discuss the
whole subject in one speech, and I see that there are other amendments
down on the agenda on which it will be more appropriate to answer some
of my Honourable friend, the Finance Member’s criticisms; and, therefore,
I do not propose to make an exhaustive speech just now on the whole Bill.
There is another amendment which goes to the very core of the subject and
I think it will be more appropriate to deal with my Honourahle friend, the
Finance Member’s remarks and any remarks that may be made hereafter
on that amendment. . . . . .

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
Which one?

8ir Cowas{i Jehangir: It is an amendment in the name of Mr. Patil
that sub-clause (b) of clause 2 of the Bill be omitted. On that amend-
ment I think the real discussion will take place and, therefore, on that
understanding T desire to confine my remarks strictlv to the amendment
moved by Mr. Jadhav. T think it is necessarv that this Honourable
House should know the history of this Bill. T did allude to the history of
this Bill when mv Honourable friend moved for the first reading, but c¢ven
at the risk of being told that T am repeating what I said before, I will,
with vour indulgence, Sir, and the indulgence of the House, give this
House. the history of this measure as I know it. This is reallv a Bill
with one clause. It secks to make assessable to income-tax all incomes
earned abroad which are brought into India. That is the main principle
of the Bill. In 1921, a Bill was introduced into this House which became
the Tncome-tax Act of 1922. TIn that Bill there was a clause which had
more or less the same effect as sub-clause (b) of clause 2 of this Bill. That
Bill was circulated for opinion and strong objection was taken to this clause
bv associations and by individuals and so strong was the opposition that
the Finance Member of the dav agreed to so modify the Bill that the

K . PR . .. " . . n



3442 LEGISLATIVE ASSEMBLY. [10Ta ApriL 1933.
[Sir Cowasji Jehangir.]

principle now sought to be introduced was deleted from the Bill of 1922;
and the Select Committee, in recommending its deletion, haq to admit
that they were forced into the position on account of the arguments put
forward, not by Members of this House, but in the opinions that were
obtained through circulation.

Coming now to more recent history, last year, the House recollects, the
Finance Member, that is, the present Honourable the Finance Member,
brought forward a Bill which was also circulated for opinion, and one of
the objections raised to that Bill was that it had a discriminatory effect.
It discriminated between Indians and Europeans, and so strong was the
objection that—let it be said to the credit of the Honourable the Finance
Member—he met the objection by coming forwarq in this House at the
very first reading and saying that he would so alter the Bill in the Select
Committee that the objection raised with regard to discrimination would
no longer hold good; and it was due, I may say, to that undertaking that
the Finance Member gave last year that he got the few votes that he did
on_that occasion; and if he had not given that undertaking, I venture to
suggest that the margin of defeat would have been a much larger one than
it really was. This year, my Honourable friend brings in the Bill which
we are now discussing which goes back to the same subject, tut in a
different form; and I admit the validity of his argument that we ought to
or might have considered the question of circulation at the first reading;
and I will give you, Mr. President, the reason why I agreed and voted
practically by my silence—there was no division on the question—to allow-
ing this Bill to go to Sclect Committee. I was really hoping that in
Select Committee—and I was led to that hope by the speech of my Honour-
able friend, the Finance Member—that. in the Select Committee he would
allow or he would agree to so amending the Bill that this most objection-
sable principle would be deleted. ~That was not done. . . . . .

The Honourable Sir George Schuster: May I interrupt my Honour-
able friend? If I recollect aright, he discovered this brilliant idea of
discriminatior as a possible objection to the Bill long after the debate in this
House. He never mentioned it in his speech to the House, and I certainly
rever gave any undertaking about it at all.

8ir Cowasji Jehangir: I am not alluding to any question of discrimina-
tion. I quite admit that I had not mentioned purposely in this Honour-
able House the question of discrimination, because I did not want to
prejudice the case. I was sincerely, hoping, that he would so amend
clause 2 (b) that we need not raise that question at all at this stage. But
I am not dealing with that. I will deal with that question when we come
to clause 2 (b), when the amendment is moved. I am now trying to show
the House why no one rose to move that it be circulated at the first
reading. Now, there is not the slightest doubt that this Bill has much
more far-reaching effects than most Homourable Members imagine; and
1 would point out to this Honourable House. that the suggestiqn that it be
circulated for opinion was supported by a majority of the Committee. . . . .

The HonouraBble Sir George Schuster: No.
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8ir Oowasji Jehangir: I will stang corrected if I am wrong.  There
were 8ix members who signed the minute of dissent and there were four
members who signed the report.

The Honourable Sir George Schuster: No: there were 12 members
altogether.

_ Sir Cowasfi Jehangir: Then half the meémbers of the Select Committee
signed the dissenting minute that it should be recirculated, and I think
a good many of them were influenced by information they received and
which came to their knowledge at a later stage. Sir, I really do not
know why there is none of the European Group now in the House, but
their representative also signed this minute of dissent which makes this
suggestion, and I believe they have also come to know of the far-reaching
effects of this measure. Sir, this does not affect only people who merely
invest money outside British India; it affects people who live in this
country and trade with countries outside British India.. It affects
people who have offices both in this country and in countries outside
British India; it affects people living in this country, domicileq in this
country, who have trade relations with Indian States. It affects the sub-
jects of Indian States who live in British India, but trade with their own
Native home, the Indian States, and there are thousands and thousands of
people who live in Bombay, and who are subjects of Indian States, but we
have not got their opinions before us. Mr. President, I will deal with the
main principle of the Bill when the amendment is moved. Under these
circumstances, I do think, that it is only fair that the House should have
before it the opinions of all those whom this Bill will affect. I may be
told that the principle in another form was circulated in 1922, it was
circulated last year, and that should be good enough. T have got two
answers to that argument. The first answer is that it was condemned
wholeheartedly on both oceasions by public opinion. My second answer
is that although it may have been circulated in 1922 and last year, our
memories are proverbially short, and unless those opinions are actually
before you in black and white, you forget them, you are liable to miss them.
The result has been that some of us have receiveq telegrams from those
interested in this Bill who most probably were not, aware of the fact that
such a Bill was before the Legislature, some of us have received telegrams
asking us to pay a little more attention to this Bill than we have done.
This would not have occurred if the Bill hag been circulated for opinion.
You might as well, Mr, President, tell me that a Bill had been circulated
10 vears ag». and opinions had been® obtained, and. however important
the question may be, it was not now necessary to circulate it again. T
do think, therefore, that the delay is not going to be of a very substantial
character, and the Bill might well be circulated for opinion. Perhaps the
Honourable the Finance Member will explain his great anxiety to push the
Bill through during the last two or three days of a long and arduous

Bession. . . . . ..

The Honourable Sir George Schuster: RBccaure T could not get it
thremgh before.

n?2
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Sir Cowasji Jetgngir: You might say that the Select Committee’s
Report was not ready. Was that any fault of ours, I ask? My Honour-
able friend asked us to sit after the day’'s work. Did we refuse to do
so? Did we not attend every day that he himself appointed for a
Belect Committee? Was there a single day’s delay due to any Member
of the Select Committee? Was there any? No. All right. Then we
are not responsible if my friend was not able to bring it up at an earlier
date. If anybody is responsible,—it may not be the Finance Member,—
it is certainly Government which is responsible.  If this is the earliest
date an which the Bill could be brought before the Legislature when, many,
who may have heep inferested, are cdmpefled to leave Delhi, then, I say,
it is & much stronger argument for allowing it to be circulated and taking
it up at the next Session. Itis a bad precedent, Mr. President, to set, to-
have jmportant Bills brought up very late in the Sessions (Applause from
the Nationalist Benches); when eyery Honourable Member sitting behind
my friend, the Finance Member, is made to be in his place by a strong
Government whip,—mnay, they are paid to be there,—while we are here to
do a public duty, and if we do go away at the end of a long Session, nobody
can complain. There gre many of us here, if not all, who do make some-
sacrifice to be in this House.  Sir, this practice of bringing up most im-
portant matters which have not the unanimous support of the House is
becoming the rule, and not the exception. That is only one of the reasons;
it is not the sole reason by any means, but it does add to my argument,
anq if this House desires to have the real objections to this Bill from the
written word of all those who will be affected. T respectfully submit that
Government ought to allow thig Bill to be circulated, and T venture to
suggest that a point of view will be placed before them by many trading
in Madras of which thev are not at present aware. I myself have not got
with me the opinions expressed against this principle which was circulated
to this House in 1922 and in 1982. Sir, the principle of the Bill that
was brought in last year with the promise of an amendment by the Finance
Member at the first reading was much more drastic than the present
measure. But this Bill will affect large numbers who are not represented
in this House. 8ir, if after this the House considers that the matter is
nreent and should not be delaved, well T shall take the decision of the
House and place my arguments against the clause of the Bill to which
I object when it comes before us, and at that time I will take the liberty,
Mr. President, of answering some of my Honourable friend’s remarks in
support of the whole measure.

Mr. President (Thc Honourable Mr. R. K. Shanmukham Chetty):
Does the Honourable Memher, Mr. Jog, want to move his amendment
No. 2 giving a different date? o ‘

Mr. B. G. Jog (Berar Representative): Yes.

Mr. President (The Honourable Mr. R. K. Shanmukham Chettv): The
Honourable Member might move that as an amendment to Mr. Jadhav’s
amendment. so that there will be no need of duplication of speeches on
that,

Mr. 8. &. Jog:I move:

# That the Bill, as reported by the Select Committee, be cireulated far the purpose
of eliciting opinion thereon (including those of overseas members of the British Fmnpire
trading with or making remittances to India) on or hefore the 31st Decémber, 1933.”
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I thought that my amendment is different from the amendment moved
by my Honourable friend, Mr. Jadhav. Sl it is substantially the same
a8 Mr. Jadhav's. Fortunately T do not ecome within the range of the
.attack of the Finance Member. I did not have the misfortune of work-
ing on this Beleet Committee and, therefore, the observations made by
::;e Fingizc?l Member in the case of my friend, Mr. Jadhav, do not apply

me at all.

After the crushing defeat the Finance Member had lost time, I can
certainly realise that he is afraid that he will receive the same fate this
time also anq it is but natural thdt he wil] say something on this Bill
with some feeling. I for one would likg to excuse him for that. That is
not my purpose now. What we are concerned now with is whether this
House hag got suffficient material before it to decide whether the measitte
should be passed without sending it for opwion to the country. When the
Belect Committee report-came, I thought I will be in possassion of some
opinions of those persons who would be adversely affected by thig measure.
I had no material before me to guide me to come to any conclusion on the
merits of this Bill, except the Select Committee’s report to which so
many people have put in dissenting minutes, I find even the Govemn-
ment 1embers have put in dissenting notes and it appears that mnobody
is satisfieq with the Select Committec’s report. It is no doubt true that
the Finance Member ig making a sort of innovation in this law of
taxation. I mean he is changing the course we have followed for the
last s0 many vears. In o way the Bill before us appears to me to be of
a revolutionary character. It is changing the course of events which was
followed for so many years past. Situated as it is, one-third of Tndia
comes within the jurisdiction of Indian Native States and the rest is the
.8o:calleq British India. There is no wall raised between the States and
-the British India, with the result that people trading in British India
have also their offices in Native States, also people living in States havo
their business connections in British India. We do not know how far
this measure will affect the interests of the people living in Indian States.
T ohce put a question ag to whether this measure had been ocirculated to
the Rulers of Indian States whose subjects will be seriously affected, whose
‘taxing capacity will be considerably. affected. I know that in many
‘States they are thinking of baving their own taxation laws. They want
‘to introduce an iricome-tax measure in the Stateg and, if this double
taxation goes on, the taxing capacity of the people in the Native States
will be seriously jeopardised. Over and above that, there are persons who
have invested money and who have got business connections cverseas
which will be vitally affected. Tt is absolutely necessary to ascertain as
to what their views are on this matter. In short, this is a Bill which will
lave far-reaching effects. It is no doubt true that it appears to be of a
patriotic nature aiid for the patriotic views expresseq by the Homourable
the Finance Member, I certainly congratulate him. I for one have not
made up my thind as to how I will decide or vote upon this menasure, but
«sithe conclision T have come to is that it has not received that attention
which it déserves. When the question of the Federation and all these
Nitive States subjects coming into it is under consideration and when
their interests will be vitallv affected by this Bill, T think it is high time
that the Federationt, when it comes in, will help us to know. the views of
the ‘representatives -of the States and, therefore, it is absolutely
necessary that this Bill should be postponed or at least an attempt
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should be made to get the opinions of all the interests affected
by this measure. Let us consider things in a dispassionate way.
I for one will not be affected by the Bill in the least. I
have not got to pay super tax. I have no investments sabroad. I
can certainly see the feeling of my friend, Sir Cowasji Jehangir, and the
tone in which he has spoken. I have no interests of that sort. I can
take & more dispassionate view and, therefore, I submit that the Bill
should be circulated in order to find out the opinion of the business people
who will be affected. TIf it is really a good measure, the Finance Member
need not be afraid of a defeat. It is only as a matter of satisfaction that
1 say that the interests concerned should be consulted and the Bill should
be passed after due deliberation and consideration. With these words, I
move my amendment.

Hr, President (The Honourable Mr. R. K. Shanmukham Chetty):
Amendment moved :
‘‘ That the Bill, as reported by the Select Committee, be circulated for the purpose

of eliciting opinion thereon (including those of overseas members of the British Empire
trading with or making remittanoes to India) on or before the 31st December 1933.’

Mr. 0. 8. Ranga Iyer: ~ Sir, my friend, Mr. Jadhav, described
capitalists as profiteers and said that he had no sympathy with the pro-
fiteering capitalists. I at any rate will not describe the capitalists as
profiteers and- I have everv sympathy with the capitalist who makes
legitimate profits. Mr. Jadbav said that sufficient publicity has not been
given. T hope that will not lend itself to this paraphrase that sufficient
duplicity has not been practised (Laughter), for surely the time has come
when money invested abroad by people who have capital must be taxed
when it comes in the shape of accumulated profit to this country. Other-
wise, how can we develop the economic life of this country? It may be
from the point of view of those who have increasing capital, a very good
thing to invest that capital where it can thrive, but, as n Nationalist,, with
a sympathy for the development of Swadeshi, as one who deeply feels
that our capitalists, unlike capitalists in other lands, want to make an
undue profit by investing capital abroad, insteag of taking risks by making
those investments in this country itself, I shall give every support and
every sympathy to every Finance Member, whether Sir George Schuster
or his successors in the spacious davs before us. (Hear, hear.) Sir,
every inducement should be given to Indian capital for its investment in
this country itself, and everv artificial inducement must be taken away
for the investment of capital abroad. Why, may I ask, is our industrial
life so poor in spite of our vast industria] resources, our great industrial
wealth, our thrifty population and the vast amount of cheap labour in this
country? It ig because our capital is shy. Our capitalists are more will-
ing to invest their resources abroad than in this country itself: and unless
ang until we make up our mind, in the higher interests of the nation as
time and again pointed out by people associated with the development of
Swadeshi industries, unless and until we make up our mind that our
capitalists shoulg be given every attraction to develop the industrial life
of this country, until such a thing comes, Sir, there can be no hope of
increasing the sources of taxation in this country itself. Today we have
been protesting—rather vesterday we did—that the taxable minimum
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should have come so low as to affect the poor clerk getting less than
Rs. 100 a month. I have always felt, as I said in this House and outside
this House, that the limit of taxable capacity, so far as the poor people
are concerned, has been reached. I am anxious that some way should
be found so that the taxable minimum will not be the earning of Rs. 1,000
a year, but Rs. 2,000 a year as before. How are we going to reach
that stage? If you do not want to tax the man who makes profits abroad
and brings it into thig country, if you do not want to tax him, you will
have in the alternative to tax the poor. It is a tragedy that in this
country the sources of taxation are not 8o widespread as the
sources of a small country like the United Kingdom, with =a
population of 45 million o¢nly; that with the population that we
h.ave, that vast and colossal population, that ever increasing popula-
tion, we have been actually taxing the innumerable poor, but that
whenever a suggestion is made that the rich must be prepared to be
taxed, every opposition is offered and proposals are made to circulate
and re-circulate Bills so that public opinion may express itself. Why,
may I ask, was not the Finance Bill thrown out, because the taxable
minimum came so low as to tax people getting only Rs. 1,000 a year? It
wag not thrown out, because this is not the poor man’s House: it is the
rich man’s House, and that is why when the rich men ought to be taxed,
we are told: ‘‘Circulate, re-circulate’’ the Bill. The practice that is
commended to us is: Promise, pause, prepare, postpone ang end by
letting things alone.”’

Bir Cowasji Jehangir waxed eloquent over the bringing of a matter
of this kind at the fag end of the Session. It does not look as if we
have not yet reached the eng of this Session. I believe at any rate that
some Honourable friends on our side do not want to hurry. They did
not want to sit lato hours into the night. Surely it is not for us who
represent constituencies to come and complain: ‘‘We are nearing the
end of the Session’’. Measures have got to be taken during the Session,
whether in the beginning or at the end and it is not for us to dictate to
the Government that you must bring forward this measure now and that
measure some other time. Bir, we are going to have responsible Govern-
ment. Which Opposition, may I ask, can dictate to the Government
when you should bring forward a measure? B8ir, I was witnessing an
important meeting of the House of Commons which ended in an uprosr,
because the Opposition dictated that so and so should speak from the
Government Benches. It was the President of the Board of Trade whom
the Opposition did not want to hear—it wanted the Prime Minister, Mr,
Ramsay Macdonald was then the Opposition leader,—Mr. Baldwin did
not budge an inch. Honourable Members behind Prime Minister, Mr,
Baldwin, rose to points of order: ‘“When did the Opposition dictate to the
Government that 8o and so should speak?” Similarly it is not for us to tell
the Government when they should bring forward which measure. A
Government, which wants to carrv its own measures, a G0vernmen§ which
wants to pass its own legislation, will certainly choose itg own time. T
can understand my friend, 8ir Cowasji Jehangir, saying that they have
waited for this convenient time, but who made it convenient for the
Government? If we have no hold on the Opposition, if we cannot kee.p
Opposition Members for important debates, eurely it is not Government’s
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fault. We ought to improve our position. Sir, I knew in the old days of the
Assembly Honourable Members stuck to the end. It gave no quarter to the
Government, it asked for no quarter and I at any rate will not in a
suppliant style téll the Government: ‘‘This is the end of the Session’’.
If there are absentees on this side, no doubt the constituencies of theirs will
note their absenteeism and deal with them as they ought to be dealt with,
but so far as we are concerned, we are not to blame, when many on the
Opposition Benches are not present when an important Bill like this is
being taken up.

Bir, we were told, what about those affected? Whenever a controver-
sial Bill is brought forward, there will be people affected. That does not
matter so long as we are sure of our ground. It is not for us to say that
there are people affected and we tnust consult their opinions. In every
big measure that is brought forward, so long as there is an Opposition on
this side of the House and the Opposition does its duty, that Opposition
will oppose the Government; and you can every time tell the Government
that as there are people affected outside, please circulate the Bill, and so
on. Sir, that kind of argument of Sir Cowasji Jehangir does not appeal
to me very much. I remember the late ILeader on these Benches,
Pandit Madan Mohan Malaviye, telling his followers on every important
occasion that they should deem it as a great obligation, as a conscientious
duty to be present in the Assembly till the very last day. 8ir, when the
late Ieader of the Nationalist Party, who is leading a great movement
-outside, wag in this House, he always felt that it was a duty for everyone
.to be present throughout the Session.

Sir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): Does not the present Ieader of the Opposition command
the same confidence and respect of his Party?

Mr. 0. B. Ranga Iyer: My friend, Sir Muhammad Yakub, is very
humorous as he always has been, and when the Leader of my Party rises
to speak, I am perfectly sure that if he fesls that that question should
be answered, he will answer it. I was only referring to the argument of
my friend, Sir Cowasji Jehangir, about Honourakle Members going away
and Sir Hari Singh Gour’s predecessor making a statement on that matter
that every Member should stay on and do his duty. Sir, my friend, Sir
Cowasji Jehangir, said that a particular sub-clause has got to be examined.
Surely, if the sub-clause is objectionable, and I dare say he will be able
‘to prove that it is objectionable from his point of view, and if we, after
examination of that sub-clause, find that it is equally objectionable, then
no doubt it will be easy for us to come together. At this stage I follow
‘his good example of not going into the merits of the gub-clause; I would
rather concentrate on the main issue,  whether we should circulate the
Bill or vote on it on the floor of this House, o

On the guestion of circulation there ought to be no difference of
opinion, especially when this Bill has been before the country for all these
six months. Surely in gix months we otight to be abld to forth an opinion.
The section of opinjon affected, if it is conscibus and if it ig infotmed of
‘what is happening in the Legislature, surely should inform iis fepresenta-
tives as to what they think of this measure: and I am sure when my
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esteemed Leader, Sir Hari Singh Gour, rises to have his say, there will
be abundant evidence that the affecteq parties have not been altogether
silent, which incidentally will also be abundant proof that there is no nced

for circulation.

[At this stage Mr. President (The Hoxourable Mr. R. K. Shenmukham
Chetty) vacated the Chair which was occupied by Mr. Deputy President
(Mr. Abdul Matin Chaudhury).]

There was the question of the Indians saving their incomes overseas
4. n nd bringing them to this country. Nobody talked of the
®- 7 Europeans taking away their profits and bringing them back if
need arose, if their factories here were working at o loss. But these
are cohtroversial matters into which I will not plunge. I concentrate
purely on the question of the circulation motion and that motion should be

defeated. (Applause.)
Several Honourable Members The question may now be put.

Raja Bahadur G. Krishnamachariar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural): Sir, I congratulate the Government on their latest
recruit in my friend, Mr. Ranga Iyer. I have got the highest regard for
the Honouravle Sir George Schuster’s powers of eloquence and persuasion.
but even he could not have supported his case so nicely, so strongly and
with such great eloquence and force as my Honourable friend, Mr. Ranga
Iyer, has done. By the time he returns from the Joint Select Committee,
I hope the Government will find him a pillar of strength and may he live
long to support the present Government and the future Governments
that may come into existence. I thank him for having shown a little bit
of consideration for that unfortunate class the capitalists, and said that
they were entitled to his sympathy, although I have not been in a position
to understand what it is that has provoked the wrath of my friend, Mr.
Jadhav, against them. If Mr. Jadhav had been in practice, ag it has
been my misfortune to be for some time in my life, he would have
found how many capitalists have got to go to the Court and as Sir
Richard Garth, the late Chief Justice of Bengal, said, the troubles of the
decree holder commences after obtaining the decree. How many of these
smiable gentlemen, who have incurred the wrath of my friend, Mr.
Jadhav, are able to recover the principal alone, leave aside the interest.
It is only those who are accustomed to the operations of the law courts
can know. However, it is just as well that my friend, Mr. Ranga Iyver,
in his enthusiasm to support the Government has extended his sympathy

to this class.

Sir, when the motion for the second reading of this Bill took place, T
was reminded of an old Tamil proverb: A hungry man looks into his past
account. The man has not got money and he does not know how he can
make both ends meet. He is perfectly sure that all his previous accounts
have been squared up and vet he takes up his accounts and turns them over
page after page upon the off-chance of finding some arrears from somewhere
g0 that he might realise them. It struck me that in spite of the two defeats
in connection with the same Bill, my Honourable friend, the Finance
Mernber, has tried his hand a third time upon the principle of that proverb.
But I am grateful to him. I belong to a race which hag been proverbially
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grateful and I am very grateful to him for the great concession though
hedged in by a difficult condition that he has made regarding the agri-
cultural income, but as it forms the subject of 2 separate issue, I shall
not trouble the House with any further observations in that connectxon
But notwithstanding that gmtltude there are certain matters which I
have got to place before this House, always confining myself in the wake
of my Honourable friend, Sir Cowasp Jehungir, to the particular question
at issue, namely, circulate or not circulate. Sir, in the southern districts
of my Presidehcy there have been a lot of emigration into the Malaya
States, Mauritius and other places where they could trade. Four Presi-
dents of the District Board of Southern India have been telegraphing
to me for the last two or three weeks asking me that either the Bill should
be opposed or that a motion should be made that it be circulated so that they,
might consider the whole position. 8ir, it is not an unusual thing to ask.
If T can put a question which probqb]) will be considered as impertinent
by some of my friends here, may I ask how many of my Honournble
friends over here study every Bill before they come to this House for
its discussion? Some of them are technical and for others we have not
got time to read and, therefore, we come here, stand up, say something
and then we are quite satisfied and we go back home with the idea that
we have done a good day’s work. That is all right so far as we are
concerned, but that is not the case with those persons whc have got to
pay. Tt 1s all very well for you to make a speech which is good, bad or
indifferent. Some gentlemen say that you waste the time of the House;
others say you did a very good thing in taking up the time of the House.
But between them both is the man who pays in consequence of the
operation of this Act. It is he who has got to say whether everything that
can be said has been said in this House and it is he, who, though defeated,
will be satisfied because in this world everything depends upon the indivi-
dual’s previous karma. He will have at least this satisfaction that he
tried his best to see that all these points have been thoroughly threshed
out. Sir, that being the position, there is absolutely no harm and there
is absolutely no loss if vou could wait for another three months. There is
one very important reason why this Bill might remain in abeyance for
three months. My Honourable friend talked of Federation. I hope the
Federation is coming. I myself have my ‘‘doots’’ as the Scotch say.
But if the Federation ever comes, though 50 per cent. of the Indian States
have to join it, a Roscrve Bank has got to be instituted, you have got
to see that the budgetary position is so strong and that there is absolutely
no other difficulty in forming this Bank. All these conditions may be easy
of fulfilment, but to me it looks as though they are as distant today as
ever. Supposing the Federation comes, the moat important questlon to
consider would be how far a double taxation of the income, which originally
acerued in an Indian State, be dealt with. That natter, so far as I have
been able to read the White Paper, has not been properly discussed for
the simple reason probably that it is not yet a live issue. After all T do
not agree with my Honourable friend, Mr. Ranga Iyer, that there is nothing
lost in trying to satisfv & man or to make him feel that justice has been
done. You may do justice; I have no doubt that vou intend to do justice.
But the most important principle to apply in the case of doing justice is
that you must convince the other fellow that you have done justice. It is
that ‘which would make. your position strong, and I submit, Sir, that if
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only out of justice to these people, who have gone out of the country and
who have tried to save money and whe will have to bring it here some day,
their case should be properly considered by us before we pass this law.

There are two other matters: I do not know if I would be in order in
making reference to them now, but they too ought to be considered. The
first is that, according to the existing law income in an Indian State
which has once been received cannot be said to be received again in
British India although it is brought here. That is, therefore, exempt from
taxation. For instance, if you received income in an Indian State and
then brought it whenever you liked, whether now or after ten years, that
income is not supposed to have been received in British India and con-
sequently it cannot be taxed as the law ut present stands. My authority
for the position is the well-known case of Sir Ali Imam, and another more
important and big case from the Frontier Province decided by the Punjab
High Court, and I believe one very important case of the Nattukottai
Chettiyars in Madras. So far as that position is concerned, I do not sece
that the Bill has been cons‘dered; and another matter, which my Honour-
able friend, Sir Cowasji Jehangir, referred to in the speech on the second
reading and on the faith of which I said I would not suy anything as the
Bill only goes to the Select Committee, is that the effoct of this Bill is
to tax capital. Now the report of the Select Committee or the Bill itself
does not say anything about it nor does it removeq any objection with refer-
ence to this phase of the question. And it is this which is stressed a
great deal by those gentlemen in South India, the Presidents of the
District Boards that I referred to. I say upon these grounds thst there
“will be nothing lost, putting it at the lowest possible ground, that the
Bill should be circulated for opinion.

Several Honourable Members: The question may now be put.
Mr. Deputy President (Mr. Abdul Matin Chaudhury): The question

‘“ That the question be now put.”
The Assembly divided :

AYES—36.
Acott, Mr. A. 8. V. Megaw., Major General Sir John.
Ahmad Nawaz Khan, Major Nawab. Metcalfe. Mr. H. A. F.
Allah Baksh  Khan Tiwana, Khan Mukherjes, Rai Bahadur 8. C.
Bahadur Malik. Rafluddin  Ahmad, Khban Bahadur
Amir Huesain, Khan Bahadur Saiyid Maulvi.
Bajpai, Mr, G. 8. Raghubir Singh, Kunwar.
Clow, Mr. A. G. Raisman. Mr, A.
Dalal, Dr. R. D, Rajah, Rao Bahadur M. C.
Dutt, Mr., Amar Nath. Rastogi. Mr. Badri Lal.
Dutt, Mr. G. 8. Rau, Mr. P. R.
Ghuznavi. Mr. A. H. Ryan, Sir Thomas.
Gidney, Lieut.-Colonel Sir Henry. Seaman, Mr. C. K.
Hezlett, Mr. J, Bher ‘Muhammad Khan  QGukhar,
Tsmail Ali Khan, Kunwar Hajee. _Captain.
Jawahar 8ingh, Sardar Bahadur 8ingh, Mr. Pradyumna Prashad
Sardar. Suhrawardy, Sir Abdulla-al-Mdmnin.
Joshi, Mr. N. M. Tottenham. Mr. G. R. F.
Tal Chand, Hony. Captain Rao Trivedi, Mr. C. M.
Bahadur Chaudbri. Yakub, Sir Muhammad.
T.each, Mr. A. G. Yamin Khan, Mr. Muhammad.
Maswood Ahimad, Mr. M.
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NOES—41.

Anwa.r-ul?Azim, Mr. Muhammad. Muazzam  Saheb  Bahadur, Mr.
A_zhar Ah,l Mr. Muhmad. Muhammad.

Biswas, Mr, T, C. o Mudaliar, Diwan Bahadur A. Rama-
Chinoy, Mr. Rahimtools M. swinti,

Das, Mr. B Murtuza Saheb Bahadur, Maulri
Fox, Mr, ;_:,B- . Bayyid.
~ Gour, Sir a Bingh. Neogy, Mr, K. C.

Gunjal, Mr. N. R ’ Pandian, Mr, B. Rdjiram.

Hudson, ‘Bir Leslie. . Pandit, Rao Bahadur B. R.

Ibrahim Ali  Khan, Lt. Nawab Parma Nand, Bhai.

Muhm?d. Patil, Rao Bahadur B. L.

Jadhav, Mr. B, V. Rajan Bakhsh Shah, Khan Bahadur
Jamqa, .,Mr. F. E. Makhdum Syed.

Jehangir,” Bir Cowasji. Rangs Iver, Mr. C. 8.

Jog, NIr. 8. G. Scott, Mr. J. Ramsay.
Knshna.mao,tm.riar, Raja Bahadur G. Sen, Mr. S. C.

Kyaw Myint U. Singh, Kumar Gupteshwar Prasad.
Liladhar Chaudhury, Beth. Singh, Mr. Gaya Presad.

M?ckenzie, Mr. R T. H. Smith, Mr. R.

Misra, Mr. B. N. Sohan Singh, Sirdar.

Mitra, Mr. 8. C, Thampan, Mr. K. P.

Mody, Mr. H. P. Uppi Saheb Bahadur, Mr.

Morgan, Mr. G. Ziauddin Ahmad, Dr.

The motion was negatived.,

Mr. O. C. Biswas (Calcutta: Non-Muhammadan Urban): Sir, I am
somewhat surprised to find that my friends, Sir Cowasji Jehangir, Mr.
Jadhav and Raja Bahadur Krishnamachariar, are now so loudly demanding
that the Bill should be circulated for opinion. I was just turning up the
Assembly Debates of the 16th February when the Honourable the Finance
Membet brought forward the motion for referring the Bill to Select Com-
mittee, and, reading the speeches which were made by my friends on that
occasion, I find that every one of them supported and enthusiastically
supported the motion for Select Committee. Not a single suggestion was
made on that occasion that the Bill should go to the country for opinions.
On the other hand I find that Mr. Jadhav went out of his way to con-
gratulate the Finance Member on the wisdom he had shown in asking for
a reference to Select Committee and avoiding a rambling discussion on the
fioor of this House.

8ir, the Bill has come back from the Select Committee with the rigours
of the original provisions very much softened down and we find the further
assurance given us by the Honourable the Finance Member today so far
as agricultural income is concerned. My friends have been so loud in sug-
gesting that the country should be given an opportunity to express an
opinion on this Bill; they were. however, oblivious in the Select Committee
of the specific points which had been made on the floor of the House on
the last occasion. They forgot all about agricultural income, and it was
left to the Honourable the Finance Member here now to give us an
assurance on that point. Possibly, my friends were so anxious to save
themselves from what they call a levy on capital that they forgot all about
the poor agriculturists. That is the way, Sir, our friends in the Select
Committee did their work. Speaking for myself, I am not prepared to
accept this demand for circulation at its face value. I look upon it more
as a dilatory motion than anvthing else. After all, what is the principle
the Bill stands for? It does not contain any new principle. If you look
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at the Act as it stands, you find, Sir, that income which is earned abroad
ig taxable. All income is liable to tax, ‘‘if it is received in British India’".
All that is now being sought to be done is to make it taxable irrespective
of how long after its accrual it is brought into British India. The prin-
ciple, as I have said, is already recognised in the Act. Look at section 4,
it says:

*“ This Act shall apply to all income, profitg or geins, as described or comprised in
section 6, from whatever source derived, accruing or arising, or rec¢ived in British India,
i)r deemed under the provisions of this Act to accrue, or arise, or to be received in British

In other words, the categories of income which are taxable under the
Indian Income-tax Act are (i) income accruing or arising in British India,
(ii) income received in British India, and (iii) income which may be deemed
to have arisen, or accrued or been received in British India. In sub-
section (9) of section 4, as it now stands, you find one particular case
where income is ‘‘deemed’’ under the Act to accrue, arise or be received
in British India. It is restricted in its application to the case of profits
or gains of business, and lays down in regard to income of this nature
that such income, aceruing or arising out of British India, shall be deemed
to have dcerued or arisen in British India, if it is received in India within
a certain specified time. If you accept now the provisions of this Bill, the
result will be that this restriction to profits and gains of business will be
done away with, and its further effect will be that income of all kinds,
irrespective of the vear in which it is earned abroad will be subject to
income-tax when received in British India. The point I wish to make is
that income other than pyfits or gains of a business is also subject to Indian
income-tax now—I mean such income arising abroad—it is subject to Indian
Income-tax, if received in British India. But in the case of such income,
i.e., income other than profits or gains of a business, arising abroad. it
would be income of the year in which it actually accrues and not of the
vear in which it is received in British India, so that if you take it along
with section 8, which is the charging section and which says that income
of the previous vear only shall be chargeable, such income practically
enjovs exemption. You have only to postpone the remittance of such
income, that is, income other than profits or gains, for one year to evade
the tax. That will no longer be possible now.

Sir OCowasji Jehangir: A new interpretation of the Income-tax Act for
you (addressing the Honourable the Finance Member).

Mr. 0. 0. Biswag: TIn regard to income from business aceruing out of
British India, you avoid the tax by postponing its remittance to British India
for three years; in regard to other income, you evade it by postponing remit-
tance for one vear. So I say, Sir, there is no new prmylgle put forward
in this Bill; the principle is all there alreadv in the cx'ls.tmg Act.. The
excuses which were available to parties hitherto for z_a.vmdxng taxation, by
postponing the remittance of income by three vears in one case and for
one vear in the other, will now be done away with. That is all. There-
fore. T do not see that we shall gain anything hy cireulation of the Bill for
the opinion of this country, unless it is merelv to delay the passing nf thiz
measure.
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Sir Leslie Hudson (Bombay: European): Sir, as regards the question
of circulating the Bill for further opinion, the Honourable the Finance
Member expressed himself in hardly measured terms in regard to the fact
that the Bill has already been before the Honourable Members of this
House for seven months. It is true that when the Bill was first published,
it seemed to most of us to be a very simple Bill and to have no great
difficulty about it. It was not until the Bill was almost in the throes of
the Select Committee that certain possible hardships occurred to us as
being likely to arise out of this Bill. There was a fear engendered that cases
might be affected which were not intended to be covered by this Bill,
Cases occurred to us, genuine cases, of companies operating both in India
and abroad in Great Britain, where this Bill might very seriously affect
the sterling reserves of such companies when brought into this country.
It is true that people should of course be prevented from evading the
taxes which they are legally bound to pay. It is true that they should be
prevented from evading taxes by keeping their income outside India; but
it is also true that capital should have no barrier raised against it which
would prevent it coming into this country. I understood the Honourable
Sir George Schuster to say that he did not anticipate any hard cases. It
is unfortunately our fear that there will be hard cases and it is because
of that fear that we have not viewed this Bill recently in quite the same
fuvourable light as we did when it was first placed before us. The Hon-
curable the Finance Member, however, went on to say that he would
welcome a Committee to advise him in considering such cases, and I under-
stood him to say that he promised that if there was a prima facie ‘‘hard
case’’ caused by the Bill which the Bill is not intended to cause, he would
give his emphatic guarantee that Government would bring in legislation
to amend the Act in such a way as to prevent the recurrence of such hard
cases. I hope that the Honourable the Finance Member will be able to
give us an unequivocal and unconditional assurance that he will be willing
to accept such a Committee. If so, I should be prepared to vote against
circulation of the Bill; but if he i unable to do so, then I shall have to
vote for circulation. I would suggest that quite a small Committee may
be formed, a Committee of three, a representative each of the Associated
Chambers of Commerce and the Federation of Indian Chambers of Com-
merce and the Government nominee. They would provide the expert
knowledge competent to deal with any such cases that might arise, and
would command the confidence of commercial people and the tax-payers
of this country.

The motion before the House is for circulation. The Honourable the
Finance Member’s opposition to this course appeared to be largely on
somewhat personal grounds, as he considered that the House should have
come to some decision before the expiry of seven months from the laying of
the Bill before the House, and also for reasons of convenience. But I think
these matters are somewhat beside the point. Genuine apprehension has
certainly come to light and I hope that the Honourable the Finance
Member will be able to give us a definite statement, that he will be able
to give us a categorical assurance of the setting up of the Committee
which T have suggested, and secondly that in the case of prima facie hard
cases Government will bring in the necessary amending legislation. If this
it done, the apprehension which is held by myself and by those of my
Party will be very largely me¥. |
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Mr. Muhammad Anwar-ul-Azim (Chittagong Division: Muhammadan
Rural): Mr, Deputy President, it is not at all necessary for me, a layman,
to intervene in this debate, but I think those of us who are not at all
mterested in foreign investments must have our say. I do not know
if this Bill will not touch incomes accruing from tea estates situated
in Native States here in this country, and if that affects them, it will
affect many of us also. My Honourable friend, the Finance Member,
tleaded with very great vehemence why should this House not hit at
some measure by which the distress of the tax-paying public will be
alleviated to a certain extent. But I am sorry to find that he has
not given us the actual figures. I do not know whether this is likely to
balance his Budget altogether or whether it will be such a windfall that
it will not be required to have recourse to the Finance Bill next year.
But, in the absence of that, it becomes very difficult, especially for a
man of my position, here in this House to decide one way or the other;
and if Government are inclined to examine certain cases which have been
put forward by the Leader of the European Group, perhaps that might
meet my objection.

[At this stage Mr. President (The Honourable Mr_ R. K. Shanmukhath
Chetty) resumed the Chair.]

But I do not know what loss would be incurred by the Government
cf India if they accepted Mr. Jadhav’s proposal. If, by waiting for three
or four months, they are not likely to be very great losers, I do not
know why they should not accept this motion.  Certain friends have
suggested that as India is a vast country, we ought to take broadsr
views of things on national lines. I have absolutely no quarrel with
them. Perhaps if this is enacted in this year of grace 1933, the result
would be that there may be a complication if the Indian States join
the Federation. There is another difficulty. As regards the gentlemen
who are carrying on trade with the outside world and making profits
out of that business, it will be a sort of handicap to them if this Bill is
passed; and I do not know what my nationalist friends like Mr. Rangs
Iyer and others will say if thig trade is closed altogether by this Bill.
I do not know, but I thought that these gentlemen, who carry on trade
with the outside world, were reslly contributing quite a substantial amount
of money to the Indian Exchequer. My information is this, that if you
eliminate them altogether from ‘he picture, I am sure, the so-called
vationalists, for whom my friend, Mr. Ranga Iyer, and others have
pleaded, will not be able to make this country live and float.

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran: Non-Muham-
madan): Sir, on a former occasion when & similar measure was under
discussion, I said that if Government brought forward such measures,
1 shall be willing to give my suppor: to them and, it is in fulfilment
that undertaking, that I rise to support this motion.

Sir, before proceeding further to make a few remarks which T wish
tc offer on this Bill, T should like to say that T am opppsed to the
motion of my friend, Mr. Jadhav, that the Bill should !)e clrcu]atfad for
eliciting public opinion. T think that this motion of my friend is a dilatory
cne, and we should proceed forthwith to discuss the measure on its
merits, and dispose it off one way or the other. T should also .hkp to
dissent from the view expressed by Mr. Ranga Iver when he said that
it is not for us to dictate to Government what measures they squuld
introduce and when. We, who constitute the Mem})ers of the Opposition,
Have a right to know that we are not geriously inconvenienced by the
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way in"which Government bring forward their measures. The time when
thie House would be sitting was notified, . and we were under the
impression that by end of March the Session would come to & close. Since
theri the House has been sitting continuously for a number of days.
I do not object, Bir, to continuing the Session for 8 number of daws»
but those of us who have got ofher business also to attend to should.
have been mtormed beforehand as to the probable duration of the
Bession. It is not quite fair to the House that Government should bring
forward measures at the fag end of & long and arduous Bession expecting
us to wait mdeﬁmte]y as we are doing now. Fortunately, this measure,.
in my opinion, is not so contréversial, and I, therefore, lend my support
t6 the principle of it.

‘Bir, the only operahve part of the clause is this, that after the words

proﬁts and gams in sub-section (8) of section 4 of the Income-tax
Act, the words ‘‘of a business’’ shall be omitted. That was the draft in
the original Bl]l since which the Belect Committee have reported that
for the words * proﬁts and gaing of the business’’. the words ‘‘income,
profits and gains’ shall be inserted, and before the word ‘‘profits’’, where:
it occurs for the second time, the word ‘‘income’’ shall be inserted.
Now, Sir, it is necessary to refer i sub-section (9) of section 4 of the
Indlan Income-tax Act. It runs as follows :

Proﬁts and gains of a business accruing or a.msmg without British India to a person
resident in British India shall, if they are received in, or brought into Brmsh India, he
deeimed to have accrued or, arisen in British India and to be profits and gains of the year
in which they are so received or brought, notwithstanding the fact that they did not so-
accrue or arise in that year, provided th at they are so mcmved or brouzht in within three
years of the end of the year in which they accrued or arose.’

Sir, many of our capltalxsts against whom I have pot a word to sa
or this occasion, are in the habit of investing their money abroad. Tt
may be for a greater security, or it may be for accumulation of profits
and gains on their capital. Be that as it may, it is quite fair and proper
that when the accumulated profits on then- investments are brought into
British India, they should be liable to income-tax. In other countries,
capitalists invest = their monies in their own countries, with the
result that the national wealth of these countries is  increased
and trade and mdustry are given a fillip, but ip this country capital 1s
shy, and when there is a question of investing money, many of our people,
who have abundance of money to spare, invest it outside Tndia. T dp not
find fault with them, but it is only fair that the State should get their
share by way of income-tax when the accurnulated profits or incomes
from their business or other form cf investment are brought into British
India. This measure is intended to render all foreign income of a
resident in British Tndia. from whatever source derived, liable to income-
tax in British India, whenever it is received in or brought into British
India. At first it was confined only to profits or income of a business
and not to accumulated income fromn other sources. but this Bill seeks
to enlarge the scope and bring within its purview the accumulated income
or investment from whatever sources received. Sir. I do not know how
fay it will affect investments in Indian' States. but it is a matter on
which much could be said on both sides and which should be looked into
rarefullv during the course of this discussion: but so far as the broad
principle of the Bill is concerned. namely, that the accumulated profits
on investments abroad shpuld, when brought into British: Indla, be taxed,

js a principle which T am willing to support.
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Mr. Muhammad Aghar Ali (Lucknow and Fyzabsd Divisions: Mubam-
madan Rural): Slr, it was in the year 1886 that the first Income-tax Act
wag enacted in order pax:tli' to. meet the cost of the Burmese War and
partly due to the. fall in the price of silver. After so many years, this
idea has struck the present Government to .introduce taxation on .incomes.
which ane. earned .or-brought into British India from outside. I submit,
Swr, that at a. time, when we are ccntemplating a Federation, the intro-
duction of: this. measure. will also lead. to. a sort of internecine warfare
between British India-and. the: Indian States. This Bill might force the.
Ipdian, States- to- follow the.course thah we.are adopting here today, They
may also. consider. the. question .of increasing. their own. jncomes by taxing
the . Buitish- Indipn, subjects who. are. carrying, on, trade in Indian States,
end.- I, thevefore; feel that this is nat. the: proper time. to introduce this.
sorb (of legislation, When the. Federation comes into existence, whep we
are. fedarated, when. we sit- sida by, side with - subjects. of “the Indian
States, that-will ba.the best time to consider such reciprocal enactments.
At present, if we are in a hurry.to: get- more money, simply because we
are going to introduce Federation, it would be tantamount to robbing
Peter to pay Paul, because the Indian - States. will try. to. rob: British
Indian subjects -who are. carrying on their tnade in those  Indian States.
It is a sort of driving a wedge into the unity which existg between British
India and the Indikn States.. My friends are right: when  they sav thab
capital is wanted for encouraging- Swadeski and. that some of our wealthy
capitalists should invest their monev in this countrv only, instead of
investing it abroad, but by foreing this legislation, it- will be very difficult
tc force people to bring their money which thev have invested abroad
into this country. Bwv force we cannot induce people to bring back their
capital into thig country. They: will not bring their capital back into
the country unless and until Government can show that the investments
in British Tndia are more profitable. Then  and then alone, will people,
who have invested money abroad, bring it back to Tndia.  Supposing
Swadeshi is not eneouraged bv the British Government or by the Indian
Government, as we find that it is not encouraged by the present Govern.
ment, what is the sacurity in investmemts in this country?  Although,
it must be said to their credit'tha’ a lot of 'people are investing their
money - in Swadeshi enterprises .in this. country, vet people. who have
made their investments abroad, will:not -care.to bring back their invest-
ments into thig countrv without some security. Sir. nobody can deny
that Swadeshi and Indian indusbries can be developed bv investing more
money here in British India, but unless and until the Tndiens themselvas
or the Europeans from outside find that .there is. a banking'avsi(rm' in
India on a sure footing or n Reserwe  Benk is formed, it will be very
diffieult for investors from: outside or even. from British TIndia to bring
back their money. With these words, I support the.circulation. motion.

Sir Prari Singh Gowr (Centmi Provinees Hindi: Divisions: Non-Muham-
madan): The Honourable the Finance Member in making his motion }_ma
unwittingly given away his whole casc. because, in advance of the motion
for circulation, he offered what he consgiders to be an f'ﬂmj bhranch; but,
which, T sybmit, is more allied to n}:vhv‘té flag. fl'e :g@nti;:;at‘t}ge v;n;&);:
D “to_appoint a Committee for the purpose of' examinmg the WorKing
L?T}?es;iu?gﬂ;{]ihen it becornes law and ‘that 1f: thereafter; he frm.nd th!w
there were any, flaws in it. he was prepared to introduce an amending Bill
fov. the.rpurpose,of rectifying. thé mistalées-and errors or the hardships thad

r-
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may srise. This House is aware of the very large number of Bills that
have been placed on the Statute-book within the life of the reformed consti-
tution which has been in existence for a period of 12 vears, but I have
still to know of one single occasion when the protagonist of Government
came forward and said ‘‘Shut vour eyes, open your mouth. I will put
something into it, and if you do not like it, you can throw it out’’. I
have seen cases after cases in which as soon as it became tolerably clear
that public opinion should be sounded, Members of Government, and, I
may add, even the Finance Member himself on a previous oceasion, not in
this connection, but in another cognate occasion, immediately conceded that
it was a case for circulation and he was prepared to accept such a motion.
It was not for the purpose .of defeating the Opposition of the disciplined
fanks that the Finance Member commands. It is, I submit, by the moral
suasion that we can exercise at the fag end of a weary Session that we
hope to win the purpose we have in view.

My Honourable friend, Mr. Gaya Prasad Singh, dissented from the
speech of my friend who comes and goes like a meteor in this House by
protesting against the production of highly controversial measures at the
fag end of the Session. Speaking for myself, I have felt that after a long
and tedious work done in this work conscientiously and those who do not
do their work conscientiously cannot understand me that it is difficult to
undergo the travails of a prolonged Session. ‘Sitting as we do here from
11 o'clock day after day and watching and listening to the vagaries of
Members around me, it is not an easy task after two months of vigil to
be told that my labours were not at an end and that I should have to
wait for 12 days or 20 days perhaps according to the business that the
Government may bring forward. I emphatically protest against it.

Mr, O. 8. Ranga Iyer: How long does the House of Commons sit?

. Sir Hari Singh Gour: My friend enaculates: ‘‘How long does the
House of Commons sit’’. We are not & House of Commons. My Honour-
able friend should not live in that delusion. My Honourable friend may
aspire one day to sit on the Treasury Benches, but no Member should
suffer from the delusion that we are a “Jouse of Commons ‘and that Gov-
ernment are a Government made by Members of the House of Commons.
8ir, I emphatically protest against the introduction of highly ‘controversial
and knotty measure at the fag end of an extended Session. When vou
have .done your work from 11 to 5, one is in an extremely difficult position,
Many.of us have limited brains and suffer’ from what is characteristically
known as brain fag and we are not able to carry in our heads highty con-
troversial questions. that arise after a certain stage, especially when the
temperature mounts up to a degree that éven the whirling of fans is not
able tn cool our brains. B

Now, Sir, turning to the question with .which we are .confronted, my
Honourable friend, Sir Cowasji Jehangir, has:left very little more to be
gaid in favour of his support for -circulation. . Honourable Members. will
find a8 he has pointed out that this identical question engaged the attention
of the Select Committee whieh consolidated the Act of 1922 and that that
"Belect Committeé as well as the House. were confronted with one very
great, difficulty, s difficulty which the House should carefully consider and
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ponder over That difficulty was how to distinguish eapital .from income.
If money comes into the country, which is the accumulated capital and
#avings of a lifé time, how is the taxing ‘officer, at the end of the year,
when he taxes the money which he has brought to his home land ~ .~ . .;

‘Sir Muhammad Yakub: May I know if this is an argument in favour
of circulation ? S

el

Sir Hari Singh Gour: I do not give way.

‘8ir Muhammad Yakub: On a point of order. "The motion before the
House is that the Bill should be circulated for eliciting public opinion,
The debate on this motion ought to be confined to arguments in support’
of circulation and snything, which is beyond the scope of that motion,
should be irrelevant. I, therefore, ask your ruling as to whether the:
darguments which are being used by my Honourable friend aré relevant to’
this subject and whether it is in order. ' )

Mr. President (Tlie Honourable Mr. R. K. Shanmukham Chetty):
When the circulation motion was moved, the Chair ruled that the discussion
would comprise the amendment as well as the original motion so that we
may have one comprehensive discussion and the Honourable Member is,
therefore, in order.

8ir Hari 8ingh Gour: Now, Sir, what I was going to submit to the

5 Honourable Members for their consideration was that the main

PM- difficulty with which the Select Committee was in 1922 con-

fronted was how to distinguish capital from income, and they came to the
conclusion that it was difficult and in many cases . . . . . .

Mr. N. N. Anklesaria (Bombay Northern Division: Non-Muhammadan
Rural): On a point of order, Sir. Is the Honourable Member entitled to
repeat exactly the words which he uttered in this House in his previous
speech on this very Bill?

Sir Harl Singh Gour: And the Committee in 1922 and the House.
decided that the simplest plan which the assessee would understand, which
the incomo-tax officér would understand, was to fix a rule of limitation,
with which lawyers are familiar, that, whatever is accumulated for- three.
vears and is brought into the country shall be treated as capital and what
is' mot brought into the country within those three years will be treated- as.
income. and that is the provision which was inserted in 1922. Now, for.
these 11 yeais or more, that provision has been working und.therc is. no
suggestion that that provision has ecaused any hardship or that it has niled
to work in practice. Now last year or it was the year before last whgn.
the Honourable the Finance Member piloted 8 much more ambitious Bill
before this House lkmown as the Foreign Income-tax Bill, in which .he
sought to include all incomes whether arising in British India or outside
for the purposes of assessment, that Bill was circulated and the bulk of
the opinion received on that Bill justified the course which this House to?k
of throwing out that measure. Consequently, so far as the present Bill
is  concerned, the present Bill now seeks "to '1ntro§qce' a slmx.lar but,
at the same time, a distinct principle. The present Bill seeks to introduce
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the principle ~ tHat all profity and gains_ arising irrespective ' of
titlie aHl' blought loto Britigh" India Shall be faxﬁblé'%indér" the Income-
%a: Act. (‘f)iuu{h Bakladur'A.' Ramadami Mudaliar: **After April, 1938.")
'hat is a detail. This raises once more the question as W you are
gding to dedide''what fs inddme and Wh?at 72‘ gaﬁiﬁﬁg Th':g "tl;]gé's’tii)nﬁvill
once more come up, and here the Select Committee found that it was
difficult to distinguish income from capitgl; and as the influx of money
that comes into British India will' be Bubjected to income-tax and the
burden of proving that it iy not in¢ome-tgx, woul bel 80. onerous upon the
alllbsics 'thqqig@ W;ol’{tl)‘@_be 1o ‘tobny’ cases difficulf, i not itapossible, for
Bt o' sustaih the urdetl, we Suggested; that, While we were perfectly’
p?eﬁax:e& to allow 'ﬁh; amendn 'éht(o “,‘cliuﬁé d),” we were 1ot '
pérgd. to. aflow t e déletion of clausé (D), Byt when we fq _ )
o‘g_t:yﬁtgd’ in thé %lq’j, ‘Cb,zhmfﬁ,ﬁee, we once more were relegated to the posi-

equally pre
ourgelves

tion'it’ Which the ‘Select ‘Committee dfll‘z%z;ﬁﬁ.n_d itgelf of having tq sound
public opinion in what way to deal with the situation, which neither the
public opinion in 1922, nor indeed the Sglect Committee, nor indeed .the

Fixst Assemibly was able to, splve ofhgrwise than by enacting the rule of

practice ‘to Which I have adyerted. "Now, Sir, these are, thergfore, tﬁe
prima facie grounds for circulation. I wouﬁ‘ | further point out to the
Honourable Members that though the Honourable the Finance Member
has said tha! this Bill has been before the House for seven months, the
Finance Member must be aware that a number of 50 odd Bills also have
b en“}')efoi'e' t}i'lis',‘Hquﬂle, some official, some of them non-official, and if
the public were to interest themselves in the study of all these Bills that
are before this House and were to frame opinions and send them up to the
Government of India, the spacious archivées of the Government of India
would not be sufficient to hold them and then the population of India
would be engaged, not in their normal occupations, but in the study of
Billg introduced and pending before the Legislatures.  Does the Honourable
tHe Finardce Member suggest in 411 seriousness that all Bills that are in-
tréduced into thi§ House' should be given opinions upon by the public
without their being invited to do s0o? And yet that is one of the arguments
which my Hopourable friend, the Finance M_er_nbgn;, uses for, opposing the
mbtion for circi:]atibn;"' oo B B o

DR

Now, Sir, a great many of my Honourable friends who have spoken
against the motion for circulation might perhiaps pausc and reconsider the
pouition: with ‘which they would find thémselves confronted if they give a
mormeént's thdught and reflection’to ‘what this Bill really implies. Honour-
able Members Will fidd that my friend, T think, Raja Bahadur Krishnama-
chariar, referred to 4 large’ numbet of telegrams that he received
frony various patfs of the éduntry asking the Members to ‘oppose this Bill
on’ varidus giounds: T too have been ‘the résipient of some of these tele-
gthms; but, iif addition to'thesh Yelograms and letters and ‘other representa-
tions™1" hdve received from the country, I was greatly interdsted, and I
nd¥d hardly sky influetited By d'i"eptgse‘n‘l?atidq that I reckived from a leading
otgah of piible opirtion 'in Bingapore ‘kddwn as the Malay Tmibune, and
thiRkifg ‘that' thit orgin of public dpifion voiccs the feelings of the resident
TridiansToverscas,’ T todk the liberty of sending the letter in original to the
Hdtourtible the' Pinance Metiber ‘and askinP Him'to read it which, I am’
suve, ‘W Hid. “ He' préinised’ ty ffame » Feply and I hope that that reply.
is-bytthis time ready . . . . . .
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The Honourable Sir George Schuster: It has gone. It went about a
fortnight ago.

3 i obtdsd. A48y w. Qlil ) wagedo o T R [T PO
v S gmaﬂ" But whether thm reply iy ready or not, the fact
Jemams that the arﬁurge‘nf,s‘ hat are clinched in thie letter, written on the
Anspiration, of ‘the Tndign traders in Singgpore and the Federated Malay
f? es, will hear g short, ummarizatiop,. Let me give a few facts to the
) ) bk f«: i PR T L B P R e G
onourable Members of this House. The editor of this organ says:
“‘The Bill moved by the Honourdﬁefhefl"inhnoe Member"
—and this letter is dated Singapore, Maréh the 16th, 1983— -
“in éhe'fi\(ﬁ:!'ll ﬁgﬂn't'ive‘ hsééhiﬁ'ly 'on Febi'uary ; Gth"!t;o‘i,:n'neqd the,I;Jt'ilul Incclt'me
‘i Aot has créated doubts in the minds of many In'diul{s in Malay as to what exactly the
scope of the newly propased amendments is. 1 have received a number of inquiries from
local Indians as to whether income-tax will be levied upon their remittancea home. B8ir
George Schuster is reported as having said in his speech on the subject that the Bill was
hot as ambitious & meagure as that discussed last year régardipg tax on ingomes wherever
and however-earned in foreign countries. He declared in another place that he was sure
that all would agree that persons and investors abroad should not be placed in a more
Aavoprable pﬁgnt,xon than his more patrigdig, compeers who have invested monay in Indian
socurities. The ,Indu;nyopm{nun;ﬁy in Malaya, 8a youareno doubt aware, includes many
Chettiyars, ‘bankers and others for whom in the majority India is still home gnd the greater
spert. of theirincomes finds its way in due course to their motherland. It is, however, a
optter, which, greatly ooxkoem t.hbtr,n whether the G,:vommant of India eonoem::e;:
xtending the Income-tax Act to qmbrace them ; and, if g0, how and where the tax, will:
'g:peqqed a\ntg ,égﬂqctgd and ,l;ow' .qa?ﬁer‘entiotion’a bﬂ't.\'leﬁl{ capital and . incame will be
‘assessed in the case of bankets and how it will be'pogsible to decide in the case of men with
&miller incomes whether they have éarned the minimum of Rs. 1,000 (mark these words)
4n @ yoar.. These and, similar questions are eagerly.and anxiously asked by Indians here
'ﬁ"d' I I, bp grateful if you will kindly, favour.,me with a statgment an the, proposed
‘Iheame-tax amendment as affecting overseas Indians who have not permenently sovered
‘{tieir findnclal felations with the home countty."”

s N,ipw, ,tilieée are the few of the many questiops that agitate the minds.of
Indian traders overseas. (Mr. S. C. Mitra: ““What was the reply to that
Jetter.” T do not know what the reply was. 1t was never sent to me.
This lefter was addrgssed to me and unother letter, Sir George Schuster
informed me a verbatim copy of this . . . . .

', o . NP PR S . Co . PO
) 1‘11. Honoiirable Sir George Schuster: I received an identical letter
which 1 snswered abeut a fortnight ago. I shall be very pleased to tell
the House what my answer was.

- fr.'s. ‘0, Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
‘madan Rural): Our doubts are removed now.

_ 'ﬂfg‘ﬁm ."Sln(hﬁoux . An exactly identical lotter was received by the
ﬁé@qur&ble the Finance Member. Now, Sir, what is the reply to these
numerpug questions? It will not do merely to say that the Honourable
the, Finance Member has given, a reply. I think these people who heve
got their doubts are equally entitled to be heard upon the reply which the
gonoumbl.e the Finance Member has sent to them. In all fairness should
they mot be heard in respect of the income which they make and the
‘capjta}. which they accumulate and which they wish to remut to their mother-
land, after years of toil in a foreign country under #n slien rule? Tt they
wapt, this, then ,surely the Jeast that this House can do is to aceept the
niotion of the Honourable Mr. Jadhav. There ‘s inothing logt indeed &y
circulating this Bill to people in India, in the Indian Sthtes and in the
overseas Dominions of His Majesty where Indians reside and have carried
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on trade for several generations. The Government will feel stronger after
“the accumulation of opinions from these sources. They will come with re-
“inforced strength and the opposition they might offer to the further progress
“of this Bill would be done in the face of the volume of opinion if favourable
‘to the Government proposals. Some of the Honourable Memberg have
described this motion as a dilatory motion. I understand, Sir, the term
dilatory motion to mean a motion when & motion for consideration is
sought, to defeat it or circumvent it by the adoption of this device, But
when you give a definite time that the reply shall come before the next
"Simla Session which, in the ordinary course, will be held in September,
can anybody describe this motion as a dilatory motion?

_ Mr. M. Maswood Ahmad (Patna and Chota Nagpur cum Orissa:
“Muhammadan): Will there be a Select Committee algo after this?

Sir Hari Singh @our: Not necessarily. I, therefore, submit that the
‘motion is not dilatory and I submit that a strong prima facie case has been
“made out for holding this enquiry before this House commits itself to the
.-enactment . of this measure. The very fact that the Honourable the
Finance Member has offered to appoint a Committee to go into the defects
* of thig Bill is itself, I submit, a confession that he is not quite sure of the
ground upon which he wants this House to tread. There are some Members
. who have been ejaculating and seem to be in undue hurry. One Honour-
_able Member asked me and lie happens to be speaking at this moment
'something about this Bill. I asked him: ‘“What ig your attitude about

this Bill?”’ He said: ‘I am not affected by it; let them tax.”’ That is
the attitude of the Honourable Member and, I am sure, that is the attitude
-of many Honourable Members who have come to the rescue of the Hon-
ourable the Finance Member. Let him be sure that the accumulated
“wisdom and wealth of these Members will not overfill the Government
coffers. He has after all to depend upon men who have got a more subs-
tantial stake in the country and, if he wishes to defy their opinion and
“their views, let him be sure that the responsibility is a heavy one and ib
‘will lie heavy upon his shoulders. It is no use deciding these questions by
the counting of the heads. If that wus a challenge, the challenge should
have come earlier in the Session. It came like this two years back and
we took up the challenge. I submit, it is not a fair play when, affer 2}
months’ strenuous work at the close of the Session, the Honourable Mem-
ber now wishes to rush through this most important Bill introducing a
pew principle and an innovation in the fundamental principle of taxation
“when nothing is visible behind my back except empty chairs which should
*ordinarily be ocoupied by representatives of the people. S8ir, I submit that
“this is one of those cases in which circulation has everything in its favour
‘and nothing against it. Time will decide and that time is a short one,
‘whether this Bill is a sound one, whether underneath this Bill there is a
‘sound principle. And if that principle be found sound, no one would be
more willing to accord to it the support which it deserves than myself. I
"have done so ih the past in spite of the opposition that I have received
ofrom the rank and file of my own Party. But convinced as I am thab
‘this is 4 measure in which the principle of festina lente should be applied.

X' support my Honourable friend, Mr. Jadhav.

Al
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Several Honourable Members: The question may now be put.
‘ : )

Sir Muhammad Yakub: Sir, the Honourable the Leader of a follower-
less Party started his speech by saying that it was not right to take an
important measure like this at the fag-end of the Session, I am surprised
to hear an argument like that from a great commentator of law-books
like my Honourable friend, Sir Hari 8ingh Gour; who, I think, is now

ing to some other sphere in order to help Government in framing a
new Constitution for India.

Bir, we are now on the threshold of a new Constitution. = We wish
and desire that all the power which is now vested in the hands of Govern-
ment should come in our hands. Sir, the other day my Honourable
friend, Sir Hari Singh Gour, was vehemently opposing the White Paper
because, in his opinion, there were so many safeguards and no power
had been given to him. But, Sir, when Federation comes, when all the
power, that my friend desires, comes in our hands, what would become
then of the fag-end of the Session? If we have all the important subjects
to deal with and we have 875 Members in this House, T do not know
whether there will be any fag-end of the Session. If we want power and
responsibility in our hands, we must be prepared to shoulder the burden
and give our time to it.  8ir, if we pose here as representatives of the
people whose rights we have come here to defend, then we must also
be prepared to sit as long as we have got to defend their rights: and,
therefore, thig argument that we are at the fag-end of the Session does
‘not really behove a great Leader of the Opposition.

{

Mr. 8. 0. Mitra: Who is the Leader of the Opposition?

Sir Muhammad Yakub: The gentleman who has been seleoted for a
high position only because he was the Leader of the Opposition. S8ir, it
is natural for every man to evade taxation; everybody wants to avoid
being taxed. There is nothing unnatural in the opposition which has been
raised against this Bill. but of all the taxes income-tax is one which is
extremely evaded in this country. My friend, Sir Cowasji Jehangir, said
that this Bill will affect the tradesmen, it will affect the men in the Indian
States. and it will affect men here and there. Of course it will affect
them. because all this time those people were evading taxes. They were
not paving that quota of taxntion which they ought to have paid, and,
therefore, the poor men in this eountrv had to pav for them and had to
suffer for it. I think if this Bill is passed, it will bring about 50 lakhs a
year to the coffers of the Government of Tndia.

Sir Harl Singh Gour: No.
An Honourable Member: tWhat is vour authority?

Sir Muhammad Yakub: On a caleulation T find that it will bring some-
thing like it. But in these days of world-wide dcpression. even 10 lakhs
would be a big sum for the poor tax-pavers of Indin, and yet my Honour-
able friend says that_there is no harm in eirculating the Bill. The harm
is this that as long as this Bill is not passed, we will be losing lakhs and
lakhs of rupees for the Government of this country. Now, Sir, if o man
bds .got his money outsidé the Indian banks, if a man has got his money
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all depesitead in .a-bank in Ceylon or in a bank in -some other part of:the
country, if ‘he -enjoys the protection of the Government of India, if ke
enjoys ;peace land proteetion for his wife and children in his home here in
JIndia, there is mo reason why he shouldinot ‘pay his-quota of texation for
bearing -the burden of that adminigtration which gives him all those
beamefits. I really do not understand where the injustice comes in. One
strongest argument in favour of this Bill is that ‘when you find capitalists
on the one hand and the European Group on the other joining hands
ageinst (Government, you must come to the conclusion that the measure
must :be for .the benefit of the people of India. (Laughter.) Otherwisc
you will mever find the European Group.going aguinst Government. Sir,
my friend, Sir ‘Hari Singh Gour, says that we have not got the opinions
from the pegple of this country. Hc says that -mere publication in the
(dovernment of India Gazette does not give sufficient -publieity to the 13ill
in the country. He snys that the people of -the country do not care for
all the.Bills. Probablymy friend found himself on the horns of a dilemma.
‘Bither the people of Indin carc about these Bills or they do not.  Of
course it is mot each and every Bill ‘fo 'which the educdted people -in the
eountry .pay attention, but there is no important Bill which does not draw
the attention of the educated people of the ‘country. If public opihion
was not fortheoming, in such volume as my friend desires, then I think the
conclusion is that the people do not object to it. I really they had any
serious objections, then they would have expressed -their opinion through
the Press in large volumes. But my friend contradiots himself when he
says that even Indians in Malaya, outside India, are taking an inferest
in the Bill and writing letters to my Honourable friecnd. 1f the Bill has
not created any sensation in the country or the pecple have not thought
fit to give $heir opinion upon it, why did my friend, Sir Hari Singh Gour,
of all men m the country, receive letters from Indians in Malaya? Was
it in reply to any letter from my Honourable friend or was it a voluntary
letter fromn these people?

Mr. 0. B. Ranga Iyer: It is opinion without circulation.

8ir Mubammad Yakub: If you can gel opinion without circullation, then
what is the use of civenlation? In a B4l like this, there cam be no two
opinions. The capitalist and rich man, who has got his money nccu-
mulated outside the countrv, will never support the Bil. He wowid
naturally like to avoid paying taxes as long as he possibly can; while the
poor Indian tax-payer, who is alreads overburdened with heavy taxes
and cannot bear any more, will say: “‘For goodness’ sake get money from
anywhere; take the money from the pockets of all these people whae havu
been trying to avoid paying their proper quota of taxation and relieve us
of the burden of these taxcs.”

With these words, T support the motion that the Bill be taken into
consideration and oppose the motion for circulation.

Mr. 8. 0. Sen (Bengal National Chamber of Commerce: Indian
Commerce) : Sir, I have been listening very carefully to the debate and
specially to the opinion expressed by Sir Hari Singh Gour and also his
reference 4o the letter from Malaya or some other place where Indinas carcy
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on business. I support the principles of the Bill. The Bill is here, it
merely amends the Act. So far as regards profits from business are
concerned, ‘the taxation on ‘this ‘'has been in existence for the last 10 or
15 years. Thérefore, 'thére could not be any question that those people
who have been writing letters frémn Malay if they had taken nny interest
in Indian affairs must have known that the profit from foreign business
is already taxed. But the letter from Malaya shows that thut fs not the
position. The business profif has been taxed and is being taxed for the
last fiftecn yenrs, and what the Hoenourable the Finamée Member now
wants is to extend the principle df the Act to other ‘sourtes, namely,
income trom investments, ete. T do not see where the difliculty comes in
and where the shoe pinches, unless the people who had been investing
their moneys in foreign countries want to enjoy benefits from such invest-
ments without pavment of tax and they now feel that their profit of the
ihvestmefits will be liable to income-tax in this country.

An-Honourgsble Member: Do investments include Government securities?

Mr. S. C. Sen: Whatcever mighit be the investments which would ‘bring
a profit or iucome. 8ir Tari Singh (fotir was saving that there will be
difficulty ns reghrds prdfit and capital. T do not know, Sir. what is the
‘meaiiltig of that. Profit from bisiness is how being taxed. Does the
Inecotne-tax ‘Officr tax capital at the present 'moment or there is diffienlty
in definitely finding out about what is capital and what is incomo at the
presétit time? So far as T know, there has not ‘been any compliint 6n
this ‘'head 'f¢r the lis{ 15 vetis.  Any honest ‘book-kecping will show
definitely ‘fhe Weeotmts of eapital and meome sophirately and show what
is capital and what is mcome ‘Bo, Bir, the objection on that keore ik
tirrely ‘frivoltus and ‘absurd. Tt has been suggested that under sectidh
‘4 these ‘Incomes ahd profits from investrhents in foreign couritries ‘are
aletflv subjected to Laxdtioh under ‘this ‘Act 'now 'in cxistence. T do ‘hot
think ‘8o, Str. With all ‘dire deference t6 the gemtlémith who prarulgated
¥hat view (4h Homourable Member: ‘“Who was that gentleman?'’)—he
hn?pen‘s ‘to be an ad%ocat of ‘the ‘Chletttta High 'Court and oné Any hspires
t0 'be omne of s TuAgek—Sir, if ‘that be the ease ‘or if ‘that principle is
mectipled ‘hy Govbrhrneit, there would hot have beeéh any ndeessity of
Waking Such a Bill #g this, but the objedt cotld he achicved by framine
8 Bill omitting this ‘section #(2) Yrom ‘the ‘aperation  of that  Act.  Thi
Wwould werve their purpose.

Mr. O. C. Biswas: T might explain, Sir, that T have authority for
what T have said.

Mr, 8, €. 8en: 1 think. if that be the opinion of the Honourable gentle-
man, he should submit s views to Mr. Mitechell, the draftsman of this
legislation. He would have been glad, if that was possible, he wonld have
merelv submitted a Bijl omitting clauge 2 of section 4 which would have
met his purpose, according to my friend.

Sir, so far a8 Yegards t. e motion for circalation, T do nét mew what
to may nboaut the matter Wen T find that ‘out ‘of 12 Metbers of the
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‘Belect Committee six were for circulation and six were against the cir-

culation. Under these circumstances, 1 think, that 1t }vould bg bet.te_r if
‘the Bill is referred to circulation for the purpose of eliciting public opinion.

i

-Several Honourable Members: The question may now be put.

Mr. Prestdent: (The Honourable Mr. R. K. Sanmukham Chetty): The
question is that the guestion be now put.

The motion was adoptéd.

The Honourable Sir George Schuster: Sir, we huve had some very
entertaining speeches in this debate, and T am sure that there is no
speech to which any of us listened with greater pleasure than the speech
which concluded about a quarter-of-an-hour ago by my Honourable and
learned friend, the Member from Singapore! (Laughteér). - My Honourable
friend started by saying that I in my own speech had given away the
whole of my case. I think that perhaps I am able to find in his own
speech some very useful sentences for my own purpose. In the first
place, he told us, and I quote his exact words, that ‘‘Sir Cowasji Jehangir
had left very little more to be said in favour of the motion for circulation’’.
There I quite agree with him. There was very little to be said for circula-
tign at the beginning and after Sir Cowasji Jehangir had spoken I felt
quite conviuced that there was nothing to be said at alll Then, Sir, my
Honourable iriend appealed to the sympathy of the House by referring
to himself and I suppose to some of his colleagues when he said ‘“‘we are
tired and many of us have limited brains’’. Sir, the legislation that we
put before this House is designed to be understood by persons with pra-
perly developed brains and if it is unintelligible and, therefore, in need of
further circulation to persons outside this House, because Honourable
Members have limited brains, then, I am afraid, Sir, we can do nothing
to remedy that situation. But the greatest assistance which I got from
my Honourable friend’s speech was his argument when he appealed to
me to allow this motion to proceed because if we submitted this Bill to
circulation we should come before the House with reinforced strength for
our case. Bir, I am myself of exactly the same opinion. I feel certain
that if we submitted this Bill to circulation, we should strengthen our
case. But my feeling also is that that would be a waste of time and
that our case needs no strengthening. It is strong enough ag it is. Now,
8ir, I do not wish to delay the House at the end of a long day and there
are only & few points with which I wish to deal.

In the first place, this whole plea for circulation seems to me to be
entirely misplaced, or rather the arguments which we have heard today
are based on entirely false premises. Sir Cowasji Jehangir, in spesking,
suggested that thousands of people would be affected, and, therefore, that
this Bill must be circulated, so that we may cbtain their opinions. But.
8ir, when we introduced a short time ago that provision in the Finance
Bill for lowering the taxable limit of incomes liable to income-tax from
Rs. 2,000 to Rs. 1,000, 850.000 people were affected by that change. Did
any one suggest that the Bill should be circulated, so that each of those
880,000 penple should be able to express their opinion on that measure?
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I maintain that the proposition cannot be sustained that when any
“measure of taxation is to be introduced, this House is not competent to
- pass this measure unless it has received approval of all these people whom
it is going to subject to that taxation. If that is to be the position, it

will be impossible for this House to get through the business which it

has before it in order to carry on the administration of the country.

‘Then, my Honourable friend, Sir Hari S8ingh Gour, wanted to suggest
the adoption of some such procedure that the Bill be circulated to
- Bingapore—that was the whole tenor of his argument—and other places.
I say it is a travesty of the proceedings and methods of this House to
suggest circulation on that sort of scale. My Honourable friend =says:
‘‘Fifty Bills are before the House: can people be expected to express their
opinions ou al: those Bills?”’ T do not suggest for a moment that they
can be expected to express their opinion on all of those Bills, but there are
Bills, of a certain type on which they are very ready to volunteer their
opinions and this is one of them. We have received expressions of opinion
from practically everv Chamber of Commerce in the country, and I submit
that to go again through a process of circulation for information and opinion
‘would be sn entire waste of time. Now, my Honourable friend quoted
a letter from an editor of a newspaper in Malaya; and as he has given the
House a number of questions that have been raised and has asked what
the answers to those questions are, I should like to read to the House only
a portion of the letter which T myvself wrote in reply to the Editor of the
Malaya Tribune. After explaining the position of the law at present
.under which business profits are already liable to tax, as has been pointed
out by my friend, Mr. Sen, I then went on to deal with the point, which

he raised, of Chettiyar bankers .
Sir Cowasfi Jehanglr: Liable to tax after three years?

The Honourable 8ir George Schuster: I did not mention the point
about the extension bevond three years, because all the pointg that have
been raised in this correspondence could arise equally wel] for the remission
of profits within three years. In my letter I explained that position—I
did not think it was necessary to take the time of the House repeating

all that. T went on to sav:

‘‘ As regards the Chettiyar bankers referred to in paragraph 3 of your letter, the fears
which you entertain seem to be based to a great extent on a misapprehension of the posi-
tion. A Chettiyar banker residing and doing business in Malaya on his own account and
not as an agent of persons or joint Hindu families residing in British India is, so far as his
own business outside British India is concerned, quite outsido the scope of the British
Indian income-tax law. The taxing authority in British India has no means of assessing
‘him or subjecting him to tax. If he returns to India at any time with the moncy which
he has thus earned by doing business abroad, he cannot be subjected to tax on that money,
though of course when he:settles down again in India he will bacome assesnble to income-
tax on any income earned from such money. If on the other hand this Chettiyar banker
Jremits money to a person resident in British Indin, such remittanco will he included in the
total income of the recipient, and he, the recipient, will have to pay British Indian income-
tax if his total income is above the taxable limit. This is the procedure under the law as
at present and the new proposals make no difference in this connection.’

_ That, Sir, T think is sufficient to deal with the main impression whiqﬁ
-'my Honourable triend attempted to create by reading from that letter.

Now, Sir, my Honourable friend, Sir Cowasji Jehangir, took us back
into past history. I had not thought it necessary to take the House back
‘to 1922, because I submit that the House must take its own judgment on
. o :
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‘the “éfite s it fs put before it now, and on its merits, and is nét bound
“'B} detisions taken By 'its ptedecmsbrs in 1922. But if we are going to
Yook back into the past, I believe that the result of that investigation,
of that retraspection, will be quite interésting to this House. The proce-
dure ‘adopted when the Incore-tax Bill 6f 1921, which became the
Income-tax Act of 1922, was dedlt with by the Government was this:
Provincial Committees were set up mainly composed of non-officials;
after those Provincial Comnmittecs had gone into the matter, an All-Tndia
‘Commitice, composed of representatives of the Provincial Committees,
made a report and a Bill was then framed and that Bill was considered
by a Joint Select Committee of both Houses. Now, the suggestion
made by tny Honourable friend. Sir Cowasji Jehangir, and my Honour-
able ftiend, the T.eader of the Nationalist Party. in both ecases was that
‘public opinion then'had expressed itself very strongly against the principle
which we are now trying to introduce. In tedlity the position was that
‘public opinion expressed itself strongly in favour of the principie, but
the Joint Seleet Committee of this House did not follow the opinion of
‘those unofficial  Comniittees.  Now, this is very interesting. 1 guote

from the report of ‘the All-Thdia Committee in paragraph 15 of their,
‘report :

*“ We are not in favour of the proposal of the Bombay Committee that the Act should
be extonded so as to make liable to lndlan income-tax incomos earned outside British
India when not received in British India.”

That is to say, the All-Thdia Comimittee was not in favour of the
prihciple which was embodied in 'ty own Bill of last vear, a Dill that
my Honourable friend. Sir Cowasji Jehangir, has deser ibed, ag something
much more venomous than thig modest little measure which is now before
the ITouse. That venomous measure was recommended by the Bombay
Committee of which my Honourdble friend, ‘Sir Cowasji ]'ehsmglr was
himself an honoured member. Dagt history ih {hat respect is oxtremely
mtprostmu My Honourtible frieng is entlrelv free to (hzmge his opinion;
‘but 1 qubmnt 'that if he wints this House to be guided by what happened
in 1922, that is an arcument with somewhat of a boomérang effect.  Then
the All-Tndia Committee went on to say:

* When an assessee domiciled in British India has an income accruing outside British
ndla and brings that income into British India at intervals, the Act should provide that

he a( cumulated profits shall be liable to assessment whenover brought. into British India
h peotlvo of whether they are brought in within the year in which thoy are earned or
bt.”

That, Sir, is the cxaét principle 6f the 'modest ‘measure now hefore the
‘Houw Thit was the recommendatioh of the All-India Income-tax
Conumt»tee of 1921 which T maintain wag very representative of opinion
in this country. But that opinion was not accepted by the Joint Select
Comnrittee of the Indian Tegislature ; and T think the reason was that
‘the “Joint ‘Select ‘Committee was led astray from the right puth by these
specious arguments about distinction between capital and income, with
which my Honourable friend, Sir (‘owasji Jehangir, has made such great
By, T put it to the House that a serous mistake was made by thas
Joint Belect 'Committee in 1‘722 and that it is high time that this House,
With better 'sense, ‘ghould réctify that ‘mistake.

Thére are two points with which I must deal, pomts on which 1 myself
Wil ¥omething, when T Was moving the consideration of this Bill. In



THE INDIAN INCOME-TAX (AMENDMENT) BILL. 3480y

the first place, I.described .the attitude which the Government. would take
up ag regards the amendment about agricultural incomes. I wish to
mike it quite clear to my Honourable friend in whose name that amend-
ment stands, tha Government could -not take the attitude which. 1 said
they would take, to any proposal which would reduce the existing
liability : ‘the attitude that they would take up would only refer to any’
provision which would increase the liability as it exists ut present in
regpect of income’ from agricultural profits, income from lund, in the
territory of Indian States, 1 wish to muke that quite clear, that that is
the position fhat 1 meant to expluin. Then, my Henourable friend, the
Leader of the Eurdpean Group, ssked for a definite sssurunce from me
as regards the suggestion to uppoint o Special Comunittee to watch, the,
operation of this Act. He nsked for two things: first that we should
appoint a Committee. That is a definite matter on which. I have not the:
slightest difficulty in. giving him 'the assurance. 1f that is the wish of
the House, we will certainly sct up that Commitiee, nud 1 am glad io
know that my Honourgble friend's idgas are in the dipection of a very
small Committee. I am not quite sure,—it is a matter for considera-
tion,—whether a Committee which, contained only representatives of the
two Agsociations of Chamberg of Commerce would be quite representative
enough. "It seems to me that it is perhaps a litlle one-sided, and T am
doubtful whether those two Members and the Government Member
would supply. all that ig necessary, Iut that is a matler on which T have
no doubf we can come to some agreement if the general opinion of the
Houge is that a Committee of that kind should be appointed. But, on
the second point, I do not wish to leave any sort of misunderatanding.
My friend asked for an assurance that if that Committee discovered any
hard cases, any cases which went bevond the intentions of the Bill as T
expluined it, we would introduce amending legislation. That c(-rtnin]y
represenls the spirit of what I said, and by that spirit we should certainly
abide. But T cannnt conceal from myself.—and T wish my friend to be
under np delusion in this matter,—T cannot conceal from myself that there
might be differences of opinion as to what, were hard cases that required
amending legislation, and T should be very sorry if, on any exaggerated
interpretation of what 1 have said, my friends’ votes should be influenced.
T do not like to give assurances which T am not absolutely certain of
being able to carry out, and T do see the possibility of there being differ-
ences of opinion. If the cases were genuine hard csses in our view, then
we should certainly undertake amending legislation, but there is nalways
the possibility that our view might differ. from the view of my friends. . . .

Mr, ¥. E. James (Madras: European): Will the Honourable Member
permit me to ask one question?

The Honourable Sir George Schuster: Certainly.

Mr, F, E. James: I am anxious to clear up the point in rezard to the
suggested Committee. I take it that it is the intention of the Honaurable
Member that the views of this Committee would be taken very secriously
intg consideration ‘before the Government Members themselves came to
their final conclusions, otherwise the Committee fo us would have no value
whatsoever.
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-.The Honourable 8ir George Schuster: That is quite obvious, The Gov-.
ernment would undoubtedly give the most -serious consideration - to the
Gommittee's. recommendations, but I did not wish to commit Government
to' a pledge now that they would accept every recommendation of that
Committee. That is going further than I could possibly go, and if my
friends thought that that was the promise which I had given then, that
would be a misunderstanding of the Government's position; but as far as
the spirit of the -arrangement goes, there I can say quite clearly that our
definite idea would be to remedy any hard cases. I have already made
it "clear that in my own view those hard cases will not be found to exist.

* Then, Sir, my friend, Sir Cowasji Jehangir, dangled before us the pos-
sibility of an argument as regards the discriminatory effect of this parti-
cular measure. As he did not develop his point, I certainly do not intend
to develop my answer. I can only tell my friend that I look forward to
emsweririg him when he discloses his full argument . . . . ..

- 8ir Oowasfi Jehangir: Which you know very well.

. ‘The Honourable Sir George Schuster: That, Sir, I think, is all I need
say on the matter at present. I put my case very clearly in introducing
the motion for consideration, and I must apologisc to the House for making
a repetition of what I have said so often before. What we feel is, not
that we wish to discourage the freedom of every man to invest his money
wherever he likes, but that we do wish to remove an artificial inducement
which exists at present to invest money outside India rather than in
British India. It is that artificial inducement which this meastre seeks

to remove.

Sir Oowasji Jehangir: May I ask the Finance Member one simple
question. Regardless of the opinions, any Local or Central Committee may
have given, is it not a fact that when both the Bills of 1922 and 1932 were
circulated for eliciting public opinion, the important principle of this Bill
was strongly condemned by public opinion?

Sir Muhammad Yakub: What do you mean by public opinion?

Sir Oowasfi Jehangir: Certainly.
Sir Muhammad Yakub: Do vou mean the capitalists’ opinion?

. The Honourable Sir George Schuster: Is my Honourable friend refer-
ring to the 1922 Bill?

Sir Oowasji Jehangir: And the 1932 Bill, both.

The Honourable 8ir George Schuster: As regards the 1922 Bill, my
information is that that was not circulated for public opinion at all, because
the matter had been fully ventilated before by the appointment of this

M]-India Committee.

-~ Sty Oowasji Jehangir: But you did receive somie opinions. If the 1923
Bill was not circulated, what about the 1932 Bill? .
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. The Honourable Sir George Schuster: The 1932 Bill was entirely differ-
éit. 1°do not know what-my friend refers to as regards the 1932 Bill.
I he referring to the point of discrimination ? ' c

Sir Oowasji Jehangir: No, not exactly that, I mean the whole thing
combined ? : ’

: "fl‘.'he Honourable Sir George Schuster: It is just because the House was
unwilling to accept the 1982 Bill that we have introduced this very modest
mensure, which is entirely different. '

8ir Cowasji Jehangir: Entirely different?

<

The Honourable Sir George Schuster: Entirely different.

Sir Oowasji Jehangir: Thank you. Then it is so different that it is a
completely new measure before this House ?

The Honourable Sir George Schuster: It is a new measure undoubtedly.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
Does the Honourable Mr. Jog want his amendment to be put to the vote?

Mr. 8. G, Jog: Yes, Sir.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
Mr. Jog's amendment is a further amendment to Mr. Jadhav's amend-

‘ment.
The original question was:

“ That the Bill further to amend the Indian Income-tax Act, 1822, for a certain purpose
(Amendment of section 4), as reported by the Select Committee, bo taken into considera-

tion.”
Since which an amendment has been moved by Mr. Jadhav:
“ Phat the Bill, as reported by the Select Committee, bo circulated for the purposo of
eliciting opinion thereon by August 31st, 1933.”
Since which a further amendment has been moved by Mr. Jog:
‘“ That in Mr. Jadhav's amendment, for the words ‘ by August 31st, 1933’ the following

words be substituted ‘including those overseas members of the British Empirc trading
with or making romittances to India on or before tt.e 31st December, 1433 °."

The question that T have to put is that that amendment of Mr. Jog
be made to the amendment of Mr. Jadhav.

The motion was negatived.

Mr, President (The Honourable Mr. R. K. Shanmukham Chelty):

The question that I have now to put is:
¢ That the Bill, as reported by the Select Committee, be circulated for the purpose
of eliciting opinion thereon by August 31st, 1933.”

The motion was negatived.
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Mr, Peesident. (The Honowrable Mr. R. K, Shegraukham Chetty):
Does the Honourable Member, Mr. Jog, want to move hig

second amendment for re-committal of the Bill to the Select
Committee ?

6 p.M.

Mr, S. G. Jog: 1 would like to move it.

My, Bmesident, (The Honopursble Mr. R. K. Shanmukham Chetty):
The Honpurable Member might move. it tomersow, but the Chair cannot
allow a further discussion on the merits of the original motion.

Mr. S. @G. Jog: T will restrict myself only to that.

The Assembly then adjourned till Eleven of the Clock on Tucsday, the
11th April, 1938.
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